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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 6, 1979/Phalgung 15,
1900 (Saka)

The Lok Sabha met gt Eleven of the
Clock,

[MR. SPEAKER in the Chair]

WELCOME TO THE SYRIAN ARAB
REPUBLIC PARLIAMENTARY
DELEGATION

MR. SPEAKER: Hon'ble Membersg,
at the outset I have to make an an-
nouncement.

On my own behalf and on behalf
of the Hon’bl, Members of the House,
I have great pleasura in welcoming
his Excellency Mr, Mahmoud Hadid,
M.P., Speaker of the People’s Coun-
cil of the Syrian Arab Republic and
the Hon'ble Members of the Syrian
Arab Republic Parliamentary Delega-
tion who are on a visit to India as
our honoured guests,

The other Hon'ble Members of the
delegation are:—

(1) Mr. Tawfik A] Nukari, M.P.
Secretary General of the People’s
Council,

(2) Mr. Mohamad Said Alhamwi,
M.P. Chairman of the Servicee Com-
mittee,

(3) Mr. Turki Shalhoub, M.P.
Chairman of the Interior and Local
Administration, Committee.

4397 L.S—1

(4) Dr, Subhi Oyoun, M.P,
(5) Mr, Abdel Razak Ayoub, M.P.

(6) Mr. Nour Aldeean Khadour,
M.P.

(7) Mr. Mouhamed Nour Juneidan
M.P.

The delegation arrived here yester-
day afternoon. They are now seated
in the Special Box. Through them we
convey our greetings and best wisheg
to the Syrian People’s Council ang the
friendly people of the Syrian Arab
Republic,

ORAL ANSWERg TO QUESTIONS
MR. SPEAKER: Q. No. 208.

AN. HON, MEMBER: What about
Q. No, 202.

MR. SPEAKER: Q. Né6. 202 has
been transferred to 15th March, 1979.

MR. .  SPEAKER: Shri Badri
Narayan.

Super Therma] Power Station at
Farakka

*203. SHRI A. R. BADRI
NARAYAN:
SHRI NIHAR LASKAR:

Will the Minister of ENERGY he
pleased to state:

(a) whether the Department of Power
has proposed phase one of the coun-
iry’s fourth super thermal power sta-
tion at Farakka be taken up during
1978—80;

(b) if so, whether Government have
agreed to this; and
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lignite. These are the power stations
and the capacity, i the W&t phase
will be a smaller one and that wil] go
on increasing as and when the need
arises. For instance, in the four super
thermal stations, it will be 2000 Mw
ultimately: —Singrauli—2000 MW,

(¢) {2 not, the main reasons for the
same?
¢ THE MINISTER OF  ENERGY
{ (SHRI P. RAMACHANDRAN): (a)~
- ¥es Sir.

{t. Th, Government hag akready
approved the establishment of the
First Phase of the Super Thermal
Station at Farakka with an installa-
tion of 600 MW and with provision
for increasing it to 1100 MW, ~

(¢» Does not arise,

SHRI A, R. BADRI NARAYAN:
The Government of India has sanction.
ed the proposal of the National Ther-
mal Power Corporation—N.T.P.C.—t0
augment the electric power to the
country due to shortage of the sume.
1 would like to know certain details
of the proposalg which th, Govern-
ment have received. What is the
sanctioned quantity in MW for the
NTPC, what are the regional sanc-
tions, north, south, west and east.
whether the lands required for power
plants have been sanctioned ...

MR. SPEAKER: From Farakka, you
are going all over the country,

r

SHRI A, R. BADRI NARAYAN: It
is only Farakka. Farakka is a part of
the bigger plap which the NTPC has
sanctioned. Lastlv, 1 wany to know
how the finance is made available for
all these projects, including Farakka.

SHRI P. RAMACHANDRAN: It is
a Wider question. The supey thermal
power stations are sanctioned not
with any limited generation of capa-
city. As and when the need arises,
the Central sector {s to generate more
power and more power stations are
sanctioned. Ag it is today, there are
four super thermal power stations
which are sauctioned ‘and which will
be emecuted by the National Thermal
Power Corporation. There ig one
more utider the Coal Department, at
the Neyveli and also there is another
large thurmal station coming up with

Ramagundam—2000 MW, Korha—
about 2000 MW and Neyveli—abny!
630 MW, as it ig today. All the other
facilities are got, the lang is acquired
and the finance iy arranged. 1t .
only after arranging all these things
that the scheme is sanctioned.

SHRI A. R. BADRI NARAYAN:
What is the total quantily of coal
required, from where it is got and
what is the distance from which 1t 1
got? Have you got the ordinary rail-
way transport or have you got a spe-
cialised transport to bring the cnal
{rom pit-heads? When do you hope
thece projects to materialise and ad-
ditional power given to the country’

MR. SPEAKER: The question s
ahout Farakka and we are nowhern
near Farakka.

SHRI A. R. BADRI NARAYAN
It is Farakka. The Minister wil bear
with me.

MR. SPEAKER: The Minister may
bear with you, Buy the House also
must bear with you.

SHRI P. RAMACHANDRAN: With
regard to the supply of coal, '11: Is onty
after linking the coal availability ¢
sanctioned these projects. If there i
any deficiency, we will not sanction
the profects. About the transport s¥*-
tem also, 1hat is evolved before W¢
sanction these projects.

SHRI NIHAR LASKAR: This p™>

th

ject is very _essential for the nov
ang the

Bengal ares particulsrly i

north-eastery region as a fine-
wouldlikthknwdﬂihthac‘om.
schedule when you are likely to ©oF
plete this projecy and what i
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guarantee that you will stick to the
time schedule,

SHRI P, RAMACHANDRAN: When
Wwe sanction a project, we have to
stick to the programme. The benefits
will be there at the end of five to six
years.

SHRI D. N. TIWARY: In spite of
our repeated requests, although the
availabil-itg of electricity in Bihar is
the lowest iy the whole country, the
Minister did not think it fit tg give
a thermal power station {o Bihar. May
I know how much share  from
Farakka will be given to Bihar?

SHRI P, RAMACHANDRAN: The
distribution of power will be decid-
ed a little later., .

SHiI D. N. TIWARY: Wil Bihar
get a share or not?

SHR] P. RAMACHANDRAN; It
will.  Every State in the region will
get a ghare of the power generated
from the Central sector, That applies
to Farakka also. Referring to Bihar
he hag said that some of the projects
have ot been sanctioned. Already
Muzaffarpuy and Tenughat are under
the process of being sanctioned. As
and when neeq arises, Government
will not hesitate to sanction more pro-
jects in Bihar also,

SHRI JYOTIRMOY BOSU: Will
the hon, Minister kindly tell us why
this project has not been included in
the Draft Sixth Plan, whep the Pro-
ject is expected to g0 on stream and
how it is going to be financed?

SHRI P. RAMACHANDRAN: It is
only recently that the project has
been sanctioned. It will g0 on stream,
because whe, we sancfion a project,
it is expected that the work will be
started immediately:

SHRI JYOTIRMOY BOSU: My
questiong are very specific with re-
gard to Farakka. Why was this Pro-
ject not included in the Draft Sixth
Plan? Whep is the Project expected
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to go on stream? How is it going to
be financed?

SHRI P. RAMACHANDRAN: The
Project ig going to be started in the
Sixth Plan. It has a long gestation
period. It takes a minimum of five
vearg to complete 4 project. Already
one year ig over in the Sixth Plan.
The work will be started in the Sixth
Plan, and it may benefit in the Seven-
th Plan.

SHRI JYOTIRMOY BOSU: Why
was it not included in the Draft Sixth
Plan? Ang how is it going 10 be
financed?

SHRI P. RAMACHANDRAN: We
will pose it to the World Bank finance
also jus¢ as for any othey thermal
power station we are posing to exter-
nal finance. ~ I do nét know what
else he wants,

B0 TR g : Aot ot Fowan § awr faee
LA TE E, qZ TEY a7 2, AfeT 37 A
ATA g fF S = faser 8z % fad 98
ﬁm%mmmlagﬁ‘mrsoﬁqgt
FEANT 8§ & AR g} AT FAT T2 T
ERMINTFT ER, WEY oY =7 A 6 R
T, THT feafy ® 7 faseir 9z T FETAMT §
I AT S a1 | & s A E
wiaw 2fex § w7 99 F7 @9 @A T
TAT AT FAT AT BT F A% F 0% qEATE Ay
eaaﬁrﬁmar,afawmmq?rﬁqﬁﬂ?ﬁ%
At T wAa & 5 deET qee FEANT
F 37 71 faage @ w7 for 3 7

SHRI P. RAMACHANDRAN: There
is no questiop of Goverament ruling
out setting up of any power station
in any part of the country. Kahal-
gaon Project is alsg there. But
enough details are not available, Al-
ready I have requested the State Elec-
tricity Board to furnish ug with all
the details. They requested funds to
be allocated by the Planning Commis-
sion. The fundg have heen aMocated
for carrying out detailed investiga-
tions. As goon as the investigations
are carreid out, when we find that the
bower needs are not met by the Bihar,
State Electrieity Board, we will try
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to see how best we can augment power
availability in Bihar,

Steel Rolling Unitg Lying clesed

*204. SHRI P. M. SAYEED:
SHRI R. V. SWAMINATHAN:

Will the Ministey of STEEL AND
MINES be pleased to state:

(a) whether gbout 200 small scale
stainless steel re-rolling units in the
country are lying closed down due
to the Government's policy of allow-
ing imports of stainless steel sheets;

(b) whether the re-rollers want
imports to be banned;

(c) if so, the reaction of Govern-
ment: and

(d) whether Government are coOn-
sidering to change the policy?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL ANp MINES
(SHRI KARIA MUNDA): (a) Gov-
ernment do not have any information
to indicate that 200 small-scale stain-
legs steel re-rolling units are lying
closed down due to Government’s
policy of allowing import of stainless
steel.

(b) Representations have been re-
ceived suggesting imposition of a com-
plete ban on import of stainless steel
sheets and strips.

(c) and (d) Government do not
considey that there is any justification,
at present, to make any changes as
the existing import policy jg consider-
er to be fair and equitable to all the
parties concerned.

SHRI P. M. SAYEED: Therr are
gbout 200 small-scale re-rolling
units plready closed down in the
country and 1t is only on account of
the import policy of the government.

Now, not only that, about a thou-
sand units are threatened to be clos-
&d down in the near future. It is

MARCH ¢, 1979
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only because of the wrong policies
pursued by the present government
of importing stainless steel sheets for
the utensil industry.

1 wanted to know from the hon.
Minister whether in view of the pre-
sent crisis in the industry he is pre-
pared to have a fresh look into the
situation. -

it efpy vt : oomer o, & A e e
TATTR AWy & @ A yE arend & Sy A/
w1 wrf fawre it § o

SHRI P. M. SAYEED: My question
was...

MR, SPEAKER: He says accord-
ing to the Government there iz no
rcason to change the policy.

SHRI DHIRENDRANATH BASU:
What is the reason for that?

SHRI P. M. SAYEED: In his reply
to part (b) of my question, he ha-
stated:

“Representations have been re-
ceived suggesting imposition of a
complete ban on import of star.-
les steel sheets and strips™

Since the government have reccived
representations and also in  reality
there is a crisis in this industry and
many of the small-scale re-rolling
unit- are already facing such an
acute crisis and these units have gul
a large demand and also large huilt-
in capacity to manufacture utensils,
the government hes already taken
decision to import 20,000 tonnes of
stainless steel sheets and strips for
the year 1978-79. Now, having given
permission to import, it is already
dumped in the market and as the
inputs and costs sre more in regard
to the local units, there is a glut in
the market and the representatives
of these units have already met tht
government and fepresented (N°
matter, I want to know whether the
government is prepared fo give ‘?ﬁ
direct import to these units or W
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they do it through MMTC so that this
crisis can be met.

=t wfear wven : frammaR gr.oa.drEn
# a_# o1 afwel 71w faa g

MR. SPEAKER: The Minister says
that through MMTC it will be im-
ported.

SHRI R. VENKATARAMAN: The
Minister has stated that the govern-
ment have no information to the
effect that 200 small-scale units have
been closed. Sir, small-sccle units are
all registered under the Directorate of
Industries of the States. I want to
know whether the Central Govern-
ment has called for statistics from
the State Governments as to the
number of units that have been clos-
ed before they say that they have nc
information. Because they do not
have information about the closure
of a large number of <=mall-scale
units of the re-rolling mills, govern-
ment have not given any attention or
adeguate attention to the question of
import of stainless steel sheets. So I
want to know whether they have the
information, whether they have call-
ed down to-day and if they have, will
they know how many units are clos-
edwn to-day and if they have, wiil
they examine the question whether
the closure of these large number of
small-scale units is due to the impert
of stainless steel strips, particulariy?

=it wfgar Jvn : gw AW AT T oaw W
ga 72 faelt 2 f 2 afvem a2 &

MR. SPEAKER: ‘I will call for the
information from the State govern-

ments.’ This is what he says.
=t wfear qom ¥z TAAzA @
qaTE AU |

SHRI R. VENKATARAMAN: What
is thiz? The House is taken for a
ride. We are not getting the infor-
mation.

PHALGUNA 15, 1900 (SAKA)
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T TE & AN AT AT 3T § 9 IR gfew
W%ﬁgﬁﬁt{quafﬂﬁ mtﬁmzsa:
7 g2 3fqeT aw §, WK 99 1 g ww
g9 &, 1 g9 39 %I 3@ @ |

MR. SPEAKER: I will postpone
this question to next week.

Setting up of Petro-Chemicals
Complex in Tamil Nadu

+
1
*205. SHRI V. ARUNACHALAM:
SHRI A. BALA PAJANOR:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pieased to state:

(a) whether Government have
made studies about the feasibility and
need of starting manufacture of petro-
chemicalg in Tami]l Nadu;

(b) if so, the results of the studies;
and

(¢) whether Government propose
to start Petro-chemical complex in
Tamil Nadu especially with a view to
foster economic development of that
State on a bigger scale?

THE M:NISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) A
Working Group was constituted by
the Government to prepare a plan for
setting up of Petrochemical projects
in the country during the Sixth Plun
period.

(b) The report of the Working
Group has been received only on
28th February, 1979 and is yet to be
examined.

(¢) A final decision in this regard
wil]l be taken after considering the
recommendations contained in the
Report.

SHRI V. ARUNACHALAM alias
‘ALADI ARUNA’: Sir, in his reply,
the hon. Minister has stated that
since he has recently received the
report of the Working Group very
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recently, Government has not taken
any final decision., But, it is report-
ed in the Press that out of 1800 wells
drilled in Tamil Nadu and Pondichery,
someof them are oil bearing while
others are gas bearing. In view of
this fact, I would like to know whe-
ther the Working Group has recom-
mended the setting up of new Petro-
chemical Industry in Tami] Nadu.
Does the report contain any recom-
mendation in that regard?

SHRI H. N. BAHUGUNA: It is a
voluminous document. I really did
not have the chance to go through it
to know what it contains.

MR SPEAKER: He said the report
was received recently.

SHRI H. N. BAHUGUNA: I can
say what recommendation it contains
only after I go through the whole
thing.

MR. SPEAKER: Second Supple-
mentary.

SHRI V. ARUNACHALAM alias
‘ALADI ARUNA’: Due to non-imple-
mentation of the Alexander Com:mit-
tee’s recommendations, some of the
chemical industries in Tami} Nadu have
been seriously affected. For exam-
ple, in Sadhupuram, Tirunelvelj Dis-
trict the plastic industry has been
closed down in the last one year and
Government has not taken any 3teps
to reopen this industry. May I ask
the hon. Minister to come forward to
implement the recommendation of
the Alexander Committee, so as to
help this plastic industry?

MR, SPEAKER: This does not arise
from this.

SHRI H. N. BAHUGUNA: I do not
know what the report of the Work-
ing Group contains,

SHRI O. V. ALAGESAN: The Hon.
Minister is aware that there is a

complex of the refinery and fertiliser
factory in Madrag in Manali—and

MARCH 6, 1979
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this is an ideal place with all raw
materials found for starting a Petro-
chemical complex. Now, all these
things will mostly go into the Sixth
Flan, Now the Prime Minister is
also here. [ do not mean anything
if I say that in Gujarat it is proposed
to set up varioug Petro-chemical in-
dustries with an investment of Rs. 300
crules.

So, what I am requesting the hon.
Minister is: will he kindy see o it
that this investment is more or less
equitably distributed over areas
which need this industry and, for
which raw materials are present and
other facilities exist?

SHRI H. N. BAHUGUNA: Sir, at
the outset, 1 should remove the ap-
prehension which has been implicit
mn the question of the hon. Member.
There is nothing like investing X, Y
or Z amount in Gujarat. The ques-
tion is that the Petro-chemical In-
dustry in this country, luckily for
us, has currently many directions in
many places whether it be Bihar,
whether it be Tamil Nadu whether it
be Kerala or whether it be Maha-
rathtra, Gujarat or UP,, in all the:e
areas where there are high arometic
contents available, there is a possi-
bility of a grassroot of Petro-chemi-
cal Complex heing there. So far as
the down-stream is concerned, they
need not be located in any one State
and, therefore, these questions which
are relevant had been referred to
the Working Group and thet Working
Group Report is quite a volumincus
Report. T really do not know what
it contains, As it is, I camot off-
hand say anything as it deals with
the location, with the technology.
man-power requirement as also the
marketing position as to where the
marketing will be done or where the
down- stream wil] come. The whole
report iz a complete thing profectin?
the totality of the Indian economic
requirements. I can assure the House

that there is going to be no partislity
but the best ecomomic proposition
will be accepted.
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SHRI D. D. DESAI: Sir, the hon.

' Member has referred to Gujarat und

the Minister, in hiz reply, has s*ated
liat there would not be any undue
advantage or unduet favouritism to
auy particular State.

In other words, he has accepted in
prancipie that the national interest
wiil prevail. In the light of that, is
he i a position to say, at least, now
that he will not flare and waste large
guantits of gas, both high and low
prevsure In Bombay High, that is,
off-share of Gujarat . . .

MR SPEAKER: I am sorry thiv
guesticr does not arise from this.

Survey of Mejin Coal Fields in
District Bankura

*206 DR. BIJOY MONDAL:
SHRI SHYAM SUNDER
GUPTA:

Will the Minister of ENERGY be
pleased 1o State:

(a) the time required to complete
the comprehensive survey of Mejia
Coolfield in the District of Bankura
of West Bengal under Eastern Coal-
fields Lamited; and

(b) whether Government propose

to include it in the Sixth Five Year
Plan?

i marrwa & erow skt (W wleere e
(%) ot (a]) eivrw & ¥fwm
= 4 from Wy wnd 1976 § séw fewr
AT | g fE 9% w1980 ® W A
T &1 7,

m‘*“."“’i"“*ﬂi ® wrare
A 197y & qregay * % T
. mﬁmm@umu. 33 fir o nfired
ron & s B W R o 508 26 WY
,E;H;ffm'ﬁmtumnhuﬁ

% b e Y W 3400 shee

T 23 dvegwe
ity ﬁ;ém’?-‘ﬁ%?}'

g o T, fe e e
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DR. BLJOY MONDAL: The survey
has been ctarted in the year 1976.
The Districts of Bankura and Purulia
are the drought prone areas and
there 40 per cent of the population
is Scheduled Castes and Scheduled
Tribes. These districts have no in-
dustry. May I sequest the Govern-
ment to expedite the survey as early
as possible? Is the Government con-
sidering that survey may be com-
pleted earlier than the stipulated
year 19807

it witvrr s . o7 78 1980 7% f QO
{1

DR. BIJOY MONDAL: There seve-
ral coal-based indutries and thermal
plant: like Santhaldih exist very
near to this area. Government got the
draft feasibility report in January,
1878 ebout Kalidaspur, There are
certain factors which depend on the
comprehensive survey of this area
like economic regeneration of the
area, employment potential, construc-
tion of Bankura-Mejia railway line,
May I know whether the Govern-
ment is going to include this project
in the Sixth Five Year Plan?

oht wvee frt pwt 2Rt dwndtr dram
# wifaw fosqy v, @RT AowTY o1 fwre g

SHR! KRISHNA CHANDRA HAL-~-
DER- Mejia coalfield is in my con:-
tituency. In the last Lok Sabha I
drew the attention of the then Minis-
ter, Shri K C. Pant about this. 1
am glad that it has been included in
the Sixth Five Year Plan. Previous-
ly the Geological Survey of India in
its report menlioned that there are
large amounts of coa] deposits in this
area. I would like to know the total
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Films

*208. SHRI DAJIBA DESAIl: Will
the Ministry of ENERGY be pleased
to state:

(a) the procedure followeg by Gov-
ernment for distribution of coal to ac-
tual users in various States;

{b) whether complaints have been
received by Government from the ac-
tual users form defferent States re-
garding proper and timely distribu-
tion; and

{¢) what steps have been taken to
remove the difficulties in this behalf?
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that the thermal power stations have
stocks for only one day. Secondly,
the small-scale industries from Maho-
rashtra have been allowed to take
their coal by trucks. But their ex.
perience is that they have to give on
money at the coal flelds. Some Mem
bers of Parliament have complained
to the Minister that they had to pay
Rs. 60 per tonne, May I ask the
Minister whether he is prepared to
enquire into these allegations?

wit witvee firwr - sore w6 fafiery wTil
s o It wiw o aredt

SHR! DAJIBA DESAI: The Mem-
bers of Parliament have written a
letter.

MR. SPEAKER: He said he wi'l
enquire into the matter.

SHRI DAJIBA DESAI: The spon-
sorship system that he has sdopted
for the distribution of coal is very
hard on smaliscale industries, spe-

cially in Maharashira, where the
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SHR} ANNASAHEB P, SHINDE: I
Lave symputhy individually for the
hon Aimster, But the reality of the
~tudtion 15 that the hon. Mimster has
expri-wd  nothing but complacency.
I do not know what happens to the
big mdutry, but  thousands of small
unds are literally dying. They are
icurrmg  heavy losses because of
shortage of coal and the entire

' arangement of distribution of coal is

S0 bad that the Energy Ministry is
Unowing the responsibility «n the
Railwavy and the Railways are throw.
g the 1esponsibility on the coal
mdustry | would like to know
Whether the hon, Minister will look

mio  the

b ! small units and will be
o Prepared to take responsibility to
upnly coal pn pﬂmt, basls to the

Emﬂn—‘ta]
Country ¢ units throughout the
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*210. SHRI KANWAR LAL GUPTA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it ig a fact that All
India Radio jo not heard in USA,
Japan and in many other countries;

(b) if so, in how many countries
people cannot hear All India Radio;

(¢) what specific steps Government
have taken to see that All India Radio
can be heard in all the countries; and

(d) why no action has been taken
by the Government so far in this
darection?

THE MINISTER OF INFORMA.
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) While the ex-
ternal service of All India Radio does
not reach U.S.A,, it is heard n Japan
and many other countries. The Gene-
ral Overseas Services of All India
Radio in English in the morning and
afternoon are directed towards Japan
and the East. The reception is re.
potted to be satisfactory at least
on one frequency.

(b) ALR. direcls its external ser.
vices Lo about 55 countries. The re.
ception varies from time to time de-
pending mainly on the level of

interference due to crowding of short.
wave bands.

(¢) (i) In order to augment the
external services of ALR. two more
short.wave transmitters of 250 KW
power each with additional aerial sye
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PROF. P. G. MAVALANKAR: While
appreciating what the Minister has
said, specially with regard to the
constraints of economy and limited
funds available, may 1 ask him, in
particular, whether he is aware of
the fuct that a number of smaller
countries in the world, particularly,
'#n Aswn region, are having wmuch
more powerful transmitting stations
1than what India possesses and, if so,
wha! 1+ s answer to that and in
view of this, whether he will expe.
dite giving priority in terms of not
only «pending more money but also
having concentrated external services
to those areas where Indians live
in Ja.ge numbers,

SHR| L. K. ADVANI: I tully app-
reciate the point that the hon.
Memter has made and it is in that
conlext that I had mentioned earlier
that tnere is need to utilise the limit-
ed resources in an optimum manner.
At piesent, it is spread over so large
a spectrum that the optimum utilisa.

tion ic not there, I fully appreciate his
point

SHRI P. VENKATASUBBAIAH:
May I know from the hon. Minister
in the matter of two powez-
ful transmitters for external services
about which he saild thet there is a

clearance from
the fnancict the Cabinet, what are

ther, by insta

services will
relations with those tries?
SHR! [, K ADVANI: At M

We already have
SIS T
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two additional 250 KW transmitters,
When they come into operation, these
four transmitters together, apart from
500 KW transmitters we have in
Delhi, will be correlated with each
other and the entire target areas
identified. Before the inter-minis-
terial group which is presently Jook-
ing into the matter, one of the items
is the point that the hon. Member has
just made as to which of the coun.
tries should be targeted to and in
what manner,

Oii Exploration Operation in Kerala,
Apdaman and North Bassein

*212. SHRI C. K. CHANDRAPPAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a)} whether it is a fact that the
Chairman of the Qil and Natural Gas
Commission hagd made a statement on
board the Shipping Curporations tan-
kers ‘Jawaharla] Nehru' at Bombay
High on June 8 1978 that there are
plans to undertake oil exploraiion in
Kerala, Andaman and North Bassein
near Bombay after the monsoon;

{b) whether it s nlso 3 fact that
the oil exploration operastion commis-
sioned in Kerala Coast by the Union
Minister on April 16. 1978 on the il
rig of the American firm off-shore
International had done preliminary
drilling operations to the depth of 1200
metres and then withdrawn on the
outbreak of monsoon;

(¢) it so, the result of this preli-
minary investigation;

(d) why the promise made by the
ONGC Chairman as mentioned in
Part (a) of this question hag not been
fulfilled so far; and

(e) what steps Government propose
to take and when {o honour the pro-
mise of the ONGC Chalrman?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI B, N. BAHUGUNA): (a) to
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{e) A statement is laid on the Table
of the Sabha.

Statement

(a) ONGC have no record of the
promises said to have been given by
the then Chairman of ONGC on 8th
June, 1878, However, as per news-
paper reports a statement to this
effect appears to have been made by
‘the then Chairman, ONGC.

(b) An exploratory well off Cochin
was drilled to a depth of 1755 metres
as planned during April|May, 1978,
The drilling was suspended as no oil
or gas was found.

(e¢) No oil or gas was found.

(d) Since ONGC has no record
nothing can be said about Chairman’s
promise. However, as mentioned in
the reply to part (b) above an ex-
ploratory well off Cochin was drilled
during April|May 1978.

ONGC hag also planned 1o conduct
geophysical surveys in the shelf orea
between Calicut and Mangalore some
time during the period March—May
1879 angd further programme will be
decided by ONGC after evaluating
the results of the proposed survey.

Al present no exploration has been
planned in North Bassein since the
reservoir is under re-evaluation.

Ag far ag the work in offshore area
of Andamen is concerned, ONGC pro-
poses to take up drilling after the
nex¢ monsoon,

(e) The various steps taken and
proposed to be taken for exploration
jn the concerned areas have been indi-
‘cated in the reply to part (d) above.

SHRI C. K. CHANDRAPPAN: 1
Teel, the hon, Minister will agree with
me that oil exploration is something
like a gambling provided we are bold
enough to plunge into it so that we
will get oil. In view of this, I would
‘like to ask the hon. Minister whether
he is fully convinced that there is
no mewe possibility of oil in the Kerala
«oast since one or two drillings have

MARCH ¢, 1879
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proved to be not sucessful consider-
ing that, will the hon. Minister tell
the House that he will take further
steps in continuing exploration of oil
in that region?

SHRI H. N. BAHUGUNA: I agree
with the hon., Member that o1l ex-
ploration needs a very aggressive
philosophy and a risk-bearing capa-
bility which this Government has.
We have decided to do so. But now
that we have found out, with survey,
data processing and certain type of
actual drilling that oil is not avalable
in a particular location, we nave 1o
find out other locations. As I have
said, the geophysical survey of Cali-
cut and Mangalore area is being done.
Obviously, we are trying to find out
if we can find some more locations
where we can try the drill. We shall
certainly go ahead with it. We have
not given it up.

SHRI C. K. CHANDRAPPAN: 1
must be very thankful to the hon.
Minister for ‘this clarification, I
would like to ask him in this con-
text, about another aspect of the
matter, namely, whether the Kerala
Government had proposed taking up
the region from Alleppy to Crangan-
nore, the southern part of the Kerala
Coast, and whether that also would
be considered favourably.

SHRI H. N, BAHUGUNA: We
would welcome all suggestions from
all people. But the suggestion in this
case is not to originate from the
Kerala Government because they
have no geo.physical and geo.scienti-
fic capability to tell us where to go.
We in the ONGC have the capacity,
and we are going all round the Indian
Ocean, in the east and in the west,
and we have not given up the chase,
whether it be the west coast or the
east coast of Kerala or Andaman or
the Godavari Basin or the Bay of
Bengal or the Gulf of Kuich, we have
not given up the chase anywhere; it
is going on and the search will go on
till we find the last location saying
no’.
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Education in Sainik Schools

*215, SHRI DAYA RAM SHAKYA:

pleased to lay a statement showing:

(a) what amount of scholarship per
year is being sanctioned by Govern-
ment for a student in the Sainik
"m.ooll. Kapurthala, Kunjpura, Nagr-
]

MARCH 6, 1979
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(b) how much out of this sanction-
ed amount is spent on the food and’
clothing of each student separately
in a year; what happeng to the re-
maining amount; whether the amount
spent for clothing and fcod meets
the requireq standard, if not, why;

(c) is it a fact that the standard of
education in these schools iy going
down day by day in comparison to
the standard at the time of the admis-
sion to these schools; and

(d) if so, what steps are being
proposed or are being taken tc raise
it? '

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) to (d). A State-
ment 1s laid on the Table of the
House

Statement

(a) The Governmentg of Punjab and
Haryana grant scholarships at the rate
of Rs. 3500 per boy per amnum The
rate of scholarship sanctioned Ly the
Government of J. & K. is Rs. 3000
per boy per annum. These State
Governments also grant clothing al-
lowance at the rate of Rs. 500 per
boy for the first year aad Rs 250 per
boy for every subsequen; year.

(b) The approved rate of expendi-
ture on food is Rs. 4 per boy per day.
The yearly expenditure on food per
boy varieg “around Rs. 1100 to 1200.
The clothing allowance is almost
entirely spent for the purpose for
which it is sanctioned. The remain-
ing amount is utilised’ for the run-
ning expenseg of the school which
include expenditure on the pay and
allowances of the staff, text books,
library, postage, telephones, other
administrative necessitieg etc. Savings,
if any, are credited to a reserve fund
from which drawalg are made as and
whey, necessity arises. The amount
spent on food ang clothing meetg the
required standards,
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(¢) Examination resultg do not in-
dicate that there ig any deterioration
of standards in these Schools.

(d) Does not arise,
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Seimulc Survey in West Bengal by
. ONG{
»909. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. N. BANATWALA:

Will the Minister of PETROLEUM,
CHEMICALS AND F’ERTILIZERS be
pleased to state:

‘(a) whether it is a fact that the
Oil and Natura] Gas Commission took
over 5% years from 1968 to 19875 for
seismic surveys in order to locate oil
structures in West Bengal; and

(b) if so, what are the
therefor?

reasons

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). Yes, Sir. However seismic sur-
veys are g continuing process, and are
sometimes repeated as new and im-
poved techinques become available.
Thus, prior to 1971  seismic survey
work was carried out by ONGC with
analog units, In 1971 sophisticated
digital seismographs using CDP Com-
mon Depth Point) technique were
introduced, The first location based
on these sophisticated surveys could
only be released in December 1973,
after the digital data wag processed,
integrated with earlier data and inter-
preted.

swEr e @ FEEm

*211. & a9m awm W o own Al
adY o aArA A gwr w4 fE

(F) 3w & *rww O w1 FaTIA
I ® fag weere gra W osaw fed
R R

34

(W) *rewT W o Wiy o8 & swE
26,6 fire = § frg wmmr § fiv ag v
WL 1979-80 ® 27 fafmy &9, 1080
81 % waww 30 fafwas o, 1982-83 &
w34 fafegs zv Wit 1987-88 &
48, 6 Fafoeer Lz g arqem o

Release of Vitamip Bl and B2 to
New Small Scialg Units

*213. PROF. R. K, AMIN: Wil] the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that new
small scale units are released only
2.5 Kgs. of Vitamin Bl and B2
while new DGTD units are released

any quantity as per recommendation
of DGTD; and

(b) it so, why a ceiling is fixed for .
small scale units only and how do
Government justify itg action which
is hampering the growth of small
scale units?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No,
Sir. According to the policy for 1978-
79, new small scale units are allo-
cated canalised bulk drugs including
Vitamin BI and Vitamin B2 initially
for a total value not exceeding Rs, 3
lakhs. However, in respect of new
units set up in backward areas or by
graduates or diploma holders in pro-
fessional subjectg or ex-servicemen or
persons belonging to the Scheduled
Castes or Scheduled Tribes, the
maximum limit jg Rs. 5 lakhs. New
D.G.T.D. Units if any, are allocated
canalised raw materials mccording to
their licensed capacities,

(d) Does not arise,

wdt R whew wroa™ § g
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Suitability of Assaxa Coal for Steel
. Plants

e919, SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHRI BEDABRATA BARUA:

Wil} the Minister of STEEL AND
MINES be pleased to state:

(a) whether it has been found that
Assam coal is suitable for steel plants;

(b) if so, how far this is true; and

(c) whether extensive tests were
made in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF SEEL AND
MINES (SHR] KARIA MUNDA): (a)
1o (¢). Extensive tests were made ft
the Central Fuel Research Institute
Laboratory and Coal Blend and Cok-
ing Research Laboratory at Jamshed-
rur. Plant scale tests were mude at
the Coke Oven Battery of Durgapur
Projects and Bhilai Stee; Plant. It
was founq thyt since the Coal 1s high
in sulphur, its use can be limited upto
only 10 per cent in the blend. Use of

38

this coal in higher will
'depend on establishment of facilities
for desulphurisation of hot metal. 1000
“onnes of Assam coa] are expected to
be sent to Durgapur Steel Plant
shortly for actual trials in the Coke-
Oven Battery.

Raising of Powey Rates by DESU.

*220. SHRI R. L. P. VERMA:
SHRI NARENDRA SINGH:

Wil} the Minister of ENERGY be
pleased to state:

(a) whether it is proposed to raise
the power rates by D.E.S.U. for
Delhi citizens;

(b) it so, what would be the revi-
sed rates; and

(c) the justification for increasing
these power rates?

THE MINISTER OF ENERGY
(SHR] P. RAMACHANDRAN]): (a)
Yes, Sir.

(b) The proposed revised rate for
the year 1978-80 are as under;

Caiegory

Rates applicable w.e.f. 1-4-79 (average)

Domestic

Non-Domestic (LT)
Mixed load (LT)/MLI ,

.

TIndustrial (small)
Industrial (Large)

Agricultural
————.

.

25p/Unit upto 100 units.

gup/Unit next 100 units.

35p/Unit beyond 200 units.
. 46p/Unit.

45p/Unit.

33p/Unit.
37p/Unit.

20p/Unit.

Th(_éSe rates are exclusive of Central
€XCise and Electricity duty.

) The wide-

gap between the
]’;"‘mue income and expenditure ot
ESU, is attributed to abnormal

—

increase in its expenditure as a result
of rise in the priceg of fue] and other
‘operational stores, increase in estab-
lishment expenditure and purchase of
therma] power etc.
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Limited peparimental Examination
for A.C.5.0. in AF.HQ.

2001, SHRI T. S. NEGI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be vpleased
to state:

(a) is it a fact that at present no
limited departmental cramination is
conducted by UP.SC, for the nosts of
ACSO in the Armed Forces Headquar-
ters, as is being done in the case of
Section Officers in the Central Secre-
tariat gervice; and

(b) if so, will Government consider
the propsal to hold a limited depart-
menial competitive examination for
the post of ACSO in the AFHQ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHR] JAGJIVAN RAM): (a) Yes,
Sirr.
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(b) The question regarding intro-
duction of limited departmental cem-
pelitive exmination for promotion in
in the grade of Assstant Civilian Staff
Officer in the AFHO and Inter-Service
Organisations on the pattern of limit-
ed departmental competitive exami-
nation held for selection of Section
Officerg in the Central Secretariat
Service, was considered by the Gov-
ernment but it was decided not to
introduce such an examination at
present,

SC/ST absorbed by HAL, Koraput

2002, SHRI GIRIDHAR GOMAN-
GO: Will the DEPUTY PRIME MIN-
ISTER AND MINISTER OF DE-
FENCE be pleased to state:

(a) total number of Scheduled Tribe
and Scheduled Caste persons absorb-
ed by the HAL, Koraput Division in
the personnel, Industrial relation
and Administartive Departments;

(b) number of posts reserved for the
ST and SC in the above departments,
grade-wise;

(¢) how many of thera filled so far;

(d) if none so far the reasong there-
for; and

(e) the reservation policy followed
by the HAL, Koraput Division to fill
up the reserved vacancies in different
category of services?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) A total
of 29 employees belonging to Schedul-
ed Tribes and Scheduleq Castes have
been absorbed in the Personnel. In-
dustrial Relation and Administrative
Departments of HAL, Koraput Divi-
sion. DBesides, appointment letters
have been issued to 3 more candidates
belonging to Scheduled Castes/Bche-
duled Tribes.

(b) 34 posts are reserved for Sche-
duled Tribe; and Scheduled Castes in
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{he above Departments in the follow-
ing grades:

Grade No. of
Posts
reserv

Rs. 750—1350 (Grade IT) . 2

Rs. 650—1035 (Grade I) | 1

R., 330—520 (Group-B) . 9

Rs. 305-445 (Group A) . 2z

Torar . _-“_3':_ -

» (c¢) and (d), 29 posts have already
been filled up by candidaies of
Scheduleq Castes and Scheduled
Tribes and appoiniment letier, have
been issued to 3 more candidates of
Scheduled Castes and  Scheduled
Tribes. The remaining 2 postg are in
the process of being filled up and
action for recruitment hag been ini-
tiated,

te) The reservation policy contained
in  President’s Directives is heing
fo lowed by HAL, Koraput Division.

Reopening of Closed Coa] Mines

2003, SHRI AGHAN SINGH
THAKUR,

' DR. LAXMINARAYAN
PANDEYA:

Will the Minister of ENERGY be
pleased to state.

(a) whether a large number of coal
. mines are still closed in the country;

(b) if 80, the number
(State-wise) and  whether Govern-

ment propose to conduct any survey
theruenf; and

() the ifficulties in the way of re-
’”““ihs them? the wa:

thereof,

7 THE MINISTER OF STATE [N THE
\MINSTRY "OF ENERGY © (SHRI
, "NESHWAR MISHRA): (a) and

(b). Of the 435 mines under the
ownership of Coal India and Singa-
reni Colleries Company Ltd,, 15 mines
are closed at present. Of these, 4 are
located in Assam, 2 in West Bengal,
5 in Bihar, 3 in Madhaya Pradesh and
1 in Andhra Pradesh. Out of these
15, 7 mines were closed even at the
time of nationalisation,

{c) 13 of these mines are closed due
to exhaustion of the reserves. In the
other cases, the mines are closed since
before nationalisation due to the ab-
sence of infrastuctural facilities for
transport of coal.

Rural Electrification Schemes in San-
rashtra Region of Gujarat

2004, SHRI DHARMASINHRHAL
PATEL:

Will the Minister of ENERGY be
pleased to state:

(a) the number =nd pames of irri-
gation and rural elecinfiration sche-
mes concerning Junagadh, Raskot and
Jamnagar districts of Saurashtra re-
gwn of Gujarat perici.n. for cleurance,
since when the same are pending and
the number of villages likelv to be
covere;] under each scheme;

(b)Y when these t:chemwes will be
cleared;

(¢) the reasons for which these
schemes are pendine o far; and

(1) the amount likr!v tp he spent on
ecach scheme and the particulars of
loans and grants likely to he made
available bv the Goveran:ent ¢ Ir.dia
and Electricity Board,

THE MINISTER OF ENERGY
(SHR1 P. RAMACHANDRAN): (a)
to (d). 3 rural electrification schemes,
one for Rajkot dist¥fct and 2 for
Junagadh district, received from the
Gujarat State Electricity Board, are
under examination with the Rural
Electrification Corporation for sanc-
tion of loan assistance  In addition
one scheme for Junagadh district was
returned to the Board in January 1079
for revigion and its return is now
awailed.
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Details of the schemes are given in
the statement enclosed.

3 schemes pending with the Corpo-
ration will be considered for sanction
of loan assistance if on exXamination
they are found to be technically feasi-
ble and financially viable, subject to
availability of funds.

MARCH 6, 1078
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There is no undue dchyinthepro.
cessing of these schemes,

DETAILS or SCHEMES OF JUNAGADH

RAJKOT AND JAMNAGAR DISTRCITS OF

GUJARAT PENDING WITH RURAL ELECTRI-

FICATION CORPORA‘I'ION FPOR BANCTION OF

LOAN AND/OR WITH GUJARAT ELECTRI-
CITY FOT REVISION

S. Name ofthe No, of Cost of Loan Dat~ of Date of Date of Date of
No. Scheme villages  scheme  sought receipt wnspection  appraisal receipt
covered (Rs. in for (Rs. in REC (appraisal) comm=nts o3 revised
lakhy) in lakhs) sent  to scheme
S.E.B.
Pending with R.E.C.
1. Rajkot (Rural)
Division, Rajkot
Distt. . 54 5000 g8-290  14-6-78 778 8/78  16-2-79
2. Veraval taluka
Junagarh Dristt 28 33*940  31°gfo 6-9-78 12/78 17-12-78  15-2-79
3. Mangrol taluka
Junagarh Distt. 18 g2+870 q1:050 20-9-78 12/78 17-12-78 15-2-79
ToTAL _:16'820 111°270
Pending with S.£.B.
4 Bha Revised
jv:mgarh 50 25*200  24-100 28-10-78  12/98 g-1-79 schemes
Dmt awaited,

Loss of Production in Nangal Fertili-
ser Plant due to Coal shortage

2005, SHRI BHAGAT RAM: Will the
Minister of PETROLEUM, CHEMI-
CALS AND mm.ms be pleased
to state:

(a) what is th total loss of produc-
tion due to coal shortage in Nangal
Fertilizer Plant; and

(b) what steps Government have
taken to end this crisws?

THE MINISTER OF PETROLEUM,
{CHEMICALS AND FERTILIZERS
- - +4SHRI H. N. BAHUGUNAJirta¥ The
memmtmmw a

of mroduction to the extent of

11.500 trnnes of urea as a result of
<oal shortage. :

i

(b) A Ministerial level meeting was
held recently and the problems feced
by the Fertilizer units on account of
shortage of naphtha and coal were
considered in depth with a view to
taking necessary remedial measures
to maintain supplies of coal and other
inputs to the various fertilizer ynits
including Nangal.

Fortign Collaberation Agreements

2006, SHRI L. L. KAPOOR: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) details of each of the Iumsp
collaboration agreements entered ints
by his Ministry during the lasf ‘eight
years;
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(b) names and addresses of foreign
collaborations;

(c) value of each contract and the
foreign exchange component thereof;

(d) the nature of *h: area/techni-
ca] requirement which necessitated
each foreign collaboration; and

(e) the names and designations of
the Ministries repesentatives who ne-
gotiated these agreements concluded
during this period?

THE MINISTER OF PETROLEUM,
CHEMICALCS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(e). The requisite information is
being collected and will be laid on the
Table of the Sabha,

Burvey for Minerals in J & K State

2007. SHRT ABDUL AHAD VAKIL:
Will the Minister of STEE], AND
MINES be pleased to state:

(a) whether any detailed survey for
Minerals has been undertaken in
Jammu and Kashmir State and in
which areas and with what results—
detailg region-wise—(Kashmir, Jammu
and Ladakh);

(b) what are the minerals so far
located and in which areas and in
what quantity; and

(¢) how much is the total cost ot
minerals so far exploited from the
State?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & MINES
(SHRI KARIA MUNDA): (a) and
(b). The Geological Survey of India
has been conducting mineral surveys
in various parts of Jammu & Kashmir.
As a result of these surveys the fol-
lowing minerals have been located in
the J. & K. State:—

Reservas (in million

Place Name of mineral tonnes unless other-
wise specified)
(1) (2) (3)
Jammay
1. Kalakot & Metka Conl . . " 2+Bas
2. Triyath, Gantha, Krul, Ranshu, Sarodabas,  Bauxite . 7526
Sangarmarg. Panahasa, Salal. Juugal.Gah
and Thanpal
3. Kathua and Limestone 2 21°75
Punch Limestone 11.8

4#Doda . .,

———. -

Sapphire

Reserves not Esti-
mated.
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' 2 3
Kashmir T
5. Nichahoma and Chokithal " i Lignite . 40'00
6. Wuyan and Khrew . . . . Clay 209
7- Anantnag and Baramulla ; . Limestone . 35-61
8. Baramulla . . . Gypsum 32800
9. Baramulla Graphite . 43°25
10. Baramulla . . . Ochre . 107,000 tonnes
Ladakh
11. Gee Kurgiakh Gypsum . 20°00
12. Puga . ' . ' ' Borax . 5429 tonnes with 1200
eplenishment every
year.
13. Chumathang Fluorite 8000 tonnes
14. Puga . Sulphur 21070 tonnes
15. Tsokar Salt & Evaporite o'R5

(c) Total value of minerals exploi-
ted during the twenty years ending
1977 is estimated to be Rs. 88 mullion,

Production of Rubber (Synthetics)
by M/s. Synthetic and Chemicals
Ltd.

2008. SHR;] SURENDRA BIKRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

{a) have Government been check-
ing from time to time that the factory
of Syntheticg and Chemicals Limited,
Barilly, manufactures rubber (synthe-
tic) by consuming alcohol, benzene
and other raw materials as per its de-
sign and that it is not consuming these
raw materials and chemicals more
than allowed ration as per plant de-
taile;

(u) have government ever found
that this factory has been consuming
more alcohol benzene and other raw
materisls than it should as per plant
design but the same is being swallow-

ed as it is a monopoly indusiry and
even ai higher cost of production of
rubber it can make profit; and

(c) what sort of details or reports
the Central Government are getting to
keep a check that this factory is being
operated and consuming materials and
producing synthetic rubbers as per
designed plant capacities and working?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(c). The required information is
being collected and will be laid on
the Table of the House, when
received,

Maharashtra Float rejected in the Re-
public Day Parade

2009, SHRI VASANT SATHE: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFLNCE be pleased
to state:

(a) whether it is a fact that in the
Republic Day Parade in Delhi this year
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Mabarashira float was rejected for the
first time during the last 30 years;

(b) if so, furnish full facts of the
matter and the reasons therefor;

(c) whether the floats of other Sta-
tes have been rejected and  details
thereof; and

(d) whether it is a fact.that the re-
jection of the Maharashtra float was
totally unjustified as per the guidelines
and the procedure and details of pro.
test lodged, if any, by the Government
of Maharashtra and the reaction of the
Government thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRy
JAGJIVAN RAM): (a) to (d). The
psoposals for this tableaux—received
from State Goveruments, Administra-
tions of Union Territories, Central
Minisiries and other organisations——
are considered by a Committee which
includes eminent person in ihe field of
art. The selection of tableaux for
display in the Republic Day Parade is
made primarily on consideration of
merit,

The proposal received from the
Government of Maharashtra was con-
sidered by the Comnuttee, more ihan
once tut it was not found pussible to
mclude the tablemux in this years
Parade, keeping in view its quality
and the availability «f better tableaux.

This is neither the first time that
the tableaux of a particular State was
not found acceptable, nor even the
first such ocasion for Maharashtra,
nor was Maharaghtra alone among
States whose tableaux were not found
dcceptable this year, Proposals of 10
States and 8 Union Territories could
not be accepted,

The reasons for whichi various ta-
bleaux were not approved were ex-
Plained by experts to the represen.
‘:Gtwes of the State Governments and

T}:‘i‘m .Territory  Administrations,
tesi-‘l'e Was no occasion for any pro-

being received from Maharash-

tra or any other State.

Domestic Gas Supply Agencies fune-
tioning in Rural and Urban Areas in
Madhya Pradesh

2010, SHRI

PETROLEUM, CHEMICALS AND
FERTTLIZERS be pleased to state:

(a) the existing number of domestic
gas supply agencies functioning in the

urban and rural areas of Madhya Pra-
desh;

(b) per annum supply of cylinders
to those agencies for supply to consu-
mers;

(c) whether Government propose to
increase the supply of cylinders {o
make its availability in more places

hoth in urban and rural aress in near
futiure; and

(d) if so, details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
Indian Oil Corporation AIOC) and
Bharat Petroleum Corporation
(BPCL) together have 24 distributors
to market cooking gas in Madhya Pra-
desh. The Hindustan Petroleum
Corporation (HPCL) is marketing
cooking gas in this State through their
distributors who have 16 agents/sub-
agents, The Visakh Marketing Unit
of HPCL has eight such agencies.

(b) The total annual supply of gas
cylinders to the consumers in
Madhya Pradesh is 8.78 lakhs ap-
proximately.

(c) and (d), IOC have immediate
plans to introduce LPG marketing at
Chattarpur. On the basis of avail-
ability of additional LPG through
imports or commissioning of new
facilities, it will be possible for oil
companies to extend marketing of
LPG to more urban/rural areas from
around 1980 onwardg based on the
following considerations;

(i) anticipated customer potential;

(ii) nearness to the market from the
source of supply;
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(ifl) availabilily of safe/commercial
mode of trapsport;

{iv) maximum utilisation of distriby-
tion equipment; and

(v) viability of operation.

Cooking Gas facility in Himachal
Fradesh

2012. SHRI DURGA CHAND: Will
the Ministey of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to refer to the reply given
to Unstarred Question No. 326 on 21st
November, 1978 regarding marketing
of cooking gas at Dharamshala,
Himachal Pradesh and state:

(a) the progress so far made regard-
ing introducing of marketing of LPG
(Cooking Gas) at Dharmshala in
Himachal Pradesh;

(b) whether the market scheme has
gince been introduced in the city; and

(c) if not, by when the scheme will
be introduced?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
interviews for selection of candidates
for LPG distributorship at Dharm.
shala, in Himachal Pradesh, gre pro-
posed to be helgd by the Indian Oil
Corporation Limited in the third week
of March, 1879.

(b) No, Sir

(c) Adfter selection of the candidate

a minimum period of 4 to & months
would bg required for providing
necessary godown/showroom. facilities
ete., for commissioning a distributor-
ship at Dharmsbala in Hiroachal Pra-
desh,

MARCH. 6, 1079
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Steel and Iren Factories at Nayagarh
Paradeep

2018. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) the steps taken by the Govern-
ment to establish steel and iron facto-
ries at Nayagarh (Keonajhar District,
Orissa) and Paradeep {Orissa);

(b) whether Government for non-
complying the demands of the Orissa
people have tried to fulfil the desires
of the Orissa people to develop, expand
ang extend the Rourkela Steel Factory;

(c) 1f so, to what extent the expan-
sion and extension of the Rourkela
Steel Factory has been made; and

(d) the number of extra employees
that may be required for expansion
and extension and whether there is
definite reserved provision for employ-
ment of the Oriya-people?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{SHRI KARIA MUNDA): (a) Govern-
ment have been holding discussions
with countries such as USSR, Ro-
mania, West Germany, U. K. and
Japan, in the context of con-
sidering the [feasibility of setting
up three shore-based steel
plants, and the nature of assis-
tance which can be provided by them
for establising the projects, location of
which would be based on techno-
economic considerations.

(b) and (c). At present no propossl
is under Gevernment's consideration
about further expansion >f Rourkela
Stee] Plant. However, certain facilities
to cover modifications, imbalances,
diversification of products, modernisa-
tion ang replacements are continuously
being put up at the Plant, such a#
installation of facilities fer production
of Cold rolled grain oriented and non-

é
|
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Production of Liguid Fuel and Cheml-
cals from Coal

2014, SHRI VIJAY KUMAR N,
PATIL: Will the Minister of ENERGY
be pleased to state:

(a) whether Government have re-
ceived a proposal from USSR regard-
ing help for production ¢f liquid fuel
and chemicals from coal and effective
use of mining waste;

(b) if so, furnish details regarding
the salient features of the help pro-
posals received from the USSR;

(c) the reaction of

Government
thereto/decision;

(d) latest position regarding accep-
tance of the Soviet Aid; and

(e) whether similar assistance pro-
posal from other countries is simulta-

neously being considered details there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) to (e).
The long-term programme of econo-
mic, trade, scientific and technical
cooperation between India and USSR
includes cooperation in the flely of
coal utilisation, development of
process for production of fuel, gas,
liquid fuel and chemicals from coal,
use of material recovered from coal
preparation wastes, etc. A team of
Soviet experts visited India and dis-
tusseq with Central Fue] Research In-
stitute and Central Mine Planning and

54

Such cooperation in the fleld of
science and technology in respect of
coal is under various stages of discus-
sion with West Germany, Australia,
-y 4
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Prices of formulation under new
pricing policy

2016. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZER ke pleased to stale

(a) what is the increase In prices
-expected by Government in category I
angd 11 formulations under new pricing
policy;

(b) whether it is a fact that prices
of majority of category III formula-
tions would also increase;

(c) in what way the new Drug Policy
would protect the consumer interesi;
and

(d) whether new policy has been
framed to help the public sector whose
prices of narrow spectrum antibiotics
would come up substantially?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
when the Drug Prices Control Order
embédying the new pricing policy is
ssued, manufacturers of categories I
and II formulationg whose prices are
higher than the Ieader prices would
have tp bring down such prices to
the level of the leader prices. In
view of this, on the issue of the new
Drug Prices Control Order, there
would be a reduction 1n 4 few of the
existing maximum retail priceg of pro-
ducts which cap be categorised as
cetegories I and II formulations.

(b) No Sir.

(¢) The salient features of the
New Drug Policy which are expected
to protect the consumer interest are
as follows:

(i) All the bulk drugs which could
go into price control formulations
will e subject to price control. Un-
der the existing DPCO 1970, only in
respect of ‘Essentia] Bulk Drugs’ cov-
ered under para 4, of the DPCO,
Government had the powers to fix
prices  after conducting sucp inguiry
as deemed fit. In the case of other
bulk drugs, the manufacturers were
requireq to obtain approval of Gov-
ernment only when increasing the
prices thereof.

(i) The scheme of graded mark-ups
(providing for 40 per cent for cat. I,
55 per cent for eat. II, maximum mark
up of 100 per cent for cat, III and ex-
emption for cat. IV formulations) un-
der the New Drug Pricing Policy is
expected to make available essential
and life saving drugs to the consumer
at fair prices, while ensuring, on an
overall basis, a fair return to the
maufacturers.

(d) While the New Drug Policy in-
deed assigns a leading role 1,1:3? the
public sector in the production and
distribution off drugs and pharma-
ceuticals, the Pricing Policy does
not make any specific provision far
public sector units, Narrow spectrum
antibiotics are manufactured both fn
the public ag well us private sectors.
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from Delhi Bar Association on
Sub-divisional Magistrates Courts

2017. SHRI VAYALAR RAVIL: will
the Minister of LAW, JUSTICE, AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government got any
appeal from the Delhi Bar Association
for the Sub-divisional Magistrates
Courts 1o be brought under one roof;
and

(b) i1 so. what is the reaction of
Government?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): ' (a)
According to Delhi Administration,
no specific appeal has been received
from the Delhi Bar Association for
the location of the Courts of all the
Sub-divisional Magistrates under one
roof.

{b) Does not arise.

General Manager for JCB Press

2018. SHRI UGRASEN:

SHRI RAM KANWAR
BERWA:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased to state:

(a) whether Government has decid-
ed to run letter Press and Photo Litho
Press of JCB under the control and
supervision of a General-Manager pos-
sessing diploma in Printing-technology
and experience in labour-management
relations:

(b) if so, by what time the new
General-Manager will be appointed;

(e) if not, the reasons therefor, and
Whether the Government has taken ex-

-——

pert opinion of Director Printing
CCP&S, New Delhi in regard thereto;
and

(d) it so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to
(d). At present there is a Photo-
Litho Section in the JCB. There is
no Letter Press of the JCB as such
at present, and the documents for the
JCB are being printed in the JCB
Wing of Government of India Press
on a cost adjustment basis. A Letter
Press Section is also propsed to be
added to the JCB to function within
the premises of the JCB. The ques-
tion of appointing a General Manager
wil] be considered when the Letter
Press Section comes into being in the
JCB.

Employees working in JCB

2019. SHRI NATWAR LAL B. PAR-
MAR: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased to state:

(a) number ol employees category-
wise, inciuding Technical Assistant
(G.D) serving on deputation ad-hoc
basis in JCB have been confirmed or
are being regularised;

(b) whether such confirmaticns/re-
gularisations are not in contraventions
of the recommendations of the Depart-
ment of Personnel and Adminisirative
Refoims; and

(e) if so, the criteria, procedure
and intention behind such a step taken
by the Minisiry?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
details of employees who were ap-
pointed on regular basis are given
below:—

No. of employees No. of emplovees

Category initially appointed appointed on regular
— on ad-hoc basis. basix. g_

Group ‘A’ (Gaz.) 7 2

Group ‘B’ (Gaz.) . " . . 6 .

Group ‘B’ (Non-Caz.) . e = s 23 12

_Seop
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Other employees are being consi-
dered for regularisation.

No employee wo was appointed on
ad-hoc basis jn JCB came on deputa-
tion,

No ad-hoc appointee, subsequently
regularised, hag since been confirmed.

(b) and (c). The ad-hoc appoint-
mentg of 2 Officers in Group ‘A’ were
regularised in accordance with the
relevant Recruitment Rules The
12 officialg in Group ‘B’ (non-Gazet-
ted) mentioned in reply to part (a)
had put in satisfactory service for
more than 9 years as Technical As-
sistanits on ad-hoc basis and, therefore,
they deserved special consideration
for appointment on regular basis by
relaxation of the recruitment rules
as explained in reply to Lok Sabha
Unstarred Question No. 552 answe-
ted on 10-7-1978,
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Per-Capita Availsbility of Power in
Tripura

2022. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
ENERGY be pleased ‘o state:

(a) what was the per-capita avail-
atility of power in Tripura during
1978-79; and how it compared with the
corresponding figures for the country
ang for each of the States and Union
Territories;

(by how far these figures are likely
to get a boost during 1878-80; and

(c) the contemplated average rate
of growth of power supnly in Tripura
and other States for the Sixth Five
Year Plan, 1978—83?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The per-capita gvailability of electri-
city in Tripura and its comparison with

the country ag a whole and other
States|Union Territories during 1978-
79 is given in Statement-I attached.

(b) The per-capita availability in
Tripura in 1979-80 is expected to be
about 23 Kwh,

(¢) The growth of requirement of
electrical energ¥ in Tripura and other
States during the Sixth Five Year
Plan i.e. 1978—83 according to present
tentative estimates based on the tar-
gets envisaged in the Draft Five Year
Plan 1978—83 for overall growth of
the economy and industrial and agri-
cultural production, ig given in State-
ment-II attached. If the power pro-
gramme as drawn up is implemented
successfully, it is expected that energy
availability will be adequate by and
large to meet he projected require-
ments in 1982-83. Thus the overall
growth of power supply in the various
states during the Plan period would
generally correspond to the overall
growth of energy requirement.

Statement I
Statement showing per capita availability of energy in various States/U. Ts. during 1978-79.

4. Nao. State/U.Ts. Per capita availability
_ (Kwh)
= ! 2 3
T Teipus Ty
2 Andhra Pradesh 112
3 Assam . . . . 42
4 Bihar . . . N . . . 69
5 Gujarat C e e 264
¢ Haryana s » & . 263
7 Himachal Pradesh . . . . " B1
8 Jammu & Kashmir PR S 128
9 Karnataka . . . . . . 18y
10 Kerala & s ® i 122
' Madhya Pradesh . . e 106
12 Maharashtra s w . 268
'3 Manipur . . . . . . 11
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1 ] 3
14 Mcghalaya . . . . . . . . . 58
15 Nagaland i . . . . . . i . 42
16 Orissa N = 5 P . . v . P 17
17 Punjab . . . . . . 373
18 Tamil Nadu . . . . .. ‘ e 219
19 Rajasthan . . 119
20 Uttar Pradesh . . . . . 108
21 West Bengal . . . . . . 147
22 Arunachal Pradesh R . . . . . . 46
23 Chandigarh . . . . . . . . 717
24 Delhi i . " . . . ‘ 426
25 Goa, Daman & Diu 5 - 5 - . . . 233
26 Pondicheny . . . . ) 2068
27 Mizoram . . P . . : . . f Ir)

ALL INDIA . . . 154

Note :—The per ;:a;;ita availability has been worked at power station bus and aking into accoun!
import trom/export to neighbouring States/Uts. It is based on actual availability for th:
period April 19078 to January 1979 and estimates for Feb., and March, 1979.
Statemeny II

Anticipated Growth in Energy Requirement

S.No. State Annual compounded growth rate
perce ntage
I e B 8
1 Tripura . . . . . “._ 20° 7
2 Andhra Pradesh . . 8 . . i 12°2
3 Assam . i . : . . . 17°3
4 Bihar P 10-8
5 Gujarat . ) . . . . . 97
6 Haryana . . . . . . . 12°9
7 Himachal Pra‘esh , . . . . . . 17
8 Jammu & Kashmir . . : . . . 17°3
9 Karnataka . . . . . ) . 10°0

10 Kerala . e e e e 86
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12 Maharsshtra . . .
1g Manipur

14 Meghalaya . s s s
15 Nagaland .

16 Orisa . . . .
17 Punjab

18 Rajasthan . . . .
19 Sikkim e o e

20 Tamil Nadu . .
21 Uttar Pradesh . . . .

22 Woest Bengal . . . .

. 125
8-8

B ‘ s0'0
. . 18-8
. . 17°3
. . 98
. . 83
. . 12°1
250

. . 79
. . 126
. . 74

Fictitious Contract of Babudih Slag
Dumps of TISCO

2023, SHRI A. K. ROY: Will the
Minjster of STEEL AND MINES be
pleaseg to state:

(a) whethey he ig aware of a con-
tract going on in the hame of 5 fake
person over the Babudih slag dump of
%he TISCO in Jamshedpur (Bihar)
till middle of the 1978; if go, facts in
details;

(b) whéther fictitious con-
tract is an offence under the Com-
pany's Jaw? and

(e) if 90, gteps taken in the matter?

THE MINISTRY OF STEEL AND
Pﬁcmmmn(.)
0, 8ir. TISCO have glso genied that
‘u;’mmwmumm
hame of a fictitious person.

®) and (). Do not srise,

Drilling in the Bay of Bengal off the
Orissa Coast

2024. SHR] SARAT KAR: Will the
Ministey of CHEMI-
CALS AND FERTILIZERS be pleased
to gtate:

(a) whether there js any proposal
under the consideration to start dril-
ling in the Bay of Bengal off the
Orissg Coast;

(b) whether any survey has also
beep, conducted in thig regard; and

(c) it g0, the details regarding the
plan as well as the estimated amount
going to be involved?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI B N, BAHUGUNA): (a) Yes,
8ir.

(b) Yes, Sir.

(c) Oil India Limited (OIL) has

mmmmncn(mm‘:;

surveys, aeromagnetic surveys,
duta analyses under its offshore ex-
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ploratiop programme which is egtimat-
ed to cost Ra. 20 crores. Under this
programme, 3 offshore wells are pro-
posed to be drilladd by OIL; the
first well is expected to bhe spudded
after monsoon.

Mechanised Infantry in Indian Armed
Foroey

2025. SHRI NIHAR LASKAR:

SHRI A. R. BADRI
NARAYAN:

SHRI M. V., CHANDRA
SHEKHARA MURTHY:

Wwill the DEPUTY PRIME MIN-
ISTER AND MINISTER OF DEFENCE
be pleased to state:

(a) whether a new regiment of
mechanised infantry ig being created
as part of the measureg to further
modernise the Indian Armed forces;

(b) if so, whether Government has
also decided for development of im-
proved versiop gnd gophisticated mili-
tary hardware to make them more
modern for the forces;

(¢) if so0, the detaila of the weapons
to be modernised; and

(d) to what extent the armed forces
will achieve mechanisation,
greater mobility and more fire power
during the current year and alsp in
the Sixth Plan?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (d).
Government have various programmes
under consideration for the progres-
aive modernisation of the equipment
and weapons of the armed farces
These programmes are a part of the
notmal procesy of replacements and
updating, In considering such pro-
grammes, emphagis is being laid on
such important aspects—among
others—as greater mobility and more
fire power, which are dictated by
charging neeils and technology.
However, it will not be in the pub-
lic interest to disclose details of such
programmes.

MARCE 6, 1978
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Disparity im Promotion Frospects
between Oivitlan and Military
Officery

20268, SHRI V. G, HANDE: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) whether it is a fact that the
miltary officers recruited during hos-
tilities with China in 1962 and the
hundred of Majors who excelled them-
celves in Bangladesh War in 1871
have no prospects of promotions;

(b) whether Government's atten-
tion in this context has been drawn to
the article captioned “Morale in the
Armed Forces” published in the Indian
Expl‘esa. Bombay Edition of February

, 1979;

(c) if so, what steps Government
are taking to provide adequate ave-
nues for these Officers who have borne
the brunt of the three wars; and

(d) what steps are being {sken to
boost up the morale of the armed
forceg Officer’s and to remove the
glaring disparity in promotion pros-
pects between Civilian and Military
Officers as depicted in the ssid arti-

(SHRI JAGJIVAN RAM): (a) to (d).
Government have seen the article,



69  Written Angwers PHALGUNA 15, 1000 (SAKA) Written Answoers 70

it will be spprecisted that in devis~
ing sympathetic and positive solutions
io such questions concerning the
Defence Services—which are being
considered in consultation with the
Chiefs of Staff—the organisational
siructure, the functional requirements
and the terms and conditions peculiar
to the Defence Services which, in
many cases, are not comparable 10
these of the civilian officers, will have
10 be kept in view,

\ It may, however, be added that
Government attach the highest impor-
tance to the need to look after the
well-being of the Defence Forces,
in order to maintain their exemplary
morale, It has always been—and will
continue to be—their endeavour to do
cverything necessary and possible in
this behalf. With this assurance, Gov.
ernment would like to urge that im-
portant issues concerning the Defence
forces may not be made a matter of
public controvergy.

Decline in Output of Steel Flants

2027, SHRI S.‘R. DAMANI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that the
output of integrated steel has dee-
lined during this year; if so, the rea-
song thereof; and

(b) what is the production of diffe-
rent steel plants upto 31st December,
1978 and also the comparative figures
for the same peried in the previous
year?

MINISTER OF STATE IN
MINISTRY OF STEEL AND
MINES .(8HRI KARIA MUNDA):
Ja) and (b), The production of sale-
able steel in each of the integrated
steel plants during the period, April—
December, 1978 and in the correspon-
ding period in the preceding year is
indicated below:—

Production of Seleabls Steel
(In 'o00 tonnes)

Plant April—December 1978 April—December 1977
Durgapwr Steel Plant 580 647
Rourkela Steel Plant . 768 Bsa
Bokare Stee! Plant . - 66a 65;
lisco e 340 373
Tisco c e e 1123 1174

Tora . 4838 5149

The produetion in 1978-Y9 hag been
taed advereely by a number of
12actors guep asy—

(i) :
phe. dm&kﬁé'ﬁm’: mups
% quantity snd resulting
in ome monthy 0 in the
Pushing of coke overis ot the piants,

(i) Shortage and frequent +es-
trictions/fluctuations in the supply
of powet.

(ii) Unyrecedemted rains and

floody in West Bengal in SePtember,
1978, tﬂl’ﬂngmﬂndmgdcolln
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(iv) Indifferent industrial rela-
tiong in some of the plants,

(v) Converter No. 5 of Bokaro
Steel Plant which was earlier ex-
pected to be commissioned in May,
1978, could be commissioned only
on 31-12-1978,

(vi) Critical position of some raw
materials at some of the plants and
inadequate availability of railway
WaEons,

Regularisation of C.0.B. Licencey and
Permission Lettery

2028. SHRI PHOOL CHAND VAR-
MA: Will the Minister of PETROLE-
UM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether COB licences and per-
miesion letters have been held as
fillegal by Hathi Committee; under
what authority were permission letters
issued and under what authority they
are proposed to be regularised in
spite of the fact that opinion of the
Hathi Committee as well as of Law
Ministry is to the contrary:

(b) whether administrative Ministry
have got powers to condone the vio-
letions of J(D&R) Act and if so, under
what provisiong of the Act; and

(¢) names of the firms who have
been granted COB and permission
letters, details of items, and their
production during last three years,
year-wige?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] H. N, BAHUGUNA); (a) The
majority view of the Hathi Committee
was that Permission Letters do not

MARCH 6, 1079
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certain conditions. In regard to for-
mulationg also, the Hathi Commitige
recommended similar action. The
decision contained in para 27.3 of the
New Drug Policy Statement is based
substantially on the above recommen-
dation of the (Hathi) Committee on
Drugg and Pharmaceuticals Industry
and will be implemented in consul-
tation with the Law Ministry,

Permission Letters were issued c‘
sequent to a decision taken by the
Licensing C¢mmittee on 23-11-1953 in
the context of interpreting the defini-
tion of “new article” that where on
new trade mark or new patent was
involved and the product was cover-
ed within the ambit of the same item
in Schedule I of the Industries (Deve-
lopment & Regulation) Act, 1851, for
which the concerned company has a
Registration . Certificate/Industrial
Approval, then guch a product would
not be a “new article” and there
rshould be no objection to the com-
pany manufacturing it.

(b) No; Sir.

{c) The requisite details pelating to
COB Licences have already been fur-
nished in reply to Lok Sabha Unstar-
red Question No, 81 answered on
20-2-79, Similarly details of Permis-
sion Letters are furnished in Anne-
xure-II of Chapter-V of the Hathi
Committee Report, a copy of which
wag laid on the Table of the House on
8-5-75. The production figureg of
items covered by Permission Letters,
during the last three years, aré how-
ever, not readily available.

Production of Steel during 1973-79

(a) the target of production of steel
for current financigl year (1078-79);
(b) whethey it is llkely ta be achiev
ed or will there be a shortfal]l in
duethn; '

(c) whether any stes}'is being
imported during the curtent finsncial
year; and
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[

(d) if so, the quantity of imports
the countriss from which it ig be-
imported?

MINISTER OF STATE IN
MINISTRY OF STEEL AND
MEVES {(SHRI KARIA MUNDA).: ¢a)
The of production of saleable
steel frorh the six integrated steel
plants for 197'8-79 is 7.676 million
ol

{b) lj'he actual production is esti-
mated at about 6.684 million tonnes.

(c) Yes, gir.

(d) Orders are likely to be finalised
for import of about one million tonnes
of steel during the current financial
vear, These imports would be main-
ly from the following countries:

., Japan, West Germany, United
Kkingdom, Czechoslovakia, Holland,
Rumania, France, Sweden, USA,
Australia, Norway, Italy, Belgium,
Austria, North Korea, South Korea
and Spain.

snmnuwﬁ.m.omm
¥ran to Pakistan

2030, SHRI P. K. KODIYAN: Wil
the DEPUTY PRIME MINISTER AND
::INISTER OF DEFENCE be pleased

state;

(a) whether Government have stu-
died the implications of the reported
move by U.H. to shift its military
Sspionage centre from Tran to Pakistan
from the poini of view of India's se-
curlty; and

(b) it so, whether any appropriate
have been taken fo meet the
‘t\llﬁm,

| Ak DEPUTY PRIME MINISTER

e OF DEFEINCE (SHR]

| ey, VAN RAM): (a) and (b), Gov-

tive ¢ have not seen any authorita-

not TePorts on the mubject and, would

bagy <0 10 comment ~only on the
of prege reports. ..

(a) whether any efforts were made to
improve radio station at Cuddapah or
increase the capacity of thal station
this year; and

(b) if so, the improvements made
and the capacity increased?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). ALR, Cud-
dapah is presently an auxiliary centre
to the A.I.R. station at Hyderabad.
It has limited studio facilities in the
city office for programmg origination
and has a 20 KW Medium wave trans-
mitter and facilitieg for relaying and
play back of recorded programmes, A
proposal for its ypgradation into a
fullfledged radio station by providing
permanent studios has been included
in the Sixth Plan. There is, however,
no proposal to increase the power of
the transmitter.

Movement and Coancemtration of COhi-

nese Troops on Karakoram High-
WAy
2032, SHRI HARI VISHNU

KAMATH; Will the DEPUTY PRIME
MINISTER AND MINISTER OF DE-
FENCE be pleased to state:

(a) whether it is a fact that during
recent weeks there has been considera-
ble movement and coneantration of
Chinese ifroops on the Karakoram
highway as well as in the Chumby
valley of Tibet;

(b) the reaction of Government
thereto,
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(¢) whather the same has been con-
veyed to the Chinese Government; and

(d) if so, with what resuit?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (a) No unusual

movement or concentration in recent
weeks, has come to notice so far.

(b) to (d), De not arise.

Scheduled Castes/Tribes im Army

AND MINISTER OF DEFENCE (SHRI

MARCH 6, 179

to
Ranks, apart from the system of re-
servations for certain castes and com-

3. With a view to increasing, the
intake of officer cadets of Scheduled
Castes/Scheduled Tribes intp the Arm-
ed Forces through the National De-
fence Academy the following steps
have been taken:—

(i) In the case of entry to the
Sainik Schools, reservations of 15§
per cent for Scheduled Custes ard
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to join the Indiay Army. In pursuance
of this policy, the following special
measures have been taken:—

(i) Instructions have been issued
to all Recruiting Officers that, other
things being equal, preference should
be given to persons belonging to
Scheduled Castes/Scheduled Tribes.

(il) Recruiting Officers have been
instructed to carry out recruitment.

cum~publicity tours not only in the
cities and towns but also in the in-
terior areas predominantly inhabited
by Scheduled Castes and Scheduled
Tribes people.

(iii) Recruiting parties from Re-
gimental Centres are alto despatch-
ed from time to time to increase the
recruitment of these categories into
the Army,
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(b) i so, the reaction of Govern-
Ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, AND MINES
(SHR] KARIA MUNDA): (a) and
(b). A memorandum dated 28-10-1978
has beep received in the Department
of Mines on 20-2-79. This is being
examined.

Shortage of P.V.C, Resin

2036. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it ig a fact that the
plastic industry is severely hit be-
causeé of the acute shortage of P.V.C.
resin essential raw material for plastic
production; ang

(b} if so, the necessary action taken
ir. the matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a)
Units engaged in the manufacture of
various plastics products have been
representing about non-availability of
PVC resing as per their requirement.

" (b) There should be no difficulty
for the manufacturers of PVC pro-
ducts in getting the required supplies
of PVC resine because apart from
import of the material by the State
Chemicals and Pharmaceuticals Cor-
poration of India Limited, its imports
on Open General Licence have been
permitted, in addition, to indigenous
supplies.

Demand for Alumiwjum

2087, SHRI C, K. JAFFER SHARIXF:
Will the Minister of STEE]L, & MINES
be plessed to state:

(a) what is the estimated demand
for aluminium in the country during
1879-80;

(b) whether it ig a fact that the
scarcity of EC grade aluminium for
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the cable and cenductor industry hes
severely affected some projeets in the
country;

(¢) if so, the detally thereof; and

(d) the steps Government have
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) 523,000
tonnes.

(b) to (d). Owing to inadequate
power supply, the aluminium smelters
are not producing upto capacify. Con-
sequently, the indigenous production
iz pot able to meet the growing de-
mand. In order to ensure that cable/
conductor umits are not hit by the
shortage, arrangements have been
made to import requisite quantities of
aluminfum.

Survey of Minerals by G.S.L
THORAT;

2089, SHR] BHAUSAHEB THORAT:
Will the Minister of STEEL & MINES
be pleased to state:

(a) the schedule of tha survey of
reserves of heavy minérals along the
Indian coast by the Geological Survey
of Indla (GSI); and

(b) the plans of cooperations bet-
_ween the GSI and the universitfes of

marine geophysica] research?

THE MINISTER OF STATE IN THE

MARCH 6,.1979
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investigations for ilmenite and other
heavy minerals from the black sands
off Ratnagiri Const,

(b) Geological Survey of India is
cooperating, with the Universities by
extending training facilities to the
personnel of Utkal University, ex-
change of samples and information
with Andhra University and distribu-
tion of samples to IIT Kharagpur and
Jawaharlal Nehru University,

e Wit wwere § it et fegefteon
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229. oY

230. ¥ifcwr
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244. Wit
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Seiting yp Steel Planis in Developing
Couniries

2040. SHRI OM PRAKASH TYAGL
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is correct that the
formation of a panel by the Industrial
Development Committee of the United
Nationg Organization for encouraging
the setting up of steel plants in the
developing nations was opposed by
many representatives of the developed
countries; and

(b) if so, the concrete measures pro-
posed to be taken to encourage the
scheme of setting up steel plants In
India keeping in view the said attitude
of the developed countries thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b), Presumably the referende 1s
to the UNIDO Second Consultation
Meeting on the Iron and Steel Indus-
try held in New Delhi from 15th to
19th January, 1979. In thig Conference,
although there was some initial op-
position by a few of the developed
countries, they later accepted the ne-
cessity for the developing countries,
which have natural resource endow-
ments, to creat fresh capecitiex or
expand their steel industry where &
start has already been made and de-
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PRIME MINISTER AND MINISTER
OF DEFENCE be pleased to state:

(a) whether attenfion of Govern.
ment have been drawn to the news
appeanng in the Hindustan Timeg dat-
ed the 30th December, 1978 that public
sector Mazagon Dock Workers would
launch an agitation by the middle of
February, 1979, if their demands for
revision of pay scales and other allow-
ances were not settled; angd

(b) if s0, the reaction of Govern-
ment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF
SHER SINGH) (a) and (b). Govern-
ment are aware of the news item
which appeared in the Hindustan
Times dateg the 30th December, 1978,
which, however, pertains to the wage
revision demands of the officers of
Mazagon Dock and not workmen. The
matter regarding the demands for re-
vision of wages and allowances of the
officers of Mazagon Dock is under
Government's consideration,

Vielation of companies Act by P.D.
Greup

2042. SHRI GYANESHWAR PRA-
SAD YADAV: Will the Minister of
LAW, JUSTICE AND COMPANY AF-
FAIRS be pleased to state:

(_a) whether it is a fact that com-
Plaints

loq
g4 by Members of Parliament;

(b) whether it ig also
3 a fact that
ﬁ':::‘wdlmhuyhmmm-

E“"‘ have been found but further in-
p"’”‘fﬂm and actions under various
"Ovitions are being delayed; ang

) # answers (a)
and (b)Y above
¢ 10 the aMrmmative, what fimmediate

54

steps the Compeny Law Board ig tak-
ing to penalise this law breaking busi-
ness house?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI 8, D. PATIL): (a) Yes, Sir.

(b) and (c), After considering the
various allegations, inspection under
section 209A of the Companies Act,
1956 in the case of 5 companies stated
to be under the control of the Group,
including the two companies Teferred
to in Part (a) of the question, has
been ordered. In respect of 11 other
companies, reports of the concerned
Registrars of Companies based on
special scrutiny of the documents filed
with them have been called for. On
examination of the reports, such action
as would be warranted will be taken.

Research and Development Activity
Condncted by 10.C.

2043, SHRI SACHINDRA LAL
SINGHA; Will the Minister of PE-
TROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the details of the research and
development activity conducteq by
Indian Oil Corporation up to date;

(b) the names of the officials work-
ing at present in this respeet, under
this unit;

(c) whether it is a fact that most of
the officers are working in unscienlific
condition whereas some of the officials
are bestowed with special rooms;

(d) if so, the detailed reasons there-
of; and

(e) the details of tha action taken
up to date to gllow these officials and
othey staff of the research and deve-
lopment activity to work in more
scientific atmosphere?

MINISTER OF PETROLEUM,

CALS AND FERTILIZERS
<SHRI H. N, BAHUGUNA): (a) The
research and development activities
of the Indian Oil Corporation’s Re-
search ang Development Centre at
Faridabad pertain to development of
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products and technical service tp the
customers. The Centre provides about
821 formulations to the 10C’s three
lube blending plants. In addition over
80 formulations are presently under
trials. Laboratory work on about 138
product formulations has alsg been
completed and laboatory development
and evaluation work is in hand for
over 160 products, The Centre also
undertakes petroleum conservation
studies. popular_ high eMciency
K Wick Stove ‘Nutan’ wvas de-
No. [A-4046/79].
- "'\‘

(b) The names of officials working
at present in the Resesrch and Deve-
lopment Tentre of JOC are given in
the Statement laid on the Table of
the House, [Placed in Library., See
No. LT.4046 79].

(¢) The Centre started operating
from ity site at Faridabad in mid-1973
in smaller laboratories to sustain the
production of lubricants by IOC's
blending plants and to meet the grow-
ing demands of new products by the
Industry. The officers and gtaff had to
be accommodated in these laboratories
owing to the exigency of work. It is
not correct to say that most of the
officers are working in unscientific

(d) Does not arise.

(e) The construction work of the
main complex is already on hand and
it is expected that some of the main
buildings will be completed in the
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middle of 1979, As scon as the mew
buildings are completed, the laborskory
equipment, staff and officers are ohift-
ed to their permanent places.
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Banning of a Cartoon Film in
Tamil Nadu

2045, SHRI K. T. KOSALRAM: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the cartoon film ‘Un-
gratefu] Man’ produced by. Films Divi-
sion has been banned in Tamil Nadu
and if so, the reasons for the same; and

(b) whether this film has been

banned in any other State also?

. THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L K.
ADVANI): The Government of Tamil
Nadu desired the withdrawal of the
flm ‘Ungro'eful Man’ from cinema
trcuits in Tamil Nadu as it had been
Tepresented that there were some ob-
Tectionable references to the goldsmith
ommunity, Accordingly, the film has
been withdrawn from circulation in
Tamil Nadu,

(b) Exhibition of this film has been
;‘;Snendad in three districts of Andhra
2desh by the local authorities.

097 1g—g

and Consumer

2046. SHR] R, MOHANARANGAM:
‘Will the Minister of STEEL. AND
MINES be pleased to state:

(a) the different varieiies of steel
produced in the Steel Plants and the
extent to which specific consumer re-
quirements have been catered to,
apart from meeting general demands;

(b) whether it is a fact that cold
twisted deformed stezl bars sre in
great demand in the construction in-
dustry, being useful in reducing cons-
truction costs; and

(¢) it so, particulars of steps taken
to increase production to mee{ the
demand?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Stecl
Industry produces standard steels in
various shapes and qualities in order
to meet the requirements pf various
end-users. Endeavour is always to
cater to the specific needs of the con-
sumers from indigenous sources, and
by imports, wherever found necessary,

(b) Yes, Sir,

(c) The main producers plan tc
increase theiy production from an
expected level of 204,000 tonnes in
1978-79 to about 489,000 tonnes 1n
1979-80.
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Frogramme for Exp.oiting the Magne-
tite Iron Ore in Bababudan Hills area
in EKarnataks

2047, SHRI RAJSHEKHAR KOLUR:
Will the Minister of STEEL AND
MINES he pleased to slate:

(a) the future programme for ex-
ploiting magnetite iron ore resources
revealed by recent survey in the
Bababudan Hills area (near Chik-
magalur) in Karnataka; and

(b) the funds set apart for the pro-
gramme?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and
(b) Having completed the first phase
investigation of Bababudan magnetite
fron ore deposits in March, 1978 with
a view to selecting a composite block,
the NMDC are presently engaged in
the detaileq exploration of the selected
Attigundi block for the preparation of
a techno-economic feasibility report
for exploitation, of these deposits. The
fleld work is likely to be completed
In March, 1980 and the techno-econo-
mic feasibility report is expected to be
ready by September, 1980,

The question of providing funds for
exploitation of these deposits will be
considered only after examining the
economic viability of the scheme on
receipt of the techno-economic feasibi-
lity report.

Fire at No. 6 Pit Chhora Seam,
Ranigan)

2048. SHRI SAMAR MUKHER.
JEE:

SHRI ROBIN SEN:

‘Will the Minister of ENERGY be
pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the fact
that due to the negligence of the local
management of Delurbynd Colliery/
OCP fire had broken out at No. 6 Pit
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Chhora Seam, Raniganj, as a result
the E.C.L. will lose more than 8 lakh
tonnes of coal;

(by if so, whether Government have
made a thorough enquiry into this
matter;

(c) if so, the details of the enquiry;
and

(d) the punishment given to the
culprits?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) to (d).
The information is being collected ang
will be laid on the Table of the
House.

|
B

R
3
£
:
%3

14

jg

: 8

i 11
t!
4%
EF]

g:
3
=

:
i
o3

a4

i3
't
13
jmﬂ
51l
gﬂ
~3

%-ﬂea,

-
%

EN

5
e EES

3

(=) ®m &
8/ 76 W TF =qwEqy
faq s 1 IEe
ar % g€ @
wrm; Aty g,
wi:n o w

g
1

ﬁ m
ik
3233724 ﬂ’aé
i Lis:
gggﬂég_ % 4
£} &ig
%é%ﬂ%@ 2118

:
i
1

wg(:__a:
g4
géz%
=
2
|
i
|

:
i
%
'%,
i

A43.3
A

k)

~ i
i
X
-
7 4
4
£

44

=
i
-4
1]
«3

1
¥
i:

4
E
ot
3
4
%



10X

Tt § Tawr gEAfr sy e ot oy &
w T ¥ umf wereet # &

Investment for Production of Drugs

2050, SHRI K. N. DASGUPTA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what would oe the estimated
lotal investment in Public Sector for
production of bulk drugs during the
Sixth Plan period; and

(b) has any investment been made
by the Central Government in Public
Scctor for Developing Drugs and
FPharmaceutical Industry in West
Bengal up till now?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) The
Working Group on Drugs and Phar-
maceuticals has envisaged an invest-
ment of Rs. 150 crores for bulk drug
production in the Publjc Sector in
the period 1978-70 to 1982-83.

(b) A provision of Rs. 5 crores has
been made for expansion of drug pro-
duction in the Public Sector in East.
e Region ip the Draft Five Year
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Plan 1978—83. Government also ap-
proved of an investment of Rs. 76
lakhs for the expansion of Smith
Stanistreet Pharmaceuticals Ltd., a
public sector undertaking, Financial
assistance has also been provided by
Government and Banks|financial insti-
tutions for maintaining and improving
the operations of Bengal Immunity
Co. Ltd, and Bengal Chemical and
Pharmaceutical Works Limited which
are both under Government manage-
ment,

Proposal to Start Mini-Fertilizer
Plants

2051. SHRI C. N. VISVANATHAN:
Wil the Minister of PETROLEUM,
CHLCMICALS AND FERTILIZERS be
pleased to state;

(a) the present gap between demang
for fertilizers and availability and the
extent to which importg have to be
resorted to during the next five years;

(b) whether there is any proposal tg
start mini-fertilizer plants in India;
and

(c) if so, the names of the States in
which the plants are proposed to be
started?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) The
consumption|demand and production
of feriilizers during 1978-79 are given
below:—

(Figures in lakh tonnes)

Extimated Consumption/Demand in the agricul-
tural year 1g78-79

i(1'"chr~uun-y 1978-lanuary, 1979),

Expected production in 1978-79

N Pyos

11'03

Ky0 N Pyo5
6-26 21- 8o 7° 70
There is no indi production
of Ky0 (potash). _
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Earnest efforts are being made to
augment indigenous fertilizer capa-
city during the Sixth Five Year Plan
to meet the growing demand of ferti-
lizers, However, jmports would be
arranged to meet the gap, if any,
between the demand and indigenous
availability of fertilizers. It is mot
considered commercially prudent to
indicate the quantity of imports in
future years.

(b) Economies of scale are obtain-
ed in large sized plants of 600 tonnes
per day of Ammonia or above, and
the cost of production is lower in
large sized plants. The emphasis is,
therefore, on setting up large sized
fertilizer projects on economic consi-
derations, However, there are many
small units producing Single Super
Phosphate in the private sector and
small granulation units have also been
set up mostly by the private enter-
preneurs with the assistance of the
State Governments,

(c) While Government is not setting
up any small scale fertilizer plant,
proposals received from private enter-
preneurs of any State for setting up
Single Super Phosphate plants, which
are normally of lower nutrient capa-
city, would be considered on merits.
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2053, SHRI RUDOLPH RODRI-
GUES: Will the Minister of ENERGY
be pleased to state:

(a) the numbey of villages electrified
in the country in the years 1977—79;
and

(b) what steps are bzing urgently
taken to electrify all the villages in
India in the next cen yeors?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
There are 5,776,936 villages in India.
2,02,350 villages were electrified upto
31st March, 1877. 22,872 villages more
have been electrified during the period
from April 1877 to December 1878,

(b) On the basjs of the plans pre-
pared by different States electrifica.
tion of all the villages is expected to
be completed by 1094-95.
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Potition from the Workers of KIM

2054. SHRI SIVAJI PATNAIK:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether he has received a mass
petition from the workers of KIM,
Kalta (Rourkela Steel Plant), Orissa
about the management’s blatant
violation of even High Court's order;
and

(b) if so, the steps taken to settle
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) A copy
of the letter adressed to the Deputy
Director, Gorakhpur Labour Depart-
ment (Central) and supported by the
signatures|thumb impressions of a
number of persons, presumably wor-
kers of KIM, Kalta, had been for-
warded to the Minister of Steel and
Mines, One of the several demands
made on the Deputy Director, Gorakh.
pur Labour Department, in this letter
was to accept the stay order of Orissa
High Court relating to repatriation|
retrenchment of Gorakhpur labour at
KIM, Kalta,

(b) It was revealed that the Orissa
High Court had not passed any stay
order against the management of the
Rourkela Steel Plant. As such the
question of any violation of the stay
order by the Rourkela Steel
Plant did not arise. Subsequent-
ly a contempt petition moved in
the High Court alleging violation
of the Stay Order by the manage-
ment of Rourkela Steel Plant
Was also dropped after Manage-
:mmt's appearance to contest it, It
13 also learnt that the petition filed
by one batch of Gorakhpur labourers
gﬂs since been dismissed by the High

ourt,

Conversion of Sambalpur Station of
ALR. into a fullfledged Station

2055. SHRT GANANATH PRA.

(a) whether Government have de-
cided to convert the Radio Siation at
Sambalpur into a full-fledged Radio
Station.

(b) whether even after getting up of
T.V. centre at Sambalpur Government
has not considered it necessary to set
up a permanent studio at Samba'pur
for A.LR, and Doordarshan; and

(c) if 80, the reasons thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir.

(b) Work on the construction of
permanent studios for A.LR. Sambal.
pur is in progress. As regards T.V.
Studjo facilities are already available
in Cuttack which are being utilised
for capsuling programmes for Sam-
balpur. At Sambalpur also, adequate
filming facilities on movie Cameras
and portapacks have been made avail-
able to provide local participation and
local colour in the programmes. The
studios at Cuttack will also be utilis-
ed to produce programmes for the
Cuttack TV transmitter proposed to
be set up during the Sixth Plan.

(c) Does not arise.

Programmes on ‘Internal Emergency’
on ALR, anq T.V.

2056. PROF. P. G. MAVALANKAR:
Wil the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether since the inception of
the new Janata Govarnment at the
Centre, AIR and Doordarshan have
done any programmes—talks, discus-
sion, features, etc.—on the ‘Internal
Emergency’ in India and its implica-
tions experiences, consequences, etc.;

(b) if so, full facts thereo?

(c) whether Government propose to
continue srranging such programmes,
anq if so, in what direction and man-
ner and for how long; and

() i not, why not?
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THE MINISTER OF INFORMA.
TION AND BROADCASTING (SHRI
L. K. ADANI): (a) Yes, Sir,

(b) A statement is attached.

(c¢) and (d). Whenever the subject
is relevant, it will be suitably noticed
according to the exigencies of pro.
gramme planning at each Station of
AIR and Doordarshan Kendra keeping
in view the utility, the news value,
relevance, needs and the listening in-
terest of the area and population,

Statement

Programmes on internal emergency
Broadcast from AIR Stations and
Telecast from Doordarshan Kendras

In April, 1977, soon after the Gene.
ral Elections and the inception of the
Janata Government at the Centre, a
series of programmes were produced
in both All India Radjo and Door.
darshan and broadcast and telecast by
all Stations of AIR and Doordarshan
Kendras. These programmes not only
dealy directly with the restoration of
civil liberties and freedom of expres-
sion and the new concept like “Lok
Shakti” and “Total Revolution”, but
algo with the suppression of freedom
and misuse of authority that charac-
terised the Emergency period. Again,
a number of programmes dealing with
the misuse of mass-media during the
Emergency were broadcast and
telecast from AIR Stations and
Doordarshan Kendras in August
1877 when the White Paper on
the Misuse of Mass-media was
presented to Parliament. In these
programmes, leading journalists and
broadcasters were invited to partici.
pate.

2. On May 15, 1978, Shah Commis.
sion’s first report was presented in
Parliament. During the subsequent
months, a series of programmes on
the relations madein the Shah Com-
mission’s report about the excesses
committed during the Emergency and
observations made on it were broad-
cast and telecast from various AIR
Statlons and Doordarshan XKendras.
Most of the programmes were pro.
duced at the Delhi Kendra in go far
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as Doordarshan were concerned and
were circtilated to other Kendras,
The various topics discussed in thege
programmes were the suppression of
mass-media during the period of
Emergency; the unlawful detention of
innocent people and curbs on civil
liberties; suppression of the normal
administrative processes and other
misuses of authority during the
Emergency period. Leading journa-
lists, lawyers, professors and other
eminent public men were invited to
participate in these programmes,

3. A few programmes on the main
recommendations of the Verghese
Committee Report on the Autonomy
of Akashvani and Doordarshan when
it was presented in early 1978, were
also broadcast and telecast, though in-
directly, making reference to the
abuse of these two media during the
period of Emergency.

)

4, Whenever the expericnces under
the Emergency have figured during
the debates in Parliament and at other
forums, these have found mention in
news bulletins as well as in the 1e-
views of proceedings of Parliament
broadcast and telecast, frem AIR Sta.
tions and Doordarshan Kendras.

News Report caption ‘T. V. remains
& Teenager’

2057, SHRI MANORANJAN BHA-
KTA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether Government's attention
has been drawn to the news report in
the Sunday Standarq of 28th January,
1979 under the caption “TV remains a
Teenager’;

(b) if so, what is the reaction of
Government to the observations made
therein with regard to the develop-
ment of the T.V.: and

(c) whether Government also pro-
pose to introduce coloured T.V, in
India shortly; it so, when gnd’ i ndt;
reasons? .
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THE MINISTER OF INFORMA.
TION AND BROADCASTING (SHRI
L. K. ADVAND): (a) Yes, Sir.

(b) It is the constant endeavour
of Government to improve the qua.
lity of the TV programmes through
better training, better planning and
production of programmes of pro-
fessional quality and programme ex-
change between the various TV cen-
tres. Doordarshan also engages oul.
side talent for producing programmes,
where necessary.

(c) No, Sir. In view of the heavy
outlay involved and limited financial
resources avajlable, there is no pro-
posal at present to introduce colour
TV in India.

Request for Import of more Oil from
Kuwait

2058. SHRI K. MALLANNA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Indian Government
have recently requested Kuwait for
more oi] to meet the shortfall ir, its
imports from Iran; and

(b) if so, the quantity of oil asked
fzr and when it ig likely to be deliver-
ed?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
There is no proposal at present to im-
port crude oil from Kuwait,

(b) Does not arise,

New Item captioned “Consumer Foots
Bill for DESU Mistake”

2058, SHRI MALLIKARJUN: Wil
the Minigter of ENERGY be pleased
to state:

. (2) whether hig attention has been
Invited to the news item captioned
Consumer foots bill for DESU mis-
takes” appearing in the Indian Ex-
‘;’mn New Delhi Edition dated 3lst
Whuary, 1979;

(b) if so, his reaction thereio and
the steps Government propose {n take
to mitigate the hardships of con-
sumers;

(c) the relevant order or authority
under which DESU is; exempt f{rom
the provisions of the Law on Limita-
tion in the matter of billing the con-
sumers after a lapse of mora than three
years for meterg burnt;

(d) whether it does not devolve on
DESU to replace burnt metres imme-

diately;

(e) whether it is the practice that
the DESU authorities do not repiy 1o
representations made in this regard;
and

(f) if s0, the number of repressuta-
tions not replied to during 1978-79 and
the reasons therefor?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
Yes, Sir,

(b) DESU has been asked to look
into the matter.

(c) DESU is not exempt from ihe
provisjons of the Law on limitation.

(d) Everv effort is made by DESU
to replace burnt meters as soon as it
is feasible,

(e) and (f). While it is not the
practice, according to DESU, of not
replying to representations made, in
view of the large number of such
representations both oral and in
writing, it is difficult to give a pre.
cise estimate of the number pending
in 1978-79,

Use of Fuel Oils instead of Naphtha as
Feed Stock for Production of Fertilizer

2060. SHRI D. D. DESAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether Government have
changed their policy of cncouraging
use of fuel oils instead of naphtha as
feed stock for nitrogenoug fertiliezrs;
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(b) if so, whether any further ex-
pansion of existing units using naphtha
as feed stock would be allowed; and

(c) the total amount of imperts of
naphtha and fuel oils in the financial
years 1976-77 and 1377-78?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b) Salient features of the new feeo-
stock policy in respect of future fer.
tilizer projects are as follows:

(i) Where gas is available it
should be the preferred feedsiock
upto the limit the domestic demand
permits it.

(ii) Consideration should be
given to the further use of coal as
fertilizer feedstockk, as soon as it
can be confirmed on the basis of
experience of operation of the coal
based Talcher and Ramagundim
plants that the coal gasification
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technology is established and is
viable.

(iii) Thereafter, the use of gas
and coal should be arranged, on
economic considerations, e.g., area
of consumption, logisticgs of trans.
portation, viability, availability, ele,

(iv) Use of naphtha as fertiljzer
feedstock for entirely new plants
should be considered only in case
of a long term disposal problem in
an inland location, after decisinns
have been taken on petro-chemical
projects based on the use of naptha
as feedstock. Consideration would,
however, be given to use of naph-
tha as feedstock where existing
plants at inland locations can be
expanded at relatively lower capi-
tal costs and complete in quick
time,

(v) Use of fuel oil as fertilizer
feedstock should be excluded for
all new projects.

(¢) The requisite details are given
below: —

Quantity : 000" tonnes CIF valuc Rs./
crores

IMPORT*
. 1976-77 1977-78
Quantity Value Quantity Value
Naphtba , , ., , 184 2175 277 30° 77
Furnace oil 1023 67 72 400 84'73

*Provisional,

Distribution Policy for Imported Tin
Plate

2081, DR. VASANT KUMAR PAN-
DIT: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is g fact that Tin
Plate Fabricators (Bombay) Associa-

tion, has strongly eriticiseq the dis-
tribution policy of Steel Authority of
India on imported tin plate prime;

(b) whether it is a fact that SAIL
heg rejecteq several applicationy of
small units inspite of the new Gov-
ernment policy to protect small units
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(¢) whether the maximum amount
of imported tin plate is allocated to
four large scale units and one multi-
pational unit;

(d) whether in additiop to the tin
plates prime the SAIL ig now import-
ing black plates in coilg for further
supply to large scale units; and

(e) whether the Government will
review the inequitable policy of im-
ports and distribution to the small
scale units?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) Tin plates are imported agajnst
specific indents from the actu®l users
and as such the question of any policy
for distribution does not arise, SAIL
have also reported that they have not
received any representation eritical of
the distribution of imported tin plate,

(b) SAIL had placed an order for
import of 5,000 MT of oil can size lin
plates prime, mainly requireq by
small scale fabricators in August 1978,
to bridge the gap between the de-
mand and availability from indjgenous
sources, All applications recerved
from the registered small scale units
before the placement of order were
accepted by SAIL.

. () As per the Import Policy, the
import of Tin Plates is allow=d both
to the consumers in the large scale
and small scale sector and is dépen-
dent wupon indigenous availabjlity,
The few large scale units require non
oil can size and OTSC quality tin
plates, which are not available in
adequate quantity from indigenous
sources. The Small Scale Units mostly
utilise oi] can size tin plates and bulk
of the demand can be met from the
indigenous sources,

(d) Import of black plate far fab.
Ycation directly into containers is

made agpinst specifie indents from
the fabricating units,

8 The Import Trade Control
olicy permits import of tin plates

both for large scale and small scale
units, depending upon the indigenous
availabjlity. As imported tin plates
are costlier and imports involve block.
age of capital, SSI units had request-
ed for maximum supply from indige-
nous sources.

Cases Pending in High Courts
2062. SHRI MUKUND MONDAL:

SHRI SUKHDEO PRASAD
VERMA.:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether a large number of cases
pending in different High Courts
throughout the country;

(b) if so, the number of cases in
each High Court;

(c) whether Government are con-
sidering to formulate any policy for
speedy disposal of cases;

(d) if so, the details thereof; and
(e) if not, the reasong thereof?

THE MINISTER OF LAW, JUS.
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Yes, Sir,

(b) The number of cases pending
in each High Court on 30-6-1878 is
given in the attached statement.l,

(c) to (e). The steps taken to speed
up disposal of cases are given in the
attached statement.II,

Statement I
Cases pending in the High
Courts

Name of the High Court Pendency

as on
30-6-1978

1 2

Allahabad P 1.39,815
Andhra Pradesh . . 16,738
Bombay . . . 54,925
Clacutta - . 69,380
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Delhi, . . . . 28.946
Gauhati . N " 6,727
«Gujarat . . . 12,320
Himachal Pradesh . 4,563
Jammu & Kashmir . 5,339
.Karnataka N 41,847
Kerala 37,389
Madhya Pradesh 40,652
Madras 52,919
+Orissa . . . 6,958
Patna* 32,433
Punjab & Haryana 42,599
‘Rajasthan 22,964
Sikkim . . . 19

TorAL 6,22,030

#)\fain cases only,
Statement II

1. Since 1-4.1977 the sanctioned
strength has been increased in the
High Courts in respect of which pro.
posals were recéived. This increase
has been made in the following High
Courts from the dates the posts are
filled up:—

Name of the High Court Number of posts

increased
Permanent Additiml-

Allahabad 9
Maudhya Pradesh . 6
Kamnataka 1 5
Himachal Pradesh 2
Patna . . 3
"Rajasthan . 1
Delhi . 4
Madras 3*

4 jo

—

*Exclud of Permanent Judges
oroased inbicu of 2 posts of Additional Judges

MARCH 6, 1979

Written Answers 116

2. A substantia] number of vacan-
cies in the High Courts has been fllled
up. Initiative has been taken by the
Central Government to call for pro-
posals from the State Authorities/
Chief Justices who have been asked
to adhere to specified time schedules
for sending their proposals and
wherever necessary reminders have
been jsiued to the concerned Slate
Authorities|Chief Justices, During
the period 1t April, 1877 to 28th Feb-
ruary, 1878, as many as 116 fresh ap.
pointments have been made. Consent
of the President has been given to
the Chief Justices of the Gauhati,
Andhra Pradesh and Patna High
Courts to request 4 retired Judges of
those High Courts to sit and act as
Judges of those Courts under article
224A of the Consijtution.

3. The Law Commission were r€-
quested to suggest measures for ex.
peditious disposal of cases. They hove
sent a report regarding measures re-
quired for quicker disposal of cases
in the lower courts but have yet to
send their report in respect of the
High Courts|Supreme Court.

4, Letters have been addressed to
the Bar Councils and Bar Associations
of various States requesting them for
cooperation and also for suggestions
for speedy disposal of cases,

Proposal to Use Radio for Teachers’
Training

2084. SHRI DALPAT  SINGH
PARASTE: Will the Minister of IN.
FORMATION AND BROADCASTING
be pleased 1o state:

(a) whether there is any proposal
under the considerciion of Govern-
ment to use Radio ag the medium to
provide teachers training to the un-
trained Primary School Teachers; and

(b) whether any State hag intro-
duceq thig system and if so, the de-
tails regarding th, experiment and
performance ip this regard?
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L L. ADVANI): (a) and (b). Radio
is already being used for training un.
trained Primary School Teachers in
two States, namely, Kerala and
Gujarat,

In Kerala, about 25000 Primary
School Teachers have been trained
through a Radio-cum-Correspond-
ence-in-Service Training Course, ini-
tiated by the State Government in
1975 in collaboration with All India
Radio.

In Gujarat, H. M. Pate| Institute of
English has started from 1978 a
scheme for training Primary School
Teachers of English with a weekly
broadcast support from Akashvani,
Ahmedabad.

There js also a proposal from Mani-
pur State Government to plan a radio-
cum-correspondence course for tea.
chers of Manipuri language in colla-
boration with the Central Institute of
Indian Languages, The feasibility of
the proposal in the light of the avail.
able resourceg is being examined.

Drug Policy

2065, SHRI JYOTIRMOY BOSU:
Wil the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(u) whether the Government will
review their drug policy; and

(b) if not, why not?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) The
Statement laid on the Table of the
Lok Sabha on 20.8-78 containg the
essential features of the New Drugs
Policy. It in the light of experience
Rdined and views expressed in var-
lous forum of discussion, it becomes
Necessary to improve or elaborate on
Some of the decisions, requisite modi-
fications would be made.
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(b) Since the policy announced in
1978 is in the process of being imple-
mented, a total review is not called
for,

Manufacturerg of Chloramphenicol
Abroad

2086. SHRI 8. S. DAS: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether hiz attention has been
drawn by Members of Parliament
about cartel formed by manufacturers
of chloramphenicol abroad; and

(b) i s0, has any detailed enquiry
been made and what ig the result of
the same?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir,

(b) The matter hag been investi-
gated in consultation with CPC, who
have been able to secure competitive
offers for Chloramphenicol Powder
despite restrictive trade practices if
any, in this field. Among the compe-
titive offers was one offer from
the Soviet Union, on whom CPC has,
in fact, placed a sizeable order,

Import of Aluminium

2067. SHRI G. Y, KRISHNAN: Wil
the Minister of STEEL. AND MINES
be pleased to state:

(a) whether there is any proposal
under Government's consideration to
import aluminjum;

(b) it s0, what are the reasons for
the import and whai is the quantity
of aluminium imported this year and
at what rate; and

(c) whether the production of alu-
minimum in the country has declined
and if so the reasong therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir.

(b) and (c). The production of alu-
minium in the country during the
current year has registereq an in-
crease of about 50 percent over ihe
production achieved during 1977-76.
However, the aluminium smelfers
could not produce to their full capa-
city on account of non-availability
of adequate power,

The indigenous production was sup-
plemented by the import of 31,000
tonnes of metal upto the end o! Feb-
ruary during the current year; in the
form of ingots and wire rods. Pur.
chase were made at different points
of time on the basis of competitive
tenders,

Shortage of Coal in Delhi

2088, SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of ENERGY
be pleased to state:

(a) is it a fact that there 1s a great
shortage of coal in Delhi;

\b) is it alsp a fact that the Rail-
way Department has placed at the
disposal of hig Ministry a certain num-
ber of Rakes (wagons) from each
Division for the exclusive transport of
coal from the coal mines;

(c) is it also a fact that a large
number of these Rakes are <table at
the coal mines sidings and are not
being used to curb the shortage of
coa] in Dalhi and elsewhere; and

(d) if so, the reasong for not suPply-
ing the coal in time may please be
stated 7

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) There
is some ghortage of coal in Delhi.

{b) No, Sir. Railways do not place
wigons at the disposal of my Minis-
try for the exclusive transport of coal
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from coal mines. Wagons are sup-
plied for loading of coal on the basis
of daily offers made by the loading
collieries and allotments given by the
railways.

() No, Sir. Most of the wagons
supplied at the collieries got loaded
promptly and are not alloweq to re.
main idle, Occasionally detentiong do
occur for operational reasons owing
to time taken in loading wagons.

(d) Coal production had a severs
setback between April 1978 to October
‘T8 due to prolonged strike in the
southern coalfields and later due to
explosive shortage severe floods in
the Bengal-Bihar region. Both pro-
duction and transportation were very
severly affected and as such, timely
supplies could not be kept up to the
extent required, The production as
well as despatches since Novemkber
have improved. The current rate of
production and the pithead stocks are
sufficient by and large to meet the
demand for coal in the country. In
order fo supplement the movement of
coal by rail coal is also released ky
road (on request).

Power Crisls in the Country

2069. PROF. SAMAR GUHA' will
the Minister of ENERGY be pleased
to state:

(a) whether the crisis of supply of
power is continuing all over tha coun-~
try and particularly in West Bengal;
and

(b) if so, facts thereabout and the
steps taken by the Central and Siate
Governments in co-operation with
the Centre for meeting the power
crisis?

is
power in some of the States includ-
ing West Bengal.
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(b) Among other short term and
long term measures, steps are taken
from ‘time to time to maximise gene.
ration from the existing generating
stations ang to expedite commission-
ing of on-going projects.

Recommendation of Law Commission
on Benami Transactions

2070. SHRI YASHWANT BOROLE:
SHRI JYOTIRMOY BOSU:
SHRI VASANT SATHE:
SHRI EDUARDO FALEIRO:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) has the Centra] Governmcnt ac-
cepted the recommendation of Law
Commission in its 57th Report in re-
gard to benami transactions, if so, de-
tails thereof; and

(b) if so, how is it in public in-
terest that insteaj of banning such
transactions they are being proposed
to be allowed by legal processes?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
The recommendation of the Law
Commission in its 57th Report in re-
gard to benami transactions ig still
under the consideration of the Cen-
tra] Government.

(b) Does not arise.
Pily Cloth Order Cancelled

2071, SHRI KUMARI ANAN-
THAN: Will the DEPUTY PRIME
MINISTER AND MINISTER OF DEF-
ENCE be pleased to state:

_(a) whether the supply order for
Dile fabric on the handloom sector has
been cancelled, which would result in
Unemployment of over 1000 persons
engaged in this; and

(b) the reasong for doing so and
the quantum of pile cloth that was
being supplied by the handloom sector
annyally?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SNGH): (a) and (b).
Out of one supply order for 15,000
metres placed in May 10875, a small
quantity of 1477.80 metres was can~
celled, as it could not be supplied for
more than three years despite repea-
ted extension of delivery date. Ano-
ther order, however, for 22,000 meters
stands placed on this firm in May
1978. So the question of unemploy-
ment of workers in this sector does
not arise.

The quantum of supply by the
handloom sector has been as under:

In 1976 5860.T0 metres
In 1977 1168.20 metres
In 1978 2843.50 metres
Tweaw & wiwwgn it fowi &

forar LiL il i faeeitpn it
L dwr]

L (:Lic 4 1,439 395
L 825 249




Reserves of Manganese and Chromite
Ore

2073. SHRI K. RAMAMURTHY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the details of new areas which
have been identified as having reserv-
es of manganese ore:

(b) the details of areas in Tamil
Nadu in which chromite ore deposits
have been located; and

(c) the steps being taken 1o exploit
these ore deposits?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) No new area: as such have been
identified. New reserves have becen
established by further investigation
in areas already lemsed in Orissa;
Maharashtra and Madhya Pradesh,

(b) Chromite occurrences are
known in Sittampundi belt in Salem
district and Attamalai, Periamani
Malai, Korappadi,  Mallanayakan
Palaivam and Solavanur areas in
Qoimbatore district of Tamil Nadu.

(¢) The manageanese ore areas are
glready being exploited. Chromite
deposits of Tamil Nadu are small and
of inferior grade. It is, however,
reported that samples have been col-
Jected from a private leasehold in
Salem distiict for trial and test pur-
Poses.
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Holding of By-Election in Chickama-
galur

2074, SHRI P. VENKATASUB-
BAIAH: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government propose to
hold the bye-election to Lok Sabha
from Chikamagalur Parliamentary
Constituency in the near future;

(b) if not, the reasons thereof; and

(¢) by what time Government pro-
pose to hold the bye-election?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
to (¢), Two election petitions are
presently pending before the Karna-
taka High Court wherein the peti-
tioners, besides praying for a dec-
laration that the lection of Smt
Indira Nehru Gandhi is void, have
also prayed that Shri Veerendra
Patil, who also contested the disput-
ed election as a candidate of the
Janata Party, be declared duly elec-
ted. In view of the pendency of the
said petitions the Election Commis-
sion has decided to wait for at least
a period of six months for the dis-
posal of the election petitions on the
basis of the provisions contained in
section 88(7) of the Representation
of the People Act, 1951. Thereafter,
if there is no stay order by the High
Court, the Election Commission would
decide the matter depending wupon
the various administrative and other
considerations to hold the bye-elec-
tion at the appropriate time. Mean-
while, the Commission has decided
that the electoral rolls of the Chika-
magalur Parliamentary Constituency
should be reviced intensively with
reference to 1st January, 1979 as tha
qualifying date, and the programme
for such intensive revision is under
consideration of the Election Com~
mission in consultation with the
Chief Election QOfficer of Karnataka.
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Aecquisition of 5 Squadrous of F. 5E
Deep Sirike Alrcraft by Pak.

2075. SHRI KUSUMA KRISHNA
MURTHY: Will the DEPUTY PRIME
MINISTER AND MINISTER OF DEF-
ENCE be pleased to state:

(a) whether Pakistan has pot about
five squadrons of F. 5E deep strike
aircraft from the United States; and

(b) whether these jets will bring
within easy striking range?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and

(b). There have been reports to sug-
gest that some F. 5E aircrafts nave
been offered to Pakistan for supply
by U.S.A, Government are aware of
the capahility of these aircrafts.

Power Shortage in Stateg particujarly
West Bengal, Bihar and Orissa

2076. SHRT DHIRENDRA NATH
BASU: Wil the Minister of ENERGY
be pleased to state:

(a) whether Government are aware
of the fact that most of the States,
throughout the year are suffering
from acute “Power Shortage” special-
ly West Bengal, Bihar, Orissa etc, due
to non-availability of equipment and
recurring labour troubles;

(b) what are the steps (Government
Proposes to ensure the normal power
supply in the current financial year;
and

(c) the details thereof?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
The power supply situation is gene-
rally satisfactory in the country.
However, there are peaking short-
ages in Bihar and West Bengal.
Orissa is surplus in power and ren-
dering asgigtgnce to West Bengal and
Bihar by supplying 100 MW of power.
The availability of power in Bihar
and West 1 has not suffered
due to non-availability of equipments.

However, it has been affected to some-
extent due to labour unrest.

(b) and (c). The performance of
Patratu Power Station in Bihar has
not been satisfactory and arrange-
ments have been made with BHEL
to undertake the capital maintenance
of the generating units one by one
at this power station. The BHEL has
also been entrusted with the work
of erection of the new generating
units at Patratu and Barauni. After
the repairs of the generating units
at Patratu, the power generation in
Bihar is likely to improve consider-
ably in next three months time. One
unit of 120 MW has been commis-
sioned in West Bengal at Santhaldih
Power Station and another unit of
120 MW will be commissioned in
March. 1979, at Chandrapura power
station in DVC. This addition of
installed capacity will mitigate to a
great extent the peak shortages of
power in this region.

Expenditure on Internationai Film
Festival

2077. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state the total expenditure
incurred on the Internationa] Film
Festival held recently and how much
thereof has been borne by the Cen-
tral Government and other Govern-
ment, Semi-Government and private
Organisations indicating the details
thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K, ADVANI): The total expendi-
ture on VII International Film Fes~
tival of India is to be met from the
festival accounts of the Film Finance
Corporation (a Government of India
undertaking). In addition, some
expenditure on the Market Section
of the Festival will be met by the
Indian Motion Picture Export Corpo-
ration Ltd. (another Government of
India undertaking), The actual fig-
ures of expenditure will be knowmr
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Nagarjunds PFertiliser Project

2079. SHRI AMAR ROYPRADHAN: -
Will the Minister of PETROLEUM.
CHEMICALS AND FERTILIZERS Le
pleased to state:

(a) whether it is a fact that Nagar-
juna Fertilizer Project is in jeopardy;

(b) if so, the details thereof; and

(c) if not, whether it is also a fact
that multinational Shaw  Wallace
would not make further investment
following Andhra Pradesh Govern-
ment's refusal to give it complete con-
trol over the distribution ?

THE MINISTER OF PETROLEUN,
CHEMICALS AND FERTILIZERS
(SHRI H. N BAHUGUNA): (a) No,
Sir.

(b) Does not arise.

(¢) M/s. Nagarjuna Chemicals and
Fertilizers Ltd,, a company promoted
by Shaw Wallace were allowed in
1978 to take up the project for set-
ting up a fertiliser plant at Kakinada,
for implementation on the company
confirming that the financing arrange-
ments had been satisfactorily tied up
and that the required promoters’ con-
tribution would be raised between
Shaw Wallace, their associates and
the Government of Andhra Pradesh.
The company also confirmed that on
the basis of the promoters’ arrange-
ments made, IDBI would provide the
necessary financial as-istance. It is
now understood that the promoters’
agreement between the State Govern-
ment and Shaw Wallace has still not
been finalised and the terms of the
agreements are under discusvion.

Expansion of Extrusion Plants Capa-
city by Indian Aluminium Company

2080. SHRIMATI MRINAL GORE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that Goverr-
ment of India have decided to permit
Indian Aluminium Companv to expand
its extrusion plants capacity;
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(b) if s0, what will he the totsl

(c) whether similar permission has
been granted to other Companies also?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
"MINES (SHRI KARIA- MUNDRA):
(a) M/s, Indian Aluminium Company
Limited were granted a Letter of
Intent on Bth June, 1978 for settinp
up a new extrusion plant with a
capacity of 2,400 tonnes per annum
at Taloja (Maharashtra).

(b) 6,160 tonnes per annum.

(¢) Bharat Aluminium Company
Limited and Madras Aluminium
Company Limited hold licences for
setting up extrusion plantg of 10,000
tonnes and 2,000 tonnes respectively.

New Petro-Chemicals Projecis in. .
Gujarat

2081. SHRI F. P. GAEKWAD: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether reports of number of
studies to work out the details of the
new petro-chemicals projects for
which the Government of Gujarat have
applied for an industrial licence have
been received by the Central Govern-
ment in terms of Unstarrcd Question
No. 2352, dated 5th December. 1878 re-
garding Expansion of Gujsret Narma-
da Valley Fertilizer Company;

(b) if =0, details thereof; und

(e) if not, when is the same likely
to be received and when a final deci-
sion to set up a new petro-chemicals
project likely to be taken?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) The
report of the Reconstituted Working
Group on Petro-chemicals has been
received on 28th February, 1879,

w(b) Thermmﬂaﬁmh:fﬂle
Group have yet to
mwﬂqm ¥ exa-

fc) A final decision on the sefting
up of new petro-chemical projects will
be taken after consideration of the
recommendations of the Working
Group.

Artists selected to give talks om T.V,
and Radio

2082, SHRI S. R. REDDY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased top state:

(a) the names of the artists who
were selected to give talks on the TV
and Radio more than once durmg last
two years; and

(b) whether it is a fact that some
artists who were working during
Emergency are not being given
chances and if so, the number of guch
artists?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The names of
the artists who were selected to give
talks on the T.V. and Radio more
than once during the last two years
will have to be collected from nearly
100 AIR, TV Stationg in the country.
The information thus collected wall
not be commensurate with the time
and effort involved.

(b) An artist is booked on the
tasis of the requirements of a parti-
cular programme and his or her suit-
ability for it. There izs no ban on
booking any artist who may have
been booked during Emergency.

Mixing up of power Alcohol with
Petrol

2084. DR. SUSHILA NAYAR: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILAZERS be
pPleaged to state:

(a) whether it is a fact that certain
amount of power aleohol can be mixed
with petrol with the existing engines
of motor vehicles:

(b) if so, what steps are proposed
to popularise the use of power aleohol
anq its production in the country; and
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{c) what wiil be the expected saving
of foreign exchange as a result of the
steps mentioned above?

THE MINISTER OF PETROLEULL
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) It
is possible to blend power alcohol to
a limited extent with motor apint
(Petrol).

(b) The entire question with re-
gard to the availability of alcohol
and its consumption by the chemicals
industry, the possbility of producing
100 per cent pure alcohol for such
commercial use, the technical and
logistic problems involved in blend-
ing 1t with petrol etc, 1s proposed to
be entrusted to a Committee which
is being set up soon. Utilization of
power alcohol as fuel in admxiture
with petrol can be considered after
the findings of the Committee are
available.

(e) It is not possible at this stage
to assess the saving of foreign ex-
change by use of power alcohol in
petrol engines.
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Companies manufacturing Ampicillin
Trihydrate

2087 DR. MURLI MANOHAR
AJOSHI: Will the Minister of PETRO-
LEUM, CHEMICALS AND FER1I-
LIZERS be pleased to state:

(a) the names of Companies licenced
to manufacture Ampicillin Trihydrate
together with dates of letter of intent
and industrial licences, licenced capa-
cities and production for the calendar
Year 1979 in respect of each company;

(b) the C.LF, prices of 6-APA and
Foimwn Trihydrate and the price
cilin Trihyd ctur-

ed locally; rate manufa

(2) the import oontent of indigenous

(d) what steps, if any Covernment
are taking to make the country self-
reliant in the production of this drug?

THE MINISTER OF PETROLEUM,
CHEMICALS '‘AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
requisite details are indicated in the
Statement annexed.

(b) At present, only M/s. Ranbaxy
are in production of Ampicillin Tii-
hydrate in the country. They have
(1) reported the cif price of 6-APA
being used by them in the manufac-
ture of Ampicillin Trihydrate at Rs.
632 per kg. and; (2) declared the sel-
ling price of this drug at Rs. 2180 per
kg. under the provisions of the DPCO,
1970. BICP has the cost study for
fixing a fair price of this drug under
way.

As per import statistics maintained
by D.G/H.S, the weighted average cif,
price of imported Ampicillin Tri=
hydrate during 1877-78 comes to
Rs. 858.30/kg.

(¢) As stated in part (b) above
that at present, only M/s. Ranbaxy
are in production of Ampicillin Tri-
hydrate and the import content per
unit production has been chown at
32 per cent,

(d) The Working Group on Drugs
and Pharmaceuticals has estimated
the demand of Ampicillin at 70 ton-
nes per annum and 120 tonnes per
annum by the end of 1979-80 and
1982-83 respectively. Against these
estimates, as furnished in the State-
ment referred to in part (a) above
a capacity of 104 tonnes (including
other Semi Synthetic Penicilling) has
already been approved which includes
a capacity of 19 tonnes (Including
Cloxcdllin) approved during the cur-
rent year. Government have receiv-
ed some more proposals from Indian
Companies to mganufacture this bulk
drug.
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SI. No. Name of the Letter of Intent

Industrial Licence  Production during

Com 1979, if any
i Date  Annual Date  Annual 9
Capaci Capacity
(in tonnes) (in tonnes)
1 2 3 4 5 6 7
X M/s. 1.D.P.L. - .. 30-1-78 35 Not in production.
2 M/s. Alembic .. . 4-11-76 5 Not in production.
3 M/s. Standard o e 26-12-78 5
gﬂmplclllm
its salis) .
4  M/s. Ranbaxy .s . 19-2-79 24 1 (For

084
(includin, munr 1
Cloxaci Hig J y 979)

*In addition to the above HAL also possess a Letter of Intent (dt. 13-5-77) for manufacture of

30 tonnes p.a. of Semi §
of Synthetic Pencillins.

Production of Coal ggainst the original
target for 1978-79

2088, SHRI MOHD. SHAFI QURE-
SHI: Will the Miniiter of ENERGY

be pleased to state:

(a) whether the original fifth plan
target for coal for 1978-79 was 185
million tonnes;

(b) what is the production of coal

as at present; and

(c) how does Government propose
to fill up the shortfall?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI JANESHWAR MISHRA): (a)
The original target for coal for 1978-
79 as drawn up in 1974 based on an
assessment of demand and incorpora-
ted in the Draft Fifth Five Year
Plan (1974—79) document was 135
million tonnes. On & reassensment
at the time of the mid term plan ap-
praisal, the demand was assessed at
124 milkion tonnes. At the begin-
ning of the current yea?, the demand
was ggsesseq at 113 million tonnes,

nthetic Pencillins and an Industrial Licence {or manufaciure of 5 T.P.A.
ey however do not produce Ampicillin Tiihydrate.

which was revised to 108 million ton-
nes in October, 1978.

(b) The production of coal in the
current year from April 1978 to
January 1979 was 81.46 million ton-
nes,

(c) During the current year upto
Oclober 1978 due to a number of
constraints, such as shortage of ex-
plocives, frequent power cuts a pro-
longed strike in Singareni Collieriex
Company Limited in April-May 1978
and heavy rains and floods, the pro-
duction was affected and the demang,
was sought to be met by drawing on
stocks which came down from 1230
million tonnes as on 1st April, 1873
to 9.87 million tonnes; as on 3lst Oc-
tober, 1978. The production has pick-
ed up since November 1978. There
is no shortage of coal at the pit head,
the stocks as on 1st February, 1879
being about 1200 million tonnes.
This along with the current level of
production, is adequate to meet thg
demand, There is chortfall in des-
patches by rail for want of wagonse
but to make up this shortfall, the
movement of coal by road is allowed
wherever necessary,
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Consolidation of Industria] Licences

2090. SHRI CHATURBHUJ: Wil
the Mimster of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) how consohdation ot Industrial
licences in the drug industry also woull
help 1n bringing the New Diug Policy
ot self-reliance and decra2as:ng prices
of drugs formulations into implemen-
tation; and

(b) whether Industrial lLicences
issued under the purview of Industrics
(D&R) Act are likely lo change their
entitie; without amending the Act?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N BAHUGUNA): (a) The
consolidation of industrial licences is
one of the decisions contained in the
comprehensive New Drug Polivy
Which aims, inter-gliz, at developing
self-reliance and making drugs avail-
able at reasonable prices. Consoli-
dation woulg enable effective enforce-
ment of some of the important ratio
Phrameters enuncisted in the Policy.

(b) Necessary amendments to the
I(D&R) Act and others are being
sought to facilitate implementation
of all aspects of the New Drug Policy.
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Coal Supply to Dealers on Fake
Permitg

2092. SHRI ROBIN SEN: Will the
Minister of ENERGY bec pleased to
state*

(a) whether Government are aware
of the fact that in collusion with
certain officers of E.C.L., coal dealers
get regular supply of coal against the
permits issued in the name of fake or
closed industry;

(b) whether Government have
any method to check up this mal-
practice;

(¢) ig it a fact that Mushroom
growth of coal Depots are to be found
on both the side of the G. T. Road
through colliery belt;

(d) if so, whether Government will
enquire how these depot holders get
supply of coal from the collieries; and
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(e) whether Government will
enquire of these depot holderg have
any legal permits or not?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY
(SHRI JANESHWAR MISHEA): (a)
and (b). No, Sir. Coal is only sup-
plied to consumers or their author-
ised agent; against quotas duly spon-
sored by the respective sponsoring
agencies. Coal is also not supplied
to any dealer directly without proper
authorisation from the respective
sponsoring agencies. Officergs of Eas-
tain in each case whether an indus
duemg companies do not have any
power to issue permits or to ascer-
tain 1n each case whether an indus-
try having a permit is closetl or fake.
Therefore the question of collusion
in the issue of permits for supply of
coal against the permits issued in
the name of fake or closed industry
does not arise. Whenever complaints
of fake or closed industry taking coal
are received, they are referred to the
concerned sponsoring agency for suit-
able action. Investigations are also
done periodically by the Marketing
Departments of the coal companies
when the facts of the case are brought
to the notice of the sponsoring agen-
cies. Where there are collieries car-
rying large stocks of inferior grade
coal for which the demand is very
low, the coal is offered for open sale
in limited quantities on Afirst-come-
first-gserved basis without requiring
any sponsoring or authorisation,

(¢) to (e). Licences for coal depots
are issued by the State Governments,
Information regarding the increase in
the number of such depots and com-
plaints of malpractices, if any, is
being collected and will be laid on
the Table of the House.
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Working on Off-shore Wells in Arabian*
Seg and Goa Coast

2094. DR. BAPU KALDATE: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government  have
been working on off-shore wells in
the Arabian sea;

(b) whether any search for oil has
been going on at present on the Goa
coast; and

(c) if gso, what are the prospects ot
the oi] find/Gas etc.?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir,

(b) Geophysical surveyn have been
conducted by ONGC in the offshore
area adjoining Mangalore-Karwar
and offshore area between Rainagiri
and Mangalore. Currently, ONGC is
also engaged in conducting recon~
naisance geophysical surveys in the
continental shelf between Calicut and

(c) It is too early to cay anything
about the prospects of oll/gas in the
area, The prospects of the pil/gag find
would depend on the interpretation
of the data collected and the results
of the exploratory drilling, i any,
undertaken on the basis of the inter-
pretation of data.
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Hindugian Piamond Company

2005. SHRI AMRIT NAHATA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased +to
state:

(a) whether a company known as
Hindustan Diamond Company Limited
has been constituted;

(b) who are itg shareholders; and

(c) what are the functiong and
objectives of this company?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRV OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) Yes, Sir,
M/s. Hindustan Diamond Co. Ltd. was
originally incorporated as p private
himited company on 10-2-78 and subse-
quently it became a public limited
company under section 43A(1) of the
Companies Act, 1958.

(b) The names of the present sharn-
holders of this company are as
{ollows:

No. of
rquily
shares of
Rs. 100
cach held

1. The President of India
2. Bank of Bermuda Ltd.

. 17,499

10,499
3+ Shri 5. N, Sharma (an officer
of Government of India) . 1

4. Shri C, K. Thanawala . 1

5- Major General Virendera
Mlgim]h . d

28,001
shares

(c) The main object; as mentioned
In the Memorandum of Association of
the company, inter alia, are as under:

(i) To earry on business as impor-

L bpyers and
sellers or merchants in  dia-

set and otherwise prepare fox
the market or deel in such
stones eithor as  principals,
agents, brokers or otherwise.

(i) To help and assist exporterg of
polished diamonds and other
precious stoneg in getting their
requirements of rough dia-
monds and othey precious stones.

(iii) To carry on study and research
aimed at developing export trade
of diamonds and for this purpose
to import rough diamonds,

(iv) To impart training to per-
sonnel in the evaluation and as-
sortment of rough diamonas
and otherwise to develop their

competence in the diamond
trade as such.

(v) To purchase, take on lease or
otherwise acquire diamond
mines, or diamond mining righta
or mines or mining rights of
other precious stones in the
third country as may be thought
fit, and to sink shafts, drifts, or
headings and otherwise search
for, 'win, quarry, wark, get
crush, treat and prepare for the
market auriferous quartz and
ore and precions stones and
gems, and to take such other
measures as may be neces-
sary for exploiting the said
mines.

Permanent Commissiened Officers
retired/due to retirs from Active
Service

2006, SHRI AHSAN JAFRI: Wil
the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) the number of permanent com-
missioned officerg retired/retiring from
active service during 1977-78, 1878-79
and 1979-80;

(b) the number of such officers who
were provided re-employment during
1977-78 and 1978-79; and

{c) the facilities available for such
officers for resettlement In Governs
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ment service/public sector organisa.
tions?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) The approxi-
mate number of officers retired/due
to retire ig as follows:—

1977-78 488
1978-79 (Todate) 581
1978-80 (Estimated) 560

(b) The numbeyr of officers provided
employment is given below:—

1977-78 260
1978-79 (Todate) 172

(¢) At present, there is no reserva-
tion for retired commissioned officers
in Government service/Publip Sector
Undertakings. However, some retired
officers are re-employed within the
Services upto the age of 55 years,
subject to availability of vacancies and
some are absorbed in vacancies occur-
ring in some of the public sector
undertakings.

Scrapping v Vijayanta Tanks

2097. SHRI SAUGATA ROY: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) whether the Defence Ministry
proposed scrapping the present Vijay-
anta tanks made in India and going
to purchase West German tanks;

(b) if so, reasons thereof; and
(c) details of the proposal thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
' {SHRI JAGJIVAN RAM): (a) No,
8ir  Vijayantas being very good
tanks any idea of scrapping them has
mot arisen any time. There is also no
proposal at present to acquire a West
German tank.

' (b) and (c). Do not arise.

MARCH 86, 1979
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Team of Experts to check performance
of Thermal Power Stations

2098, SHRI C. R. MAHATA: Will
the Minister of ENERGY be pleased to
state:

(a) whether it is a fact that Gov=
ernment have decided to constitute a
roving monitoring team of experts to
check the pearformance of certain
identified therma] power gtations; and

(b) if so, the detailg in this regard?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) A Study Group with three
engineers from BHEL, NTPC and CEA
hag been constituted to undertake a
study of the operation and maintenance
of the following thermal power
stations:—

(i) Badarpur Thermal Power Station
in New Delhi.

(ii) Guru Nanak Dev Thermal
Power Station in Punjab.

(iii) Patraty Thermal Power Station
in Bihar,

(iv) Chandrapura Thermal Power
Station in Bihar,

(v) Panki Thermal Power Station
in Uttar Pradesh.

(vi) Kothagudam Thermal Power
Station in Andhra Pradesh.

(vii) Koradi Thermal Power Sta-
tion in Maharashtra,

This Group will work under the guid-
ance of the Member (Operations) of
the C.E.A. The reports of the Group
ap and when received, will be tho-
roughly analyseq in the CE.A. and
sultable advice and guidance will be
given to the power stations concerned,
wherever they are required.
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Decision on Formulations and Drugs

2099. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased fo state:

(a) whether Government had taken
the decision just on 350-odd formula-
tiong out of a total 10,000 formulations
and 9 (nine) basic drugs; and

(b) if so, the detailg of the decisions
taken?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)

| 1\‘;—. ) Name of the

Government gffected in December,
1978, reduction in the prices of 352
packs of forinulations based on bulk
drugs, namely, Doxycycline, Oxytetra-
cycline (its salty and derivatives),
Sulphaguanidine, Gentamycin Sul-
phate, Chloramphenicol Powder,
Phenobarabitone and Analgin, The
prices of formulations baseg on Genta-
mycin Sulphate were further reduce
by the Government on February 15,
1970,

(b) The price reductions referred to
at (a) above, cover important branded
formulations. The effect of reductions
for g few leading producers is indi-
cated below:

Name of the Imporiant Percentage
manufacturer Drug branded formula- reduction
tions whose price
was reduced w.c.f.
20-12-1978
1 Pfizer . . . Oxytetracycline its salts &  Terramycin . 0°5%
erivatives 470
2 IDPI . Doxycycline . Vivacycline 169 to
IBDJ’
3 Dolphin, . . Doxycycline . Dext . . . 20%
4 1D.PI. B . Sulphagunidine . Sulphagunidin~ 13% to
16%
5 Indian Schering . Gentamycin . Gentieyn 10 to 43%
6 GC.E. Fulford . Gentamycin . . Garamyxin . + 10 to 41%
7 Parke Davis . Chloramphenicol . + . Chloromycetin 1% to g%
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Demandg for Division Benches of
High Courts

2103, SHR! K. A, RAJAN:
SHRI P. K KODIYAN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it ig a fact that the
demand by Keralg and some gther
Stateg for division benches of High
Courts iz pending before the Centre
for the last severa] years;

(b) if so, what are the reasons for
this delay in taking a decision on the
subject; and

(c) when 4 final decision is expected
to be taken?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (c). The
Government of Kerala sent a proposal
for establisment of 5 Bench of the
Kerala High Court gt Trivandrum in
September, 1971. They were addressed
in July, 1973 for completing certain
statutory consultationg but no reply
Wag received. The State Government
have intimated in June, 1978 that the
matter is still engaging their attention.
Similarly the Government of Tamil
Nadu sent a proposal for establish-
ment of a Bench of the Madras High
Court at Madurai in September, 1977.
They were requested to forward the
Views of the Chief Justice of Madras
High Corirt on the propossl. No reply
from the State Government has yet
been received. The Government of
Uttar Pradesh wrote to the Govern-
ment of India in March, 1678 that they
Were of the opinion that there was
Justification for the esteblishment of a
Bench of the Allshsbad High Court
for the Western Distritts of Utter

|
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Pradesh. They did not recommend any
specific lplace where such a Bench
shoulq be set up nor did they indjcate
the distriets tp be brought within its
jurisdiction.  They said that they
would send thewr proposals in this
behalf later. The complete proposal,
of the State Government is still
awaited. Similarly the Government of
Maharashtra have alsp sent a proposal
for establishment of Bencheg of the
Bombay High Court at Aurangabad
s2d Pune. Further consideration
would be given to the question of
establishment of Benches after com-
plete information from the State Gov-
ernments concerned hag been received.

Short Supply of Diesel and other
Petrofeum Products

2104. SHRI G. NARASIMHA
REDDY: Will the Minister of PETRO.
LEUM, CHEMICALS AND FERTI-
LIZERS be pleaged to state: .

(a) what are the main reasons of
short supply of Diesel and other petro-
leum products in our country in the
last three months;

(b) who is responsible for this
failure; and

(¢) what steps Government have
taken to gee that there is continuous
and sufficient supply of Petroleum
Products?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
temporary shortages in the availability
of high speed diesel ang certain other
petroleum products during the past
three months or so were caused by a
number of factors. Some dislocation
in the movement of products took
place as a desult of lmbour pro-
blems and congestions in Bombay
and Kandla ports from time to
time since October, 1978, There
were also some stbacks in the
production plans to Bareuni and-
Koyali refineries on account of labour
ag wel]l ag technical problems. Rail-
way loadings also feil below targets
on some occasions. Howewver, one of
the most important reasons for the.
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temporary shortage was the excep-
dionally fast rate of growth of the
demand for these products parti-
culerly, diese¢lat g3 time when
there were acute difficulties in obtain-
ing supplies of crude and products
from traditional suppliers in Iran.

(b) Although temporary shortages
were experienced, there has been no
fajlure in maintaining supplies. In
fact, the overall growth rate of sales
-of petroleum products during Novem-
ber, 1978 to January, 1979 was 11.3
per cent as compared to sales during
the corresponding period last year.
Maintenarite of supplies to meet this
high growth rate of saleg in the pre-
sent year has been possible only due
to extraordinary exertions on  the
part of al] concerned and the guestion
of responsibility for failure doeg not
arise,

(c) Government have taken and will
continug to take all necessary siepg to
-engure that adequate quantities of
crude as well as petroleum products
are imported in time and that the
refineries work ag nearly as possible
to ful] capacity. Very close liaison
has been established with the Minis-
tries of Shipping and Transport and
Railways to ensure that the movement
of crude and products is not held up
at any point. The position is likely
to come back to normal as soon as the
intermational market for crude pro-
ducts stabilises as a result of the
regumption of oil production and
-exports by Tran. This is expected to
take placg very shortly.

Modernisation of FACT, Alwaye

2105, SHRI B. K. NAIR: Will the
“Minister of PETROLEUM, CHEMI-
TALS AND FERTILIZERS be pleased
to state:

(2) whether there is any concrete
proposal before Government to expand,
modernise ang diversify the production
pattern of the FACT, Alwaye;

(b) if so, the details thereof—parti-
cularly the total cost involved the new
itemg to be produced, the total increase
4n employment envisaged; and
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{e) the possible dates of commence-
ment of each of these activities and
thepeﬂodtobetakmfortheeonwle-
tion thereof?

~-THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (®y-a
proposal to set up facilities for the
manufacture of caprolactum, as a
scheme of diversification of the
Udyogamandal unit of FACT has been
received and its techno-economc
apprajsal is on hand, -, ~

(b) The feasibility repdrt prepared
by FACT for the scheme envisages
selting up of s 50,000 tonnes per annumy
Caprolactum plant at an estimatea
cost of Rs. 152 crores. There woud
not be any increase in employment on
account of the proposed project since
the personne] to be rendered surplus,
as a result of the phasing out of ihe
units at Udyogamandal that have out-
lived their useful life, would be mainly
absorbed. -

(c) The feasibility report anvisages
a completion schedule of 45 monthg for
the project from the zero date ot

-
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Electricity Consumption in Punjed

2107. SHRI BALWANT SINGH
RAMOOWALIA: Will the Minister of
ENERGY be pleased to state:

(a) what is the annual rate of in-
crease of electric consumption in
Punjab;

(b) is this increase much more as
compared to the national figures;

(c) if so, what steps have the Union
Government been takigg to meet the
increased demand; an

(d) does his Ministry think of keep-
t ing Punjab in special congideration
category in gpproving the schemes of
Pumjah Government tc enhance the
production of electricity?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (.. The increase in the eleciricity
consumptlion in Punjab during 1976-77
wag 15.2 per cent against an gll India
figure of 11.2 per cent and it was 9
per cent in 1977-78 as against an all
India figure of 1.8 per cent.

(¢) anud (d) A number of new ther-
mal and hydel generating stations are
being installed in Punjab to meet the
increasing ccwer demand jn the State,
in addition to getting assistance from
Central generation projects.

Proposal to give Concessions fn T.V. '

and Radio Licences

2108. SHRI DURGA CHAND: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is any proposal
under consideration of Government to
give concession for licence fee in
respect of Radio sets to those who are
having T.V. sets as it is being given
in the case of Transistors and Radio-
and

(b) it so, what are the details thers-
tof and if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir.

15%
(b) Does not arise,

Border Roads Development Board

2109. DR. VASANT KUMAR
PANDIT: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased to state:

(a) whether the employees of the
Genera] Reserve Engineer Force
under the Border Roads Development
Board has presented to Government
recently their demands and grievan-
ces;

(b) if so, what are the main
grounds of their grievances and what
steps does Government propose to
take to redress them: and

(¢) under what Regulalions or Rules
or Act is their employment and con-
ditions determined?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
Some grievances of members of the
Force are in Governments knowledge.

These relale to various terms and
conditions o service and are under
consideration.

The termg and conditiong of service
of members of the Force are generally
speaking, as laid down in the Border
Roads Regulations, and are the same
as applicable to non-industrial civilians
in Defence Services. For purposes of
discipline, they are governed by the
provisiong of Central Civil Services
(Classification, Control and Appeal)
Rules, 1865, as well as certain specific
provisions of the Army Act, 1950 and
the Rules made thereunder.

Foreign Loan for Nagarjunasagar
Project

2110. SHRI G. S. REDDI: will the
Minister of ENERGY be pleased to
state:

(a) whether any loan from a for-
eign couniry for the Nagarjunasagar
project hag been obtained recently;
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(b) if so, what will be the benefit
additionally available due to the uti-
Jisation of this loan;

{c) when will the benefits begin to
flow; and

(d) which additional areas in
Andhra Pradesh will be benefited?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): {(a)
Yes, Sur. Tweo Joans from fofeign
countries, viz. one from Saudi Fund
fuor Development, Saudi Arabia and
the other from Overseas Economic
‘Coroperation Fund (OECF), Japan,
have been obtained recently for estab-
lishment of power plant at Nagarjuna-
sagar Dam,

(b) The loan from Saudi Fund is
for the installation of one 110 MW
Conventional Generating Unit and the
loan from OECF, Japan is for instal-
lation of 4 100 MW Reversible Pump
"Turbine Units at the Nagarjunasagar
.Power Plant.

{¢) The 110 MW Conventional
‘Generating unit hag already been
commissioned in January, 1978 and is
in operation. The benefits from rever-
sible pump turbine units will begin
to flow in 1880.

(d) The power generateq from the
Nagarjunasagar Power plant is being
fed into the Andhra Pradesh Grid,
thus benefitting the entire State,

CUommittee set up fo improve Working
of Temples

2111, SHRI KANWAR LAL GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government are aware
of the fact that the Government set
up a Committee under the Chairman-
* ship of Ramaswamy Iyer to suggest
the improvement in the working of
“temples;

(b) it 50, what were its recommen-
~dations;
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(c) what action has been taken by
Government on the main recommen=
dations of this Commitlee;

(d) whethey Government are aware
of the fact that in many cases ihe
funds of the temples are misused; and

(e) if so, what specific steps Gnv-
ernment propose to take to see that
the funds are used for the good pur-
pose?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S D. PATIL)' (a) Yes, Sir A
Commission under the Chairmanship
of late Dr. C. P. Ramaswamy Iyer was
constituted in 1960 for the purpose of
making an inquiry into various matters
connected with Hindu public religious
endownments ang not merely temples.
The report of the Commission was laid
on the Table of Lok Sabha on the 12th
August, 1962, and as such; is an
accessible document.

(b) Chapter XVI of the report of
the Commission containg a summary
of the recommendations made by the
Commission.,

(c) With a view to implementing the
recommendationg of the said Commis-
sion, a Bill entitled the Hindu Reli-
gious Endowments Bill, 1965 was
introduced in the Third Lok Sabha
and it lapseq on the dissolution of that
Lok Sabha, Thereafter, a more tcom-
prehensive Bill entitled the Public
Trusts Bill, 1968 applicable to all
public religious and charitable trusts
irrespective of the religiougs denomi-
nation to which they might belong wasg
prepared sni circulated io the State
Governments and Union territory
Administrations for comments. The
present (Government has taken up the
matter in earnest and at present it is
under consideration of a Sub-Com-
mittee of the Cabinet.

{d) and (e). Some representations
have been received by the Government
to the effect that the funds of certain
temples are not being properly used.
As the position stands st present, the
administration of temples falls within
the executive power of the States and

v
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certain Btateg have already enactments
providing for the better administration
and supervision of temples and other
puble religioug and charitabls endow-
ments.,

Number and Investment made by
Multinationalg

2112, SHRI RAM KISHAN: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) how many subsidiaries and
brancheg of different multinationals
.exist in India in 1978;

(b) what ijs the tota] amount of
capital invested in these subsidiaries
and pranches; and

(¢) how much amount the said
subsidiaries and branches have taken
out of India during the past ten years,
giving the year-wise details?

THE MINISTER OF STATE IN THE
MINISTRIES OF HOME AFFAIRS

AND LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
As on 31-3-19878, there were 146 subsi-
diaries and 473 branches of multi-
nationals operating in India.

(b) The total amount of capital
investeq by 146 subsidiaries of mujti-
national corporations ag on 31-3-1878
as represented by the value of their
assets in India ig provisionally placed
at Rs, 1740 crores, As for the branches
of multinational corporations, the
value of assets in Indiz as on 31-3.T8
of 368 brancheg out of 473 branches
works out to around Rs. 2390 crores,
on the basis of their available balance
sheets. Most of the remaining bran-
the tota] of 368 branches are in the
procesg of closing down their business
in India.

(c) The year-wise details about the
remittances made abroad by foreign

in India for the period
1967-88 to 1976-77 as furnished by the
Ministry of Finance are given in the
ches gs also some of those included in

Statemeat
Remittances made abroad by Foreign Companies in  India

(Rs. in crores)

Year Profis  Dividends Royalty Technical Interest  Total
— ) know-how o
1967-68 1595 32+ 70 432 14-68 6 65
1968-69 . . 1296 30°25 ¢ 797 65' 96
1969-70 . : 12: 92 3141 5'Bo 13° 05 928 72°26
1970-711 13°12 43748 523 2063 12-8o0 05+ 26
1971-72 . 9'94 38-87 586 13790 12-13 8o 70
1972-73 1554 3908 733  11'g3 1560 8888
1978-74 . 2191 87°51 621 14" 08 16-27 95'98
1974-75 719 18-46 8-46 12'56 3670 By 37
1975-76 20°36 2484 1049 2566 24°65 106 00
1976-77 . . 13-10f 4850 15'90 37-80 avl:i?:ble 115 30
 fProvisiona) T T

*Excludes interest,
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Reported Stiatement of President of
ALR., and Electromis Association

2113. SHRI JANARDHANA POOJ-
ARY: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the reported
statement published in Financial Ex-
press of 24th January, 1979 by the
President of the AIR and Electronic
Association that the number of radios
in the countiry could increase two-
fold in a year or iwo if the system
of licences is abolished; and

(b) if so, reaction of the Govern-
ment thereto?

THE MINISTER OF INFORMATION
AND BROADASTING (SHRI L. K
ADVANI): (a) Yes, Sir.

(b) The entire question of the radio
Jicence fees including proposals for its
abolition on all or some categories of
radio sets is being examined.

5
i

|
gi
1
3%

5
g
P

5%
-

MARCH 6, 1979

Written Answers 160

Raral Electrification Schemes in Tribal
Sub-Plan Area in Urissa

2115. SHRI GIRIDHAR GOMANGO:
Will the Minister of ENERGY bLe
pleased to state:

(a) the number of Rural Electrifica-
tion Corporation Schemes sanctioned
in the Tribal Sub-Plan Areas, district-
wise, for the State of Orissa by his
Ministry in Fifth Plan and annual
Plans of Sixth Plan;

(b) the names of the Rural Elecri-
fication Schemes and loan provided to
the State Government under this
scheme so far, district-wise;

[

(¢) whether his Ministry earmarked

allocation for the Tribal Sub-Plan

Areas of that Stale and released

money for the tribal area schemes of
Orissa; and

(d) if not, the schemes and proce-
dure adopted by his Ministry to cherk
the diversion of fund earmarked for
the tribal areas bv the States?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN)L..£2)
Rural Electrification Corporation sanc-
tioned 34 rural electrification schemes
in the tribal areas in 6 districts of
Orissa covered under the Tribal Sub-
Plan during the Fifth Plan and An-
nual Plan 1973-79' (upto 28-2-1979)
of the Sixth Plan. » The district-wise
position is ag follaws:— . ]

Sl Dizerict No. of
e sanciioncd
1. }(waput . . . 1t
2. Mayurbhanj . . . B
9. Phulbai 5 3
4. Keonjhar . . . 4
5. Ganjam - 3

6. Sundergarh . 8
ToraL .

.
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(b) The names Jf the 84 schemes
sanctioneg district.wise, the Iloan
amount sanctioned and the loan dis-
bursed so far in respect thereof are
shown in Statement enclosed.

{c) and (d). The Corporation had
earmarked Rs. 9.50 crares for disburse._
ment to the Orissa State Electricity
Boarq during the Fifth Plan period as
loan in respect of rural electrification
schemes for tribal areas, These in-
cluded loan jnstalments in respect of
the schemes sanctioned in the Fifth

Plan period (1874—79) as also the
on-going schemeg ganctioned in earlier
years. An mamount of Rs. 6.71 crores
hag been disbursed for such schemes
uptq March 1978 (4 years).

A sum of Rs. 3.73 crores has been
earmarked for disbursement to the
Orissa SEB during 1078-79 for pro.
viding loans in respect of rural elec-
trification schemes in tribal areas.
Rs. 1.33 crores were disbursed upto
2-3-1979. 4

-t

Statement

DETAILS OF RURAL ELECTRIFICATION SCHEMES SANCTIONED BY REC.
IN TRIBAL AREAS IN ORISSA (As on 28-2-1979)

(Rs. in lakhs,)
13:. Name of Scheme & Distt. ] -niﬁnlt .nlzu"n
sanctioned di
1 2 3 4
Koraput

1 Bisamacuttack . 21018 16+ 430
2 Kotpad . . 45 634 I‘:;&l-amo1
3 Boipariguda . . 61 8o4 49845
4 Lampatapur . . 15°357 14" 457
5 Narayanpatna Bo-81x 87-286
6 Ramanaguda . 49°68 34752
7 Dadugaon 70 648 42:914
8 Kashipur. . . . . ' 15 728 6540 -
9 Bariguma 31871 26 579
to0 Malumela . . . . . . . . . 55003 20687
1t Nandapur . . . . . 29° 920 24 624

Sub-Total T T ——

Mgperbanj

r Samt . . . . B .‘ . . 28" 021 23045
t Raguan 57- 353 40" 147
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8§ Joshipur

4 Mulda .

5 Sulipadda

6 Thakurmunda
7 Bisol . .
8 Rairangpur .

Phulbani
1 Raikia .
2 Nuagaon
3 Chakapada .
4 Phulbani
5 Phiringia :

Keonghar
1 Talkoi

a2 Harishchendrapur .

3 Banspal
4 Jhumpara

2 Mahna .
3 Raygada .

Sundesgarh
1 Bonigarh

3 Gunundia .

Sub-Total
Sub-'l‘ota:l

Sub—"l"m!- .:
o
GRAND TOTAL

62- 30 49° 845
41°499 85279
30°209 21209
40'83¢ 9' 800
87:079 13' 700
26- g30 6 463

844320  199'488

40° 339 8- 238
47326 18- 930
58- 620 24 819
25- 486 10° 195
89' 256 9 421
211-02% gt- Gog

87°920 26 992
35° 599 24" 857
31917 1a- 767
78- 798 18-g910
184150 85526

q2-017 14- 651

63-613  g0-417

55029 -
160-659 85 068 .

ar 350 74713

p——

22° 782 —
Pso,m’ -—
s

M e 7473
730 Bg0

L

1439° 70
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New Radlo Statlop in Orissa in Sixth
Plan

2116, SHRI GIRIDHAR GOMANGO:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether his Ministry propose
to open new Radio Stations in the
State @'Orissn during Sixth Plan; snd

(b) if so, the places selected for
the proposed Radip Stations in that
State?

, THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) No, Sir.

(b) Does not arise.

Formulation work allotied to Multl-
national Drug Coy. by Anmtibiotic Ltd.,
Pimpri

2117. SHRI R. K, MHALGI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it i8 a fact that Hin-
dustan Antibiotics Ltd, Pimpri
(Pune, Maharashtra) have allotted the
Work in its section of formulation to
& lurge multi-National Drug Company;

1 (b) if so, since when;

(¢) how much total amount so far
bud by Hindustan Antibiotics Limited
W the said Multi-National Company:

(d) whether HAL have given chance
and trial to any small scale Industry
n the State or locality; and

Ye) if not, the reasons thereof?
i‘THE MINISTER OF PETROLEUM,
CIEMICALS AND FERTILIZERS
VSHRI H. N, BAHUGUNA)ewit®) and

Hindustan Antibiotics

month, Thig has been done after as-
certaining from geveral other viallers
whether they would be willing to do
so and gls, after ensuring that the
capacity available in HAL for vialling
is fully utilised ang that there is no
small scale industry engaged in the
sterile fillling of dry powder (anti-
biotics) for injectable, purpoges.

., (e) Rs. 3285 lakhs hag been paid
to the said M/s. Merck, Sharp &
Dohme towards charges for conver-
sion, including the cost of glasg vials
and rubber stoppers. .

() Yes, Sir. For formulations
other than (sterile) injectables, HAL
had entered into loan licensing
arrangements with two small gcales
units, one of which still continues to
be operative.

(e) Doés not arise,
Represeatativn regarding “‘Mrudung”

2118. SHRI R. K. MHALGI: Wwill
the Minister of INFORMATION AND
BROADCASTING; be pleased to state:

(a) whether it js a fact that Gov-
ernment received a written represen-
tion in the year 1878 from one Shri
Shankarara, Mangalvedhakar, Princi-
pal of Maharashtra Sangeet Vidyalay,
Pandhapur (Maharashtra) regarding
‘Mrudung” and Government's attitude;

(b) if so, what are the suggestions
and demandg made in the said repre-
sentation; and

(c) what action have Government
taken or propose to take soon in
regard to the suggestions and demands
in the gaid representation?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (c) Yes, Sir, A
representation from Shri Shankararaa
Mangalvedhakar was _received on
21-12-78 in which the following sug.
gestions and demands have been
made:—

(i) Solo recitals of Mrudung
(Pakhawaj) from AIR Stationg

L ]
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ineluding in the National Pro-
gramme.

(ii) Nationa] awards for Mrudung
artists,
(lil) Encouragement to young and

viisran Mrudung artists,

(iv) First class railway fare to all
Mrudung artists,

The representation is under the con.
sideration of All Indig Radio.
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Civik Works in the Xorba Fertilizer
Project

2124, SHRI L. L. KAPOOR: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

{(a) mames ang addresses of the
contractors for doing Civil Works in
the Korba Fertilizer project;

(b) the value of contract and the
actual money paid so far;

(c) how much was paid to  the
contractors as a result of escala-
tion clause;

(d) the causes which attracted the
escalation clause necessitating addi-
ticnal payment; and

(e) details of the works complet.
ed so far?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
{e. The information is being collect-

ed and will be laid on the Table of

the House.

Qutstanding gues against HOCL,
Rasayani and HIL

2125. SHRI L. L, KAPOOR: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) the names and addresses of per-
sons against whom the outstandings
of each of the Hindustan Organic
Chemicals Limited, Rasayanj ang Hin«
dustan Insecticides Limited, New
Delhi exceed Rs. twenty thousand to-
gether with the actual amount due
against each persop, and alsp the
beriod of such outstandings; and

(b) stepg taken to recover these

Outstandings?

THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
ESHRI H N, BAHUGUNA (a) and
Y). The information is being
Tlected and will be laid on the
Shle of the Fouse.

Outstandings against Indian Drugs and
Pharmacenticals Ltd.

2126. SHRI L. L. KAPOOR: Wil
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the 1ames und addresges of the
persons against whom the outstand
ings of the Indian Drugs and Pharma-
ceuticalg Ltd. exceed rupees twenty
thousand togethey wity the actual
amount due against each and also the
periog of such outstandings; and

(b) steps taken to recover these
outstundings?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI 1I. N BAHUGUNA): (a) and
(b). The information is being collected
and will Le laid on the Table of che
IHouse,

Requirements of Newsprint

. 2127. SHRI ABDUL AHAD VAKIL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) what are the total require-
mentg of news print 1n the country
and how much is imported,

(b)Y what 13 the total number of
Newspapers dailies, weeklies, fort-
nighthes, publisheq in the country
State-wise; and

(cy what 1s the tonnage of news-
print alloted to hjs Ministry yearly
an dcost thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): ta) and (c). The estimated
requirement of imported and indi-
genoug newsprint for 1978-79 is 3.01
lakh metric tonnes, out of which 2.71
lakh mts. is in imported variety.

The Registrar of Newspapers does
not receive any physica] allotment of
either wvarlety of newsprint. The
Registrar calculates the entitlement of



175 Written Answers

the newspapers for these {wo varieties
of newsprint and also releases the
indigenous newsprint quota. The
imporied newsprint is released by the
S.T.C,, the canalising agency.

The total approximate value of the
aforesaid quantity of 3.01 tonneg of

MARCH 8§, 1979
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newsprint iz Rs. 109 crores; the value
of the imported newsprint would be
about 98 erores.

(b) A statement ghowing the posi-
tion as on 31-12.1977, upto which date
the Annual Returns have been filed
with the Registrar of Newspapers, is
attached.

Statement

NUMBER OF NEWSPAPERS (STATE AND PERIODICITY-WISE) AS ON THE
REGISTER MAINTAINED BY THE REGISTRAR OF NEWSPAPERS FOR
INDIA ON g1-12-1977.

State/Union Territary

Dailies Wecklies Fort-

nightlics.
1 2 3 4

Maharashtra 132 476 174

Uttar Pradesh 138 912 173
Delhi . . . 40 251 177
West Bengal 36 328 195

Tamil Nadu 66 125 145

AndhraPradesh . . . ., . . 43 337 139
Rajasthan . 46 347 166
Kerala N 03 101 8o
Karnataka 8o 184 105
Gujarat P . i3 142 77
Madhya Pradesh 84 285 42

Punjab 29 170 70
Bihar . 20 179 49
Haryana . 5 102 61
Orissa. 11 a5 20
Jammu & Kashmir. . . . 20 104 g
Chandigarh 5 28 5
Amam. . . . 6 36 B
Himachal Pradesh . - 19 14
Pondicherry . . — 6 4

Tripura, 1t 28 2
. ia ] &
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1 2 3 4
Meghalaya - . T 3
Goa, Daman & Diu . . . 7 6 2
Mizoram . R 9 10 —
Andaman & Nicobar, . . . . N 2 —
Nagaland . . 8 — 3 -
Dadra & Nagar Haveli . .. -— 1 —_

ToraL

929 4225 1749

Yonationg given by Syntheticy and
Chemicaly to Political Parties

2128. SIIRI SURENDRA BIKRAM:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
»d to state:

(a) to which pelitica] parties Syn-
thetics and Chemicals Limited gave
donations each year during the last
12 years and why;

(b) were the details of all these
dunations clearly mentioned in  the
balance sheet of every year; and

{c) were such donations approved
by the Buard of Directors of the
company ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
A statement giving details of dona-
tions made by M/s. Synthetic and
Chemicalz Limjted tg various Insti-
tutions including Political parties,
compiled from the Company’s pub-
lished accounts for the years 1965 to
1977 as filed in the Office of the
Registrar of Companies, ig enclosed.

(c) This information is being col.
lected from the Company and will be
laig on the Table of the House.

Statement
Synthetics & Chemicals 14d.

Balance Sheet as At,

Donations (Rs.)

Remarks.

3

3r-12+65
31-12-66
3i1-12:67
31-12-68
41-12-69
31270
3-t2a91 . . . .

3l-12-72

20,000

3.56,85¢
6,095,943 5 Lakhs to National Defence Fund

57,240 Details not available in the Balance Sheet.

Do.

25,000 U. P. Congress Committees,
1,382 Details not available in the Balance Sheet,

Do,
Do,
Do,
1 lakh to Armed Forces Family Welfare Fund.

Details for the balance not mentioned in
the Balance Sheet*

— — ———
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1 2 3
31-12-73 . & : . . 2,501 Details not available in the Balance Sheet. .
§1-12-74 . . . . . 1,100 Do.

gI-12-75 . . .

gl-12-76 . . e e

gl-12-97 . . . .

31,278

508,106  5,00,000 P. M’s* National Relief Fund.

5,000 G. P. Kane Trust.
8,006 Miscellaneous,

5,08,106
{25,000 ShuiVile Parle Kelvani, Mandal,

2,500 Indo-Japanese Association.
3,778 Miscellancous.

rrr—

41,278

Detailg not available in the Balance
Shret.

Souvenirs of political partics.

Supply of Benzene to M/s Synthetics
ang Chemicalg Ltd,

2129. SHRI SURENDRA BIKRAM:
Wil] the Minister of STEEL AND
MINES be pleased to state:

(a) how much Benzene has been
supplied in gxcess, as reccived at re-
ceiving end, to Syntheticg and Chemi-
cals Limited, Bareilly, Hindustan Steel
Plant; and why this excess was
despatched by these plants, excess
Benzene supplieq during last 12 years
be given;

(b) when syntheticg and chemicals
limited, Bareilly, paid central excise
duty on all excess Benzene received
by it from Hindustan Steel Plants
why the Hindustap Stee} plants did
not realize amounts for all these ex-
cess Benzene receiveq by this factory;
and

(¢) have Government decided to
forego the price of all excess Benzene
supplied to Synthetics and Chemicals
Limited by the Hindustan Steel Plants,
i¢ yes, reasop therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND

Notz : This does not include the subscription made by the company for ad1 ertisements in the

MINES (SHRI KARIA MUNDA): (a)
to (c¢). The information is being col-
lected and will be laid on the Table
of the House.

Price of Alcohol purchased by gyn-
thetic and Chemicals Limited, Bareilly

2180. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to gtate:

(a) at what price synthetics and
chemicalg limited, Bareill, has been
purchasing alcohol from  distilleries
every year gince 1965 and whether
this price is based on Ethyl Alcohol
price control order;

(b) is it not a fact that Synthetics
and Chemicals Limited Bareny has
beep paying extra amountg to distil-
leries for the purchase of alcohol in
various forms if yes, reasong therefor;
angd

(c) are Government keeping @
watch that this plant gives produc-
tion in the same proportion of con-
sumption of alcohol as ig designed
and not consuming more alcohoi?
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THE MINISTER OP PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(c). Information is being collected and
will be laid on the Table of the House,

Pipe Line to carry Coal to Vizag Steel
Plantg

2131. SHRT VASANT SATHE: Will
the Minister of STEEL AND MINES
be pleaseg tq state:

(a) whether Government are con-
sidering a proposal fo have a 500 K.M.
plpe line to carry coal to Vizag Steel
Plant as it will be cheaper to trans-
port;

(b) if so, furnish details of the
proposal by Government, the reaction
of the Government thereto; and

(¢} the acliop taken/proposed in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Sir.

{(b) and (¢) Do not arise.

Proposal for T.V. coverage of Central
India

2132. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether any proposal has been
marked out for expansion programme
of T.V, coverage in some parts of the
country particularly in Central India
covering Madhya Pradesh during the
Yeay 1879-80; and

(b) if go, details thereof?

THE MINISTER OF INFORMA-
EON AND BROADCASTING (SHRI
= K. ADVANT): (a) and (b). Fol-

Wing are 1he proposals under con-
Sideration for implementation during
the Sixth Plan period:

Full-fledged TV Centres:
1. Ahmedabad (Gujarati)
2. Bangalore (Karnatake)
3. Trivandrum (Kerala)

TV Reply Centres:
1. Ajmer (Rajasthan)
2. Cuttack (Orissa)
3. Panaji (Goa, Daman and Diu)
4. Jammu (Jammu and Kashmir)
5. Madurai (Tamil Nadu)
6. Murshidabad (West Bengal)
7. Vijayawada (Andhra Pradesh)
8. Varanasi (Uttar Pradesh)

Note 1: Relay Centres at Asansol
(West Bengal) and Kasauli (Himachal
Pradesh) which are appraved schemes
of earlier Plan are also being taken
up for implementation.

Note 2: A full-fledged TV Centre
already under construction at Jullun-
dur ig to be commissioned in April,
1879,

Note 3: So far as Madhya Pradesh
is concerned, there js a proposal for
setting up a TV Programme Produc-
tion Centre at Raipur, This centre
will cater to the needs of the TV
transmitting centre functioning there,

T.V. Relay Centre at Kasauli, H.P,

2133. SHRI DURGA CHAND: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer
to the reply given to Starred Question
No. 342 on 13th December, 1978 re-
garding installation of T.V. Station at
Ahmedabag and major cities and
state:

(a) whether proposal for a T.V. re-
lay centre gt Kasauli iy Himachal
Pradesh has been finally approved and
included in the Sixth Plan;

(b) it 50, by when the work on the:
centre will gtart and complete; and
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(c) the area and the popylation
likely to be served by the centre?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND: (a) Yes, Sir.

(b) The site required for the trans-
mitter has been selected. Transmitter
and antenna equipment hag been pro-
cured. The relay centre is expected
10 be commissioned during the Sixth
Five Year Plan period.

(c¢) Area likely to be covered is
13,600 Sq. Kms, and population likely
to pe served is 54 lakhs (excluding
-overlap from Mussoorie and Jullun-
«dur).

Incorrett news in Oriya Buolletin of
Akashwani

2134 SHRI PABITRA MOHAN
PRADHAN: Will the Minigter of
INFORMATION AND BROADCAST-
ING be pleased fo state the action
taken by  Government regarding
glving incorrect news by the Akash-
-vani in its Oriva news Bulletin on the
9th December, 1978 regarding deaths
of three persons?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): The two members
of the gtaff have been severely repri-
mandeq angd recordable warnings
have been issued to them. The trans-
lation and monitoring arrangements in
the Language Units have also been
tighiened to avold recurrence of such
mistgkes.
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Army strength in Border Areas

2136. SHRI NIHAR LASKAR:

SHRI A. R. BADRI NARA-
YAN:

SHRI M. V. CHANDRA.
SHEKHARA MURTHY:

Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased to state:

(a) whether it ig a fact that Union
Government have dropped the pro-
posal to reduce the manpower in the
army and has also decided to increase
the army strength in the border areas
for ensuring greater security and
vigilance;

(b) it so, how far this is true.

(c) the tota] manpower in the army
to be increased; and
(d) whether any decision for its

increase during the current year has
been decided?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (d).
There was no proposal to reduee the
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manpower strength of the Army;
therefore, the questicn of dropping
it does not arise,

It has already been clarified in
public that the accent in Defence
programmes is on Replacement and
Modernisation, rather -than on any
accretion of numbers, or augmentation
of force levels.

It will not be in the public interest
to give any more details, either about
precise strength of the Armed forces
or their deployment in different
sectors.

Alleged defranding of Natiohal Rayon
Corporation by 5 former Director

2137. DR. BIJOY MONDAL:
SHRI SHYAM SUNDAR
GUPTA;
SHRI PIUS TIRKEY:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that a
former Director of National Rayon
Corporation has been held responsible
for defrauding the Corparation to the
tune of Rs, 2.28 crores, ag a result
of the enquiry held in this regard;

(b) if so, what are the other find-
ings of the enquiry; and

{c) whether any complaints have
been lodged by the General Insurance
Corparation and the Unit Trust of
India, both having big stake in the
Corporation?

THE MINISTER QF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) On the
basis of an enquiry into the affairs
Of the company under the previous
Management, the Government Di-
Tectors have reported that Shri Sudhir
Kepadia, a former Director of the

“mpany, ifrauded the company
1 the fume ot S, 1

47 "crores,

(b) The Committee of Directors
which had been formed tp go into
irregularities pointeq out that in the
annual accounts of the company audit-
ed by the Statutory Auditors, relating
to the previous management, the
Auditors have also reported irregu-
larities relating to dues of certain
mills which are disputed, wunder
pricing/an‘e-dating of sales/unautho-
rised brokerage on yarn sales, over
payment for purchases, donations
made in excess of legal limits, and
unauthorisheq payments to or un-
authorised expenditure incurred by or
on behalf ¢! a former Director, Shrl
R. S. Choudhary.

(e} An application under section 408
of the Companies Act, 1858, was made
jointly by the Unit Trust of Indiz and
the General Insurance Corperation of
India addmged to the Campany Law
Board bringing out varioug irregulari-
ties and aris of mismanagement com-
mitted by the previous management,
the Company Law Board appointed 8
Directors as the Board of Directors

of the company by an order dated the
11th July, 1977,

High remunerations provided te
Directors of Hindustan Liver
Limited

2138. SHRI C. K. CHANDRAPPAN:
Will the JMinister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government are aware
that Hindustan Lever Limited, a sub~
sidiary of the Multinational Corpora-
tion Unilever, London is paying ex-
orbitantly high remuneration, commis-
sion and other facilities to its directors
and managers;

(b) whether Government are also
aware of the fact that an extraordinary
general body meeting of shareholders
of this company, held on Tth October,
1977 decided tc give Rs. 90,000 per year
to full time directors and if he iz a
foreigner an additiona] 23 per cend a8
overseas allowance 'besides faboulous
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commissions, housing facilities, travel
arrangements, benefits to family mem-
‘bers, provident fund contributions, re-
tirement benefits, club expenses etc;

(c) whether the attention of Gov-
ernment has been drawn in thus con-
nection to a report appeared in ‘New
Age’ Weekly dated 18th ¥ebruary,
1978 entitled “Grand Moghuls of Hin~
dustan Lever"; and

(d) if so, what are the details there-
of and the reaction of the Govern-
ment?

THE MINISTER OF STATE IN
"THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D., PATIL): (a) The com-
pany, The remuneration payable to
tion to its eight whole-time directors
in terms of the approval accorded by
the Central Government as per the
1969 guidelines which were applicable
at the time of according approval.
There ig no manager in the company
within the meaning of section 2 sub-
section 24 of the Companies Act, 1056.

(by Yes, Sir,

(¢) and (d). The article in question
-esgentinlly relateg to the remuneration
“including perquisites paysble to the
Directors and Executives of the com-
pany. The remuneration payable to
the Directors of the company as al-

stated, ig in terms of the guide-
lines then issued by the Government
while the remuneration of the exe-
cutives -oes not require approval of
the Central Government under the
‘Companies Act, 1036 except where
such executives come within the pur-
wview of section 204A and 314(1-B) of
the Companies Act. The revised ad-
ministrative guidelines lowering the
remuneration payable o the mana-
gerial personnel of the companies
have already been issued on 8-11-78.
The pending proposals of this Com-
pany for appointment of wholetime
{irectors will be considered as per new
guidelines. The question of amending
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the Companieg Act, 1856 to bring the
remuneration payable top the exe-
cutives under the guidelines tp be
issued by the Government is under
consideration.

Election Schedule for Sikkim

2139. SHRI VIJAY KUMAR N,
PATIL:

SHRI C, R. MAHATA:

‘Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether attention of Govern-
ment has been drawn to the news
report appearing in the Indian Ex-
press dated 30th January 1878 under
the caption ‘Delimitation of seats may
delay Sikkim Poll”;

(b) it so, what is the reaction of
Government to the observations made
therein;

(c) whether the election schedule
for Sikkim has been finalised and
details thereof along with the details
of proposal received from the State
Government; and

(d) reaction of Government there-
to?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D, PATIL): (a) to (d). As
the law stands at present, the terms
of the preseni{ Legislative Assembly of
Sikkim will continue upto 25th April
1980. However, according to the prd-
visions of clause 24(2) of the Consti-
tution (Forty-fifth Amendment) Bill,

is ynder reference tg State Legis-
latures for ratification, the duration of
the Legislative Assembly would be
resiricted to & period of 4 montf
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President, or a peried of five years
from 26th April, 1975, whichever
period expires earlier. The sald
period of 4 months is likely to expire
earlier. On this basis, there would be
4 monthg time from the date of bring-
ing into force of the atore-mentioned
provisions and this should be -ade-
quate o take the necessary steps for
holding the electiong in time. Further,
the election schedule itself can be
finaliseq only after the Constitution
(Forty-fifth Amendment) Bill becomeg
law because (as stated earlier) as the
law stands al present, the term of
the present Legislative Assembly will
continue’ upto 25th April, 1980,

Circulation of Hindi Daily ‘Awag’

2140. SHRI A. K. ROY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) what iz the average circulation
of the ‘Awaz’, the Hindi daily of
Dhanbad (Bihar), its rate of adver-
tisement charged on the Government
enterprises, amouni of newsprint
received by it and the scale of pay
it has provideq for its employees in
the year 1978;

(b) whether it is a fact that the
scales of pay it has provided for its
employees are arbitrary and very low
without any relation to its income;

(c) whether it is a fact that the
management of the ‘Awaz’ refuse to
give information regarding the scale
of ‘wages to the labour Department
even when asked; and

(@) it so, steps taken thereon?

THE MINISTER OF INFORMA-
}}DN AND BROADCASTING (SHRI
- K. ADVANI); (a) to (d). Accord-
g;‘ to the Annual Return submitted
omeetha publisher of “Awaz’ to the

was allotteg 82.02
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mis. and 10537 mtis. of newsprint
during 1977-78 and 1978-79 res-
pectively.

The rate for DAVP advertisements
offered to a newspaper is treated as
confidential between DAVP ang the
concerned rewspaper.

The, remaining information ig being
collected and will be laid on the
Table of the Sabha in due course,

Alleged refusal to Honour Agreement
by B.C.CL.

2141, SHRI A. K. ROY; Will the
Minister of ENERGY be plegsed to
state:

(a) whether there wag any Tri-
partite Agreement at the time of
closure of Bhurungis Colliery (Dhan-
bad, Bihar) and Begonia Colliery
(Burdwan, West Bengal) assuring
employment to the persons working
at that time on the reopening the
mines and if so, facts in detail; and

(b) whether the Bharat Coking
Coal Limited the present owner of
the above named mines is refusing to
honour that agreement and if so, steps
taken in the matter?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY
(SHRI JANESHWAR MISHRA): (a)
BCCL took over the Bhurungia and
Begunia as closed mines, Govern-
ment are not aware of any tripartite
agreement.

(b) Question does not arise,

Short supply of coal to Power Statiops

in Maharashtra
2142. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of

ENERGY ie pleased to state:

(a) whether it is a fact that lack
of railway wagons for transporting
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coal have posed & critical problem for
power stations in Maharashtra;

{b) if so, furnish the latest position
of stock of coal power station-wise
in Maharashtrg vis-a-vis norma] re-
quirement the details of requirement
reporfed by the State Government;

(¢) whether shortage of coal to the
power stations in Maharashtra is a
recurring feature and the reasons
therefor in the light of discussion on
the issue by the concerned State and
Centra) Authorities; and

(d) what effective measures have
been taken/proposed to meet the
acute shortage of coal to power
stations in the country in general and
Maharashtra in particular?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN)* (a)
Coal supplies to the Power Stations
in Maharashtra have been less than
the allocated quantities of coal due to
a number of reasons, Non-availa-
bility of adequate number of rallway
wagons is also a constraint.

(b) A statement showing the coal
requirements and latest coal stock
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position of major thermal power sta-.
tions in Mcharashtra is annexed.

(e) No, Sir.

¢

(d) A number of stepg have been
taken to arrange adeguate supplies of
coal tc the Thermal Power Stations
in the country, including Maharashtra.
These include: —

(1) Raiiways and Coal India Ltd
have been requesteq to supply coal
on priori'y basis to these power
stations which have a low coal stock.

(2) Ad hoc coal linkage for
Koradi and Nasik Thermal Power
Stationg in Maharashtra were
arranged from Singareni Coalfields
in addition to coal lnkages from
Western Coalfields.

(3) Supply and movement of toal
to the wvarious thermal power
stations in the country is being
monitcred on daily basis by repre-
sentatives of Railways, Deptt. of
Coal/Power and Central Electricily
Authority and immediate steps are
taken for accelerating the supply of
coal to the thermal power stations
having 'ow coal stocks.

Statemaent

COAL REQUIREMENT AND LATEST COAL STOCK POSITION OF MAJOR
THERMAL POWER STATIONS OF MSEB

h?;: Name of TIPS J:E::l m; l-‘fl‘tj::rwsm“l l'::: ::m of
reparting

1. Bhusawal . . §0000 7014 7 28-2-719
2. Khaperkheda 80000 14058 vy el
. Koradi 200000 37170 3] a8-a-79
4. Numik . . . . 90000 267a 1 a8-2-79
5. Padi . . 30000 refs i3 abap
6 Paras . . % = 40000 6665 3 e
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Paid up capital investment and profit
of Abbol

2144. SHRI SARAT KAR. Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaseq to
state:

(a) what is the paid up capital of
M/s. Abbot;

(b) what is their investment in
Machinery;

(e) what is their profit in the last
three years; and

(d) what is their contribution in
form of technology?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN TiIE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) to (¢). The
full name of M/s. Abbot is M/s. Abhot
Laboratories (India) Private Limited.
The information about ils paid-up
capital, investmen{ in machinery and
profits before tax during the last
three years is given in the statement
annexed,

(d) As per information furnished
by the Ministry of Petroleum, Chemi-
cals and Fertilizers the company
which is presently engaged in the
production of drug formulations, had
applied for registration of their Re-
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search & Development unit with the
Department of Science & Technology
proposing to take up the following
activities in the fleld of drugs and
pharmaceuticals:

(1) Import substitution activities,
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{2) New Product development,
standardisation etc.;

{8) Analytical Development)
standardisation; and

(4) Medicinal/clinical research.

Statement
ABBOTT LABORATORIES (INDIA) PRIVATE LIMITED

———— —— —

1. Paid-up Capital.

2. Investment in Plant & Machinery (Includes
Conditioning
Plant, lift etc, at office & Factory) (before

Electrical Installation, Air

providing fur depreciation)

g. Profit before tax.

Emncouragements by Steel Plants to
Smal) Scale Industry iy Peri-
pheral Regions

2145. SHRY V. ARUNACHALAM:
Will the Minister of STEEL AND
MINES be pleased to state;

(a) the precise particulars of effarts
made by stee] plants to take responsi-
bility for fostering and encouraging
smal] scale industry efforts in peri-
pheral regions around ihe plants;

(b) whether studies have been
made about the increase in the scope
and range of such efforts; and

(c) if so, the results of such studies

and the programmes formulated as a_

result?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The managements of steel plants
provide encouragement to the growth
of small scale industries around the
steel plants in a variety of ways, such
ag placement of regular orders on
them for items which can be manu-

Year ending goth November

1975 1976 19
R Ri. Ri.
1,060,000 1,00,000 1,00,000
68,08,987 76,15,123  79,67,611
1,41,15.880 77,96,548 47,79,229

—_— = — ——— —

factured by them, providing technical
know-how and guidance, arranging
or helping in the procurement of raw
materials, providing testing and
laboratory facilities, training of per-
sonne] etc. Senior officerg have been
appointed in each plant to coordinate
this work. Advisory Committee have
also been formed under the Chair-
manship of the Managing Directors of
stee] plants (with representatives
drawn from the State Governments
concerned, financial institutiong; and
other local bodies) which review the
progress of ancillary development
programme from time to time and
advise the managements in this

.. regard.

(b) and fc). Periodical studies are
undertaken by the steel plants in con-
sultation with the concerned autheri-
ties to identify itemg whicn cafl ‘be
manufacfured by small scale indus-
tties. Similsrly, surveys are carrled
out o assess the capacities/capabilities
of the industries. Basad on
these studies/surveys plang are fina-
lised for placement of orders as nln
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for the development of new units. For
example, as a result of a_study of the
existing capacity of small scale units
jn Bhilai-Durg region about 800
paris and components in Bhilai Steel
Plant have been identified for off-
loading ‘o such units. Similarly, 30
new ijtems have been identified in
Rourkela Steel Plant.

Employees of Oil and Natural Gas
Commission engaged in Oil Explora-
tion and Oil Extraction

2146. SHR] S. S. SOMANI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state the number of employees of
the Oil and Natural Gas Commission
who are engaged in oil exploration
and oil cxtraction work separately?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA):; The
infor mation is being collected and will
be laid on the Table of the Hcuse,

Selting up of Aluming Plants on
the East Coast

2147. DR. BLJOY MONDAL:
SHRI SHYAM SUNDAR
GUPTA.:
SHRI PIUS TIRKEY:
SHRI GIRIDHAR
GOMANGO:;
SHRI K. PRADHANI:

Will the Ministey of STEEL AND
MINES be pleased to state:

(8) whether feasibility studies for
selling up of alumina plants on the
east coast of the country have been
completed;

(b) if so, whether any fnancial
rrangements for the purpose have
been made;

198

(c) whether the sites for setting up
of these plants have also been select-
ed; and

(d) the time by which these plants
will be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA): (a)
to (d). Feasibility siudieg for setting
up of two aluminajaluminium plants
on the East Coast are expected to be
completed curing the middle of this
year. The pattern of financing arrange-
ments, location of plant/plants, sche-
dule of implementation etc. would be
decided only after the feasibility stu=-
dies are completed.

Proposal {o set up Fertilizer Factories
during Sixth Five Year Plan

2148. DR, BIJOY MONDAL:
SHRI SHYAM SUNDAR
GUPTA: .
SHRI PIUS TIRKEY:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) what is the number of fertili-
zer factories proposed to be set up in
each State during the Sixth Five Year
Plan period;

(b) whether there is any proposal
to set up any fertilizer factory in
West Bengal; and

(c) if not, what are the
thereof?

reasons

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) A
large scale programme for augmenta-
tion of fertilizer capacity comprising
of 11 fertilizer projects ig presently
under impiementation. These projecis
are expected to be completed and
production started during the Sixth
Five Year Plan. The states in which
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these plants are under implementation
are detailed below:

§,No. Nameoftheplant Statcin which
impl nented.

—— . i

1. Sindri Rationlisation  Bibar

2 Rama undam . Andhra Pradesh
3. Talcher ] . Onssa.

4. Swdri Modernisation  Bihar

5. Bhatinda. Punjab

6. Panipat Haryana.

7. Haldia. West Bengal.

8. Trombay-V. Maharashtra,

9. Broach Guijarat
10. Phulpur. . Uttar Pradesh.
11. Kakinada. Andhira Pradesh

In addition to the above projects, it
is proposed to set up five large  gas
based fertilizer plants, fwo each in
Maharashtra and Gujarat hasedq on
Bombay High/Souith Bassein gas and
one in Assam based on gas available
from the Oul fields of ONGC and Oil
India  Ltd Besides, a letter of
intent has been issued to M/s, Indian
Explosives Ltd., Kanpur, UP, for ex-
pansion of their existing plant at
Kanpur. Government have also re-
cently decided to licence 12 unitg in
the private seclor for the production
of single superphosphate,

(b) Ou! of the major fertilizer planis
referred o in reply to Part (a) of the
guestion, one plant is under implemen-
tation at I7:ldia in West Bengal. This
plant when completed will have a ca-
pacily for the production of 1.52,000
tonnes of Nitrogen and 75,000 tonnes

of P205. QOu! of the single superphos-
phate prejuets  proposed to  be

licensed, one project will be located in
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West Bengal. This project will have
a capacity of 10,000 tonnes of P206
per annum,

(c) Location of a fertilizer project
is based on techno-economic conside-
rations which inler alia include
factors such as availability of feed-
stock, availability of infrastructure
facilities, proximity to the market and
demand of fertilizers in the economic
marketing zone of the project, ete.
During the Sixth Five Year Plan, it
is proposed to set up new Nitrogenous
ferlilizer riojects based mainly on
gas available 1n the Bombay high/
Bassein region and Assam.

feesht & wtq wow qwrr W dw

as Fa% 2,76,000 & |

New Cooking Gas Agencies in
Gujarat

2150, SHRI MUKHTIAR SINGH
MALIK:
SHRI SHANKERSINHJI
VAGHELA:

Will the Minister of PETROLEUM.
CHEMICALS AND FERTILIZERS .e

pleased to state:

(a) the names of the cities in Guj-
arat where new cooking gas agencies
are proposed to be opened in the
near future; and

(b) the number of applications re-
ceived so far for cooking gas agencies
in the State?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) The
Indian Oil Corporation (IQC) pro-
pose to award cooking gag agencies in
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near future, in Ahmedabad, Anand
and Surat towns, While st Ahmedabad
and Surat additional Indane Distri-
putorships are proposed to be appoint-
ed, at Anand proposed appuintment
would be in lieu of the one termi-
nated.

The Hindustan Petreleumm Corpora-
tion (HPC) plan to set up new agen-
cies in Umbergaon, Dabhoi and
Rajpipla.

(b) In response to the advertise-
ments issued by the IOC they have
received a total numbey of 231 appli-
cations for Anand and Surat. Last
date of applications for the distri-
butorship at Ahmedabad iz 19th
March, 1979. Like-wise the HPC had
issued presg advertisements for the
agencies at Dabhoi and Rajpipla. Last
date for submission of applications
was 1st March, 1978. The number of
applications so received is not readily
available,

Setting up of Third Unit of Anti-Bio-
tic Fermentation Plant in West
Benga)

2151. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Central Government
have received any proposal from the
West Bengal Pharmaceutical and
Phytochemical Development Corpo-
ration Limited for setting up a third
unit of Antibiotic Fermentation plant
in West Bengal under the public sec-
tor during the Sixth Five Year Plan
period; and

(b) if so, the details of the propo-
sal and what gction Central Govern-
ment have taken thereon?

THE VINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
é;'fm H N. BAHUGUNA): (a) No,

() Does not arise.

Invesiment Companies of Monopoly
Houses

2152, SHRI° MUKHTIAR SINGH
MALIK: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the number of monopoly houses
which have their investment com-
panies and the paid up capital of such
investment companies; and

(b) the bonus shares given to their
share holders, the amount of such
shares and the reasons for utilizing
such investment companies by the
monopoly houses?

TIHE MINISTER OF STATE IN
THE MINISTRIES OF HOME AF-
FAIRS AND LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI 8. D.
PATIL); (a) and (b) The monopoly
houses mentioned in part (a) of the
question are taken to relate to the
large industrial houses, In the
context of the current Industrial
Policy, uvnly those undertakings
which are covered under section
20(a) of the M.R,T.P, Act and re-
gistered as such under Section 26 of
that Act are considered to be large
indusirial houses. As several Courts
have held that the M.R.T.P. Act does
not apply to investment companies, it
is not possible to consider them as
part of large industrial houses. In
thege circumstances, this Ministry has
no informatior. on the number of in-
vestment (ompanies belonging to
monopoly houses or the other parti-
cularg called for in the question,

Production of Coal before ang after
Natlonalisation of Coal Mines

2153. SHRI KANWAR LAL
GUPTA: Will the Minisler of
ENERGY be pleased to state:

(a) what is the total production ot
coal after the nationalisation of coal
mines and what was the total pro-
duction of coal for three years be-
fore the nationalisation;

(b) what is the cost of coal per ton
after the nationalisation each year
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and what was the cost per {on before
nationalisation;

(¢) how much money has been
spenl in the coal industry afler na-
tionalisation and what is the total loss
incurred in eight years by Govern-
ment; and

(d) what specific steps Govern=-
ment propose to take to make it
more efficient?

THE MINISTER OF STATE IN
THE MINISETRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) The cok-
ing coal mines were nationalised with
effect from 1st May, 1972 and the non-
coking coal mines with effect from 1st
May, 1973, Thus, the nationalisation,
was completed with effect from 1st
May, 1873. The production of coal
three years before and that after, na-
tionalisation were as follows:—

——— A S a— Sm—

Year Production
(in million tcnnrs)

197071 . : . ; 72°93
1971-72 . . . . 7242
1972-73 - . . . 77 22
197374 -+ . . 7817
97475 -+ - . 8- 41
1975-76 . . . . 9968
1976-77 - . . 101 04
1977-78 101+ 00

1g78-79 . . . fl1-46
(Aprt?l z?ﬂ—Jmuarv. 79)

(b) The average pit head price
of coal just before Ist May, 1873
was Rs. 37.50 per tonne. The price
remained at this level till 81st March,
1974, TFrom 1Ist April, 1974 to 30th
June, 1875 the average pit bead price
was Rs. 47.50 per tonne. From 1st
July, 1975 onwards, this wrice has been
Hs, 64.92 per {nnne.

“ (c) An amount of Rs. 7.30 crores
has been incurred towards <apital
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oxpenditure between 1973-7¢ and
1977-78. The total loss incurred from
1972-78 till 1978-79 is about Rs. 416
crores (provisional).

(d) A number of steps are being
taken to effect economy in the cost
of production and to improve the
operational efficiency. Some of the
important measures are:—

(i) identification of surplus em-
ployees and their re-deployment
in productive jobs;

(ii) reduction of inventories and

disposal of obsolete and surplus
items of stores;

(iii) mechanisation of loanding
at coal faces;

(iv) rationalisation of power
supply;

(v) improvement in utilisation
of equipment,

(vi) mechanisation of manual

quarries.

The loss is, however mainly on
account of unremunerative price of
coal. A proposal for revision of
coal prices is under consideration of
the Government,

Improvement in the working of
Fertilizer Plants

2154. SHRI JANARDHANA
POQJARY:

SHRI CHHITUBHAI
GAMIT:

Will the Minister of PETROLEUM.
CHEMICALS AND FERTILIZERS
be pleased to state.

(a) whether any time bound natio-
nal programme to improve the work-
ing of Fertilizer plants in the coun-
try has been recommended by the
Tnternational Scminar organised by
the Fertilizer Association of India;
and

(b) if =0, wha! are its qbjectives

and details?

P
A T TR
' w e LN
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA) (a)
Yes, Sir.

(b) A recommendation was made
at the Fertilizer Association of India
Annual Seminar held from November
30, 1978—December 2, 1878 to the
effect that a time bound programme
should be evolved to rehabilitate and
revamp sick plants to attain higher
capacity utilisation, to remove the
assetg of the ageing and older plants
and to undertake in such plants, pro-
grammes for renewal accompanied
with upgradation of technology.

Government are already seized of
the problem concerning limitations
affecting optimum utilisation of ferti-
lizer capacity in the country, In
order to remove these limilations,
modification/improvement  measures
such as renovation, debottlencking,
replacements and renewals, change
in feedstock, creation of captive po-
wer generation facilities, etc. have
already been taken up in a number
of plants with 5 view to optimising
their operational efficiency.

Penalty for loss of Oivillan Identity
Cards in AFHQ.

2155. SHRI DAYA RAM SHAKYA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
Pleased fo state:

(a) what amount of penalty is im-
posed on the AFHQ civilians on loss
of civilian identity cards for the fist,
second and third time; is it at par
with the other Ministrles, if not why;

(b) is any action being taken to
bring it at par with other Ministries;

h(t) do the authorities concerned
c lrlge the same amount from all
employees irrespective of their status:

(d) how many {dentity cards were
lost by he clvillan employees (cate-
é?mm} along with the number

s during the year 1978, how

many out of these were charged in
full amount ag prescribed and how
many were charged less; and

(e) the number of categories of A
and B officers who were charged less,
with reazons thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
amount charged from civilian em-
ployees working in the Defence
Securily Zone for loss sf indenlily
card is as under:—

= = = - a w o —

Loss not due to Loss dut to negli-
neghgence genee

A minimum duplica- kst lost—. a mini-
tion feeofRs.3-00  mum charge of
Rs 10 ro

ammimum charge
of Rs. 20 oo

Subsequent loss.

Maximum amount ¢f cha-ge in all
cases will depend on the circumslances
of loss and extent of negligence of the
individual.

The Penalty imposed on the em-
ployees working in the Security Zone
controlled by the Ministry of Home
Affairs is as under:—

First loss . Rs. 500

Subsequent loss Rs. 10 00

Photograph has to be provided by
the holder of the identity card

Security in the two Zones, viz.
the Zone under the Ministry of Home
Affairs and that under the Ministry
of Defence is governed by two sepa-
rate sets of Rules and Instructions.
The rates (for loss through negli-
gence) are higher in the Defence
Security Zone for the following two
reasons:; —

(1) Photographs are provided
free by the Ministry of Defence]
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(2) More importance is attached
to gecurity in the Defence area.

(b) The case is under considera-
tion in fhe Office Council (Joint Con-
sultative Machinery) of Armed Forces

MARCH 86, 1978
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Headqusrters and Inter Bervices or-

ganisations under the Ministry of
Defence.

(e) Yes, Sir.

(d) The details are as below:—

p—— e | —m—— = — [y

Classification

Gp ‘A’
Gp. ‘B’
Gp. ‘'
Gp. ‘D’

Qut of 607 cases, penalty was
harged as per instructions in 649
cases; in 58 cases penalty at rates
less than the prescribed rates was
realised However, the amount
which was not recovered from the
jdentity card holders has been reco-
vered from the officer found res-
vosible for short recovery.

(eV Category-wise details of offi-
cers who were charged less are as

under: — ey
Group ‘A’ . . . 4
Group ‘B’ . 9
Group 'C" . ; 28
Group ‘D’ v 17
T

Less recovery was due to wrong
exercise of discretion by the con-
cerned officer in the Securjty Office.

Ratip of Assistants in AFHQ Clerical
Cadre

21568, SHRI DAYA RAM SHAKYA:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleaged to refer to the reply given
to Unstarred Question No, 477 on 18th

July, 1878 regsrding ratio of Assis-

— - - o —

grd loss Total

Istloss 2nd loss

25 2 .e 27
101 23 4 128
a2 57 5 344
8y 17 4 108
495 99 3 6oy

- — i e mmm—

tants in AFHQ clerical cadve and
state;

(a) what 1s the latest paosition;

(b) how much time is likely to be
taken to finalize the ratio;

(c) approximate percentage which
15 going to be increased; and

(d) total number of UDCs likely
fo be affected by this increase?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
matter is sill under comsideration of
Government.

(b) It is difficult to indicate the
time required to decide the matter.

(c)y and (d). It is not possible at
this stage to intimate the changes in
the percentage of Asgistants and
UDCs.

it feetpe® w afoww fox @ Nd

2187, St gway : v i, oo
ﬁtdwﬁqmﬁwvﬂﬁr



209  Written Answers PHALGUNA 15, 1900 (SAKA) Written Ansters 210

afy gt, ¥ g wear ww gk O i
')hqtit'ttwﬁm‘fiftmcg

sl
mﬂa’rxﬂ:mtﬁmﬁ#ﬁﬁﬂitﬂ
g s e g ?

T e e
R Apne L3 g
mmﬁﬂ#w}még:%a\mm

fermare, wnﬁﬂmmmﬁ;
wrk. 7. 0F & ¥ATéve W1 WrQ & dAA 7
wamT AT AT W FUTA qfvs & are W

fry: fomardraf g

integrated perspecilve plans of Coal
Production ang Transport

2158. SHRI A. BALA PAJANOR:
Will the Minister of ENERGY Dbe
pleased to lay a statement chowing
the particulars of integrated pers-
pective plans of coal production and
transport keeping in veiw the needs
of energy by the economy within 20
vears al more thap four-half times
the current rate?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESWAR MISHRA): There has
been no exercise to project the
demand of coal for different con-
sumers beyond 1978—8B except in
a general way. Fue] Policy Com-
mittee in its report of 1974,
has projected g demand of coal of
353 million tonnes by 1880-91, but no
exercise has been carried out about
the transportation requirement be-
yond 19A7-88, The estimates of
production and transportation requi-
rements in the year 1987-88 are given

(In million tonnes)

1987-88
Produetion = 299 8
Tramport requirement by rail  160°0
By road and other modes 77.0

The Railways had prepared a Cor-
porate Plan 1876-77, covering a time
frame upto 1986-80, Thig plan pro-
vides for a movement of 155 million
tonnes of coal in 1988-89 by rail

2. Draft Plan 1978—83 has envisaged
the coal production target of 149
million tonnes and 202 million ton-
nes commensurate with a demand
during 1082-83 wand 1087-88, The
Working Group on Railways has pro-

jected a movement of 112 million
tonnes of coal by railways during
1982-83.

3. Neverthelegss, Government have
set up Energy Policy Committee and
National Transport Policy Committee
which could take a view of integra-
ted nature of coal production and
transportation for next 20 years
period. The report of these Com-
mittees are yet top be submitted to
Government.

fieew faw fimm grov 1978 & aout feenf &
fomtw & forg firay way aw
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Publiclty Expenditure made by Indus-
trial Units

2163. SHRI SACHINDRA LAL

TNGHA: Will the Minister of PET-

LizmoM, C AND FERTI-
be pleased to state:

(2) the details of the publicity ex-
mulh by ithe industrial

units under the Ministry, Unit-wise,
during the last three years, year-wise;

(b) the names of the iewspapers
and periodicals used for publicity by
these units, unit-wise;

(c) the details of the functioning
of the Public Relations Department
of these units, unit-wise; and

(d) the detailg of the policy of pub-
licity of these units, unit-wise?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N BAHUGUNA): (a) to

(d). T statement giving the requisite
information in respect of Hindustan
Petroleum Corporation Limited, Hy-
drocarbon India Limited, Cochin Re-
fineries Limited, Madras Refineries
Limited and Bharat fetroleum ('or-
poration Limited is attached.

Similar information in respect of
remaining undertekings of this Min-
istry ig being collected and will be
laid on the Table of the Sabha.
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Amounts incurred by LO.C. on
Publiclty

2164. SHRI SACHINDRA LAL
SINGHA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
I.1ZERS be pleased to state:

(a) total amount of money spent
by Indian Oil Corporation for the
sake of publicity during the last three
years, (year-wise); and

(h) the names of *he news dailies,
periodicals and souvenirs given ad-
vertisement during  the last three
years and the amouni thereaf?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
ang, (b). The requisite informaltion is
being collected and will be laid on
the Table of the Sabha,

Staff Pattern of 1.0.C.

2165. SHRI SACHINDRA LAL
SINGIIA: Wil] the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) the details of the stafl patlern
of Indian Oil Corporation gt present,
office-wise, unit-wise;

(b) whether it is a fact that most
of the officers ang the units are uver-
staffeg at present and there is lack
of scone 3f promotion ay present;

of(c) it so, the detailed reasons there-

() whether Indian Institute of Man-
agement has made any study about
the condition of atmosphere of work-
INg in this organisation ang the utili-
sation of services of officials; and

(€) it 50, the getails
. thereos and
action taken up to date?

THE MINISTER OF PETROLEUM,
f;fmcam AND FERTILIZFRS
oy (R)I H N BAHUGUNA): ()
heiny " -he Tequisite information is
th 2 collected and will be laid at

€ Table of the Sabha,

Production of Power from Thermal
and Hydel Plants

2166. SHRI ANANT RAM JAIS-
WAL: Will the Minister of ENERGY
be peused to state:

(a) whether industrial and agricul-
tural sectors in many States are still
in the grip of power crisis in spite of
13 per cent increased production
thereof ip, 1978;

(b) if so, the State-wise thermal
ang hydro-electric production in 1678,
separately;

(c) the names of the States which
faced power shortage in 1978 and
State-w:se short-fal] thereof; and

(d) the remedial measures being
taken by Government to meet power
shortage?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
The power supply position in tihe
country, is by and large, (omfortable.
However, some States like Madhya
Pradesh, Maharashtrg and Karnataka
and Assam mre experiencing some
energy shortage and Slates of Bihar
and West Bengal peaking shortage,

Guidelines have been issued by the
Government for supplying power to
varioug consumers according to grad-
ed prioritieg during times of power
shortage. As per thesc puidelines,
both agricultural and industrie® :ze-
tors get high priority over othcr cou-
sumers in matters of power supply
It is, therefore, possible to meet, by
and large, the power requirements of
both the industrial and agricultural
sectorg in most of the States,

(b) A statement showing the State/
System-wise gross energy generalicn
for the period April, 1978 to January
1979 from thermal and hydel sources
in utility sector ig given in Statement

{c) Power shortages ure being ex-
perienced only in some States like
M P, Karnataka, Bihar, West Bengal
and Assam. A statement showing the
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anticipated energy requirements and
actua] supply in these States for th2
period April, 1078 to January 1079
is given in Statement.

(d) A number of steps have been
taken to improve power availability
in the country. These measures in-

MARCH 6, 1879
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ciude expediting commissioning of on-
going projects, maximising generation
from the existing installed capacity,
iutegrated operalion of different
powep systems ang roslructaring of
the Electricity Supply Industry with
a view lo improve management of
power projects.

Statement [

STATE/SYSTEM-WISE GROSS ENERGY GENERATION FOR THE PERIOD
APRIL, 1978 TO JANUARY, 1979 FROM THERMAL AND HYDEL SOURCES IN
UTILITY SECTOR

(All figures in Million Units.)

State/System ﬁ?lfﬂﬂ::ﬂ Hydel' Total
MNuclear

Bhakra , . ., . 5885 5885
B.CP. . ., . . e = = 2ting 2605
Himachal Pradesh. . . . 293 2493
Jammu & Kashmii. . 5 426 441
Delhi . N " . . . . . . 2309 . 2309
Haryana . = . . . 202 202
Punjab . . . : . . . . 749 420 116
Rajasthan . " . . 282 fog 1181
UttarPradesh . . , , . 6045 4007 9142
Gujarat . . . . . . 5534 999 6533
Madhya Pradesh . . . . " 4103 541 4664
Maharashva ., ., .. 0098 5028 15026
Andhra Pradesh . . . . : . 2929 2062 5291
Karnataka .. .. 4821 4821
Kerala . . ., e i qabg 4263
TamilNadu . . . . . . . . 3768 3812 7580
Bihar i . : . . . . s . 1968 95 2063
bvc. . . . L L L L. 4367 191 4558
Orisa . . . . X 643 1939 2582
West Benal . ., i v 4179 87 4216
North Eustern Region, , ., , . . 548 206 754

Tora 46219 39410 85638
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Statement II

STATEMENT SHOWING THE ACTUAL SUPPLY AT THE STATION BUS BARS
FOR THL PERIOD APRIL, 1978 TO JANUARY, :379 AND EXISTING RESTRIC-

! TION IN ENERG

(All figures in Million Units.)

State Actual  %restriction in res-
Supply pect of certain cate-
goy of consumers
Madhya Pradesh ) 8 . . . : 4311 10 159,
Maharashira . . 13073 10 207
Karnataka . . . . . 5197 20%,
Bihar . . . . . . . 2094 Peak load restriction
only.
Wrest Bengal 4262 D,
North Lastern Region . . . . . 706 10 25%,

Delinking of Companies from Large
Industrial Houses under MRTP Act

2167 SHRI BEDABRATA BARUA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state-

(a) whether S. 27 of the Moaopolies
and Restrictive Trade Practices Act
enable the Government to delink the
individual companies frpm large In-

:gstrinl Houses;

(b) whether any fresh proceecings
have been initiated since March 1977
to delink any company from the con-
trolling House; and

(c) it not, what is the reason?

THE MINISTER OF STATE IN
k;ﬁE MINISTRIES OF HOME AF-
\ CAIRS AND LAW, JUSTICE AND
SoonPANY AFFATRS (SHRI S, D.
iMz:'IL): (a) Under Section 27 of the

pn;i?u*‘ and Restrictive Trade
mn? Act, 1969, the Centra] Gov-
METP o MAke a reference to the

n for enquiry as to

whether it is expedient in the public
interest to make an order—

(i) for the division of any trade
of the undertaking by the
sale of any part of the under-
taking or assets thercof; or

(ii) for the division of any under-
taking or inter-connected
undertakings inlo such rum-
ber of undertakings as the
circumstances of the case may
Justify.

Before making a reference under
the provision: of this Section, the
Central Government has to form an
opinion that the working of an under-
teking covered by part A of Chapter
IT1 of the Act, is prejudicial to the
publie interest or hag led or is lead-
ing or is likely to lead to the adop-
tion of anv monopolistic or rectrictive
trade practices.

(b) No, Sir.

(¢) A few gtudies were undertaken
in respect of some companies with a
view to initiating action under Section
27 nf the aforesaid Act. The results
of these studieg were, however, not
found adequate to form a prima-fecie
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opinion that the working of any of
the companies were prejudicial to the
pulbic interest or that they were in-
dulging in monopolistic practices. As
such, the studies have not led to any
reference to the MRTP Commission
for further inquiry as envisaged in
Section 27 of the Act, Some com-
panies were, however, found to fol-
low some restrictive trade practices
for which references were made to
Registrar Restrictive Trade Agree-
ments for appropriate action,

Pollution of Jamuna Waters hy
Mathura Refinery

2168. SHR] BEDABRATA BARUA:
DR. BIJOY MONDAL:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) whether the effluents from the
proposed Mathura Refinery are Likely
to poison the waterg of the Jamuna
spreading Cancer in human being us-
ing the water or the fish; ang

(b) what steps ar, proposed to pre-
vent such possibilities?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N BAHUGUNA): (a)
No, Sir.

(b) Ag far ag liquid efluents from
Mathura Refinery are concerned,
adequate waste weter treatment and
monitoring facilities to avoid any
pollution hazards are being provided.
The treatment facilities proposed to
be installed in the refinery will en-
sure that the standard of treatment
9{ effiuents is as high as possible and
in no case less than that laid down
by the ISI and UP State Water Pol-
lution (Prevention and Control) Board
for industria] effiuents to be discharg-
ed intp inland river water. Adequate
technological know-how and manu-
facturing capacity exist within the
country for providing this, All efforts

MARCH 6, 1979
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will be made to ensure that to the
maximum extent possible, treated
effiuents will be used for irrigation in '
the non-rainy season, if necessary,
by introducing special cropping pat-
terns in consultation with Agricul-
tura] Department of the State Gov-
ernment. Even when 1t becomes ne-
cessary to discharge the t{reated
cffiuents into the river Yamuna, this
will he done only after ensuring that
fish life can survive and flourish in
the treated water. For this purpose,
it is proposed to build a balancing
pond for the treated effiucnts where
fish would be reared and periodically
checked by the Fisheries Department.=
There will also be adequate facilities
to have the treated effluent discharg-
ed into the main channel of the
river, particularly during the lean
season when the river flow is low and
fiots divided into many small streams,
This will enable the effiuenis to get
mixed and diluted properly within a
distance of about 20 Kms. from the
point of discharge.

Gold Mining work at Mangalore Mines

2169. SHRI RAJSHEKHAR KOLUR:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the progress mags m go'd min-

ing work at the Mangulor, Mines
since the beginning of December,
1978; and

(b) if no substantial progresg is
reported, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). There is ao ‘“Mangalore
mines” for gold. Presumably, the
reference is to Manglur Gold Mines
which is under Hutti Gold Mines
Company Limited. The mining work
gt this mine hes not yet been started
by the Hutti Gold Mines Company
Limited due to financial constraints
ag heavy investment js required, .

toum
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Inclusion of Temple Area in Deva-
gugur in Thermal Power Project

2170. SHRI RAJSHEKHAR KOLUR:
Will the Minister of ENERGY be
pleased to state:

(a) whether & representation hes
been received from the Devasugur and
ncarby villages on the hauk of Xrish-
na River in Raichur Districy not to
include the temple area (in Deva-
sugur) in the Thermal Power Project
area; and

{h) if so, what decision hay been
taken py Government in the matter?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
¥Yecs, Sir. A represenaltion was re-
ceived by the Government of Karna-
tuka on this matter.

(b) The Government of Karnataka
have informed that the extent of land
to be acquired for localing Thermal
Plant at Raichur hag now been fina-
lised and as per the lay out plans, the
Devasugur village proper and the
area upto the river will not be
acquired and Sugreshwar temple will
not therefore be affected.

Memorandum from workerg of Rail
Transport Section of Rajhara Mines

2171, SHR] SAMAR MUKHERJEE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have re-
ceived a memorandum on some vital
demands of workers of Rail Transpurt
Section of Rajhara Mines. from the

Hindustan Steel Employees' Union
Bhilai; and

(b) if so, the nature of action tak-
en on those demands?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA): (a)
Yes, Sir,

(b) Discussions have been held
between the plant management and

Il
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the Union on the jssues contained in
the Memorandum. The Asgsistant
Labour Commissioner (Central) Rai-
pur has also discussed with both sides.
Further discussions are being held to
settle the issues.

Sirike by Mining Workers

2172. SHR] SAMAR MUKHERJEE:
Will the Minister of ENERGCY be
Pleoased to state:

(a) whether attention of thy Gov-
ernmeni has been drawn to the grave
rituation prevailing in mining area of
Silewada Walni and Piola as a result
of strike imposed upon the workera
since 28th December, 1978; and

(b) if so, the steps taken in
matter?

this

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) and
(b). The leaders of Walni colliery of
WCL resorted to illega] strike on 28th
Docember, 1978 demanding higher
wages for loading coal into tubs in
underground, From 1st January,
1079, the workers of Pipla and Sile-
wada mines also went on illegal strike
in support of {he demands of workers
of Walni Colliery which was support-
ed by AITUC and CITU Unions. The
strike was called off on 13th January,
1079,

Although no written agreemnt was
signed, an understanding was reach-
ed with the concerned Unions for
detailed investigation of the issue.
The factua] position is being investi-
gated for taking further necessary
action in the matter. Some of the
workers who had resorted to coer-
sive, intimidatory and viollent activi-
ties, were suspended, pending enquiry,
As a result of understanding reached
with the unions, most of them have
been allowed to resume work, pend-
ing enquiry. The situation is normal
since 14th January, 1979,
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Antl Social Elements in Collleries in
Blhumwmm_

2173, SHR] SAMAR MUKHERJEE:
Will the Minister of ENERGY be
DPleased to state:

(a) whether he is aware that the
managementg of most of the collieries
in Bihar and West Bengal are en-
couraging anti-social elements who
are not only engaged to disrupt the
workers® legitimate union activities,
but have also committed number of
murders particularly in Bihar; and

(b) if so, the reaction of the Gov-
ernment thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRL
JANESHWAR MISHRA): (a) Ii is
not g fact that managemenls of colli=
ericg in Bihar and West Bengal are
encouraging anti-social elements to
disrupt workers’ legitimale union
activities. It is, however, a fact that
murders have {aken ulace in some
coalfields. The management is gware
of the aclivities of the anti-social
elements operating in their collieries
and have brought the same to the
notice of the law and order authori-
ties of the State Governments.

(b) The Central Government, a2
well as the Stale Governments of
Bihar and West Bengal are fully
seized of the problem and have been
taking appropriate action,

New Steel Plants in next Fiv, Years

2174. SHR] C. N. VISVANATHAN:
SHRI SUKHDEO PRASAD
VERMA:

SHRI G. M. BANATWALLA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the new steel plants which are
proposed to be started during the
next five years, indicating the capa-
city proposed and the time frame
for completion;
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(b) the collaboration agreements
with foreign countrieg proposed or
decided in each case; and

(c¢) the necessity for foreign col-
laboration considering the availability
of expertise within our borders?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (8}
to (c). As g part of the overal] deve-
lopment programme [or enhancement
of the capacity in the steel induslry,
the feasibility of setting wup port-
based, export-oriented plants has
been under the consideration of the
Government, Schedule for establish-
ing such plants, their product-mix,
capacity ete. is dependent wupon a
large number of factors including the
availability of financial resources.
Preliminary discussions have been
held with certain countries such as
USSR, Romania, West Germany, U.X.
and Japan on the project concept and
nature of assistance which can be pro-
videdq by them for eostablishing the
projects. These discussions are still
continuing, A final view on entering
into agreements with Foreign Coun-
tries will be taken only after these
discusgiong have concluded and after
investment decisions are taken.

Pension Benefits o NCC Officers

2175. SHR] NIHAR LASIIAR: Wwill
the DEPUIY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased top state:

(a) whether it is a fact that in
1954 due to shortage of officerg in the
Defence Services ex-Army officers
released from gervice were granted
short service commission for duties
in the N. C. C. and their services
were extended upto the age of 55
¥yrs. under A. 1. 201/54;

(b) whether also game officers in
this category have put up confinuous
service for 20 or morg years and yet
not considered for bene-
fits in terms of Al 201/54;

L.



237 W ritten Answers

(¢) if so, whether chernmept are
considering their caseg for pensionary
benefits giving due consideration to
their long continuous services and
the preat difficulties for want of
means of livelihood at the fag end of
their life; and

(d) the reasons for delay in com-
ing to a dccision regarding thes: offi-
cers?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHR] JAGJIVAN RAM); (a) to {d).
Jurmg 1955-56, due to shortage of
regular  Army  officers, a number of
released non-Regular Officers and
Ex-State Forces Officers were grant-
«d Short Service Regular Commission
uoder Army Instruction 201/54 for
strvice in the NCC. It was then
anticipated thalt these officers would
be released from service after 5-6
years, bul due to the continuing
shurtage of regular officers, they were
ullowed to continue for longer periods,
Since these officers were appointed
on temporary basis, they were only
entitled {o terminal gratuity, How-
cver, Government have gince decided
to conmier them for grant of Regular
C‘inmission in the NCC. There are
unly five officers of this category in
service at present. Those among
them, who ar¢ found suitable for
prant of Regular Cominission, will
:(-come cligible for pensionary bene-
ils,

Abolition of Contract Sysiem In the
Coa] Companles

2176. SHRI NIHAR LASKAR:
SHRI P. M. SAYEED:

SHR| M. V. CHANDRASHE-
KHARA MURTHY:

Will the Minister of ENERJY be
pleased 10 state:

(a) whether the Union Ministry is
considering to abolish the present

contract Vst
m“:amssﬂnmtﬁemal compa-
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(b) it so, what new system ig being

adopted to replace the old system?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) and
(b). The Government of India is pro-
posing to abolish the present contract
system for road transport of cosl in a
phaged manner by departmentalising
this work.
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Conveyance Allowance 10 H.8.C.L.
Workers

2178. SHR1 SIVAJI PATNAIK: Will
the Minister of STEEL. AND MINES
be pleased to state:

(a) whether he is aware that the
assurance given by the Minister for
payment of conveyance allowance to
the HSCL workers and for formation
of an All India Bipartite Machinery
for discussion on Charter of Demands
of all India bearing, has not yet been
fulfilled and causing great resentment
among the workers;

¢b) whether he iz also aware that
the management of HSCL, Bhilai has
been victimising the trade Union ac-
tivists which is even proved by the
judgment of the Industrial Court of
M.P.; ang

(c) if so, the reaction of the Minis-
ter thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL ANp MINES
(SHRI KARIA MUNDA): (a) Pre-
sumably, the reference iz to the dis-
cussiong the Union representatives had
with the Minister of St€€! and Mines
at Bhilai on 28-10-1978. Np assuranceg
for payment of conveyance allowance
to HSCL workerg and for formalion of
Al]l India Bipartite Machinery for
discussion on the lines mentioned were
give, during thos discussidns.

(b) The allegation that thg manage-
ment of HSCL, Bhilai has been victi-
mising the employeeg for trade union
activitieg ig not correct. There has
been no judgment of the Industrial
Coury of M.P. substantiating the alle-
gation.

(c) Does not arise.
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Recruliment Policy for Army

2181, PROF. P. G. MAVALANKAR:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) whether Government's poli
of new or fresh reéruitmentg for the
army has remained the same and
stationary for last one decade and
more;

(b) if so, why;

(e) if not, what changes have been
effected and why;

(d) how are the recruitments done
whether any special or spectaculasr
camps are organised in this direc-
tion to attract wider notice of the
intending recruits and the general
public; and

(e) if so, broad details thereof in-
cluding whether such a camp was re-
cently put up in Ahmedabad in Guja-
rat?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) to (c). There
hag been ng basic change ip the policy
of recruitment in the Indian Army for
the lasy one decade and more. The
broad policy, which was adopted after
ndependence and which is gtill conti-
nuing, is that recruitment to the
Indian Army should become gradually
broad- . The recruitment of offi-
cers in the Army js made from amongst
Indian nationels om an all India
basis. The recruitment is not based
on caste, creed or religion but on me-
rits only. In the case of recruitment
to Other Ramks, there ig reservation
for certain castes and communities
and specified groupg of people in some
Tégments. 1In other Regiments the
Yecruitment is open to all classes sub-
JeCt to physical, educational and
mEI(‘hca]_ standards, The recruitment
to “all class regiment” is based on the
;et‘;"“mble male population of the

te according to 1971 censug and
ds are placed accordingly.

Where however the actual recruitment
in a particular State|Union Territory
falls below the proportionate ratio,
the deficiency is mad, good from
other States!Union Territories,

(d) and (e). Recruitment into the
Army is done through a net-work of
60 Recruiling Offices iocated all
over the country. With u view to
covering the remotesy regions, Re-
cruting Officerg are also required to
carry ouy regular extensive and in-
tensive tours into ihg interior parts
of their respeetive reciuiting zones|
arcas so that the candidate are nol
made to trave] loag distances. In
addition, Reg onal All Iadig Recruit-
ing Lallieg are held gt different places
throughout the countiy.

Wide public.ty in respect of tours
of {he Recruiung Officer zs weall as
that of the Recruiting Rallies ig given
through the media of local news-
papers, beating of drums, distribu-
tion of handbills, radio and television.

Indian Delegation at a Conference in
Kuala Lampur

2182, PROF. P. G. MAVALANKAR:
Will the Minister of INFORMATION
ANp BROADCASTING be pleased
1o state:

(a) whether he recently led an
Indian Delegation to a Conference in
Kuala Lampur, Malayasia;

(b) if so, full facts thereof;

(¢) whether Government are en-
tering into any specific or concrete
arrangements or agreementg for
speedier and better information chan-
nels .etween and among Asian Na-
tions; and

(d) if so, broad indication thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND): (a) Yes, Sir.

(b) Ap International Conference on
Communication, Policies i Asig and
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Oceania, sponsored by UNESCO was
held at Kuala Lumpur from 5th to
14th February, 1979.

The Kuala Lumpur Conferency was
the gecond Regional Conference of its
kind, on communication policies, the
first one having taken place at San
Jose (Costa Rica) in July 1976 in
respect of the Latin American and the
Caribbean region. The lollowing were
the main agenda itemg which were
discussed in thig Conference:—

(1) Problems and perspeclives of
communication.

(2) Problems arising from the
development of modern systemg of
communication,

(3) Formulation and implemen-
tation of national communication
policies.

(4) Repgional and
cooperation,

international

The Indian Delegation wag led by
me for the first three days and by
Secretary, Ministry of Information
and Broadcasting for the remaining
seven days. The other members of
the Delegalion were as follows:—

1. Smi D. R. Manekar, Chuair-
man, Coordination Commitice, Newy
Agencieg Pool of Non-aligned coun-
tries.

2. Shrj S. J. S. Chhatwal, High

Commissioner for India, Kuuala
Lumpur,

3. Shri Krisha, Sondhi, Joint
Adviser (Communication), Plan-

ning Commission,

4. Shri G. N. Tandon, Special
Assistant to Minister of Informa-
tion and Broadcasting—from 3th
to Tth February, 1979,

5 Shri V. 8. Gopalkrishnan,

Director (Information Policy), Minis~

try of Information and Broadcast~

ing.

(c) and (d). Cooperation amongs
the member States in the region of
Asia ang Oceanig for improved in-
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formation exchangeg between them,
constituted an important sectiop in
the deliberations of the Kuala Lumpur
Conference. The Conference made
several recommendationg to Members
States and UNESCO relating to im-
proved news flow amongst these coun-
trieg as well a4 cooperation among the
news agencies in these countries,
Some of the other major récommen-
dationg pertain to the constitution of
a Regional Bank for filin yideo tapes
and radio programmes; the examina~
tion of the possibility of establish-
ment of an international fund for the
development of communication; the
use of communication satellites for
exchange of newg and information
and television programmes; and the
reductio,, of tariff for press bulletin
services from one country t» snothec
The Conference has set the pace for
ihe establishment of closer coopera-
tion ip the field of nformatioh
amongst the countries of this pegion.
Any specific or concrete agreements
or arrangements amongst the cout-
tries for thig purpose are expecled to
take shape in future.

Steps to reduce salaries of Company
Directorsg

2183. PROF. P. G, MAVALANKAR:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state: =

(a) whether Government have re-
cently taken any effective and con-
crete steps at reducing the galaries,
perquisites allied facilities etc. of the
company Directors;

(b) if so, what are they.and with
what effect or result; and

(c) if not, why notr

THE MINISTER OF STATE IN THFE
MINISTRY OF HOME AFFAIRS
ANp IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D, PATIL): (a) to (c), The
revised administrative pguideliney
lowering the ceiling of remuneration
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of Managing|Whole-time Dlrectorq!

Managerg of the public limited com:
panies and private companies which ¢
are subgidiaries of public limited ',
companies, have since been issued by
ihe Central Goverament on 9th
November, 1978. A copy of the same
ig laid on the Table of the House.

As a result of these revised guide-
lines, the ceiling on re.nuneration, in-
cluding perquisites, which earlie, was
generally of the order of Rs. 2,23,000
per annum, hag how beep reduced to
Rs. 1,32,000.

Revised guidelines|administrative
ceilings o, salary and perquisiles|
benefits allowable to the Managing
Directors, Whole-time Directors, Parl-
time paid Directors and Managerg
Public Limited Companies, or Private
Limiteq Companies which are subsi-
diarieg of public limited companics,

1. Introduction.
1.1, The expressiop, ‘managerial
personnel’ in relation tg companies

registered under thy Companicg Act.
1856 ordinarily refers to the Manag-
inglwhole-timg Directors or Mana-
gerg (ag defined under Section 224\
of the Act) and excludes executives
who are not members of the Board of
Directors of the Company irrespec-
tive of the salary paid to them.

1.2. Both the appointment and re-
muneration of the managerial person-
nel are subject to the regufatory pro-
Visiong contained in the Companies
Act. Ag such the appiBval of the
Central Government ig required both
for the appointment|reappointment of
Managing/Whole-time Directors/Muna-
gers and aleo for the remuneration
Payabls to them during their tenure
of appointment,

2. Statutory  Provisions  re i
. garding
Limits of Managerial Remuneration.

ﬁi:- While' under section, 260 read
o w:;ftmn 388, their appointment
8 reappointment is subject

246

to the approval of the Central Gov-
ernment, . the prov.sions of Seclions

' 804 to 311 read with section 387
govern their remuneration. Section

¢ 309 provides, inter alia, that the Ma-

' naging|Whole-time directoy may be
paid upto 5 per cent of the cumpany's
net piofits for one such Dire.tor and
where there jg more than vae guch
Director, upto 10 per cent theieof for
all of thein put together.

2.2, Under Sectio;, 198. the remune-
ration payable g aly Darcctors in-
cluding 5 Pari-time Director is not
to exceed 11 per cvent of the Com-
panys neg profits wud this percentage
, is exclusive of the fees payable to
rthe Directorg for attending the meet-
"ingg of the Company's Board of Di-
rectors from time to time.

2.3. The remuneration {0 a Manag-
ing Director oy Whole-lime Director
or Manager may, however, be paid
to them cither by way of monthly
paymeng or ag percentage ST the net
profits or by way of perquisites or
by one or more of them. In any
case, it will be subjegy to the limits
mentioned gbove,

24. Minimum or protected remu-
neration,

Section 198(4) of the Companies
Act, provides inter alig, that

where a company has wo profiis or
its profits are inadequate in any
financial year, it may, subject to the
Central Governmentg approval, pay
to its Directors including any Manag-
tag|Whole-time Director or Manager
by way of minimum remuneration an
amount pot exceeding Rs. 50,000 per
aanum to al} of them put together
if there are two or more of them
holding office in the company. This
limit of Rs, 50,000 could be exceeded
with the gpproval of the Central Gov-
ernment if the latte; is safisfied that,
for the efficient conduct of the busi-
ness of the company, the minimum
remuneration of Rs. 50,000 per
annum, iz or will be insufficient.
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3. Administrative Guidelines:

Administrative guidelfines were
issued in November, 1968 governing
the remuneration payable to the Ma-
naging|{Whole-time  Directors, Mana-
gers of Public Limited Companies
@nd Private Companies which are
subsidiaries of Public Limited Com-
panies. In vew of persisting doubts
regarding the Central Government's
powers in fixing ceilings on remune-
ratiot, the Companies (Amendment)
Act, 1974 introduced certain new pro-
visions which vested the Central Gov-
ernment with specific powers to fix
the remuneration of Managiag/Whole-
time Directorg and Managers. The
new provisiong of scction 63TAA
clearly enunciated the principles that
should be kept in view in approving
any appointment or in fixing the re-
muneration of thy managerial per-
sonnel. It was specifically Taid down
that ithe Central Government, while
according ils approval to managerinl
remuneration would, inter-alia, have
regard to “public policy relating to
the removal of disparitieg ip income"”.

4. The Cuase for Redwction in Ceilings.

The Central Government have
carefully reviewed the entire question
of manageria) remuneration in the
context of socio-economic ohjectives
of State Policy and ihe need for es-
tablishing a co-relation in managerial
remuneration at comparable jevels of
responsibility in Government, public
sector undertakings and public limit-
ed companies. In hig connection, the
recommendations of the Study Group
on Wages, Incomes and Prices (Bhoo-~
thalingam Committee) whose report
wag published j5 May, 1978 as well as
the recommendationg of the High-
powered Expert Committee ynder the
Chairmanship of Juslice Rajendra
 Bachar have been taken into account.
These two Committees had the bene-
it of the views of wvarious interests
and bodies representing the em-
ployers, employees, trade unions etc.
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5. Revised Guidelines

The following revised guidelines
have accordingly been frameq for
dealing with applications received by
the Central Government under Sec-
Lious 269, 310, 311, 309 anq 198, 387
and 388 of the Companieg Act, 1956:

5.1, Substantive Remuneration

(i) The maximum remuneration
payable to Managing|Whole-time Di.
rector or part-time paid Directors,
Managers from one or more compa-
nieg put together, subject to the
statutory limits, has been fixed as
under:—

(a) The salary inclusive of
dearness allowance ang all other
fixed allowancez should not ex-
ceed Rs, 60,000 per annum;

(b) A commission on net profits
upto 1 per cent of the net profits
may be allowed in addition to the
salary as an incentive for efficient
and sound management but this
should bg at least 20 per cent of
salary subject to and overall
ceiling thay salary plus commis-
sion would not exceed Rs, 72,000
per annum (bonus will be treated
as part of commission);

(c) Where a company proposes
to pay remuneration in the form
of commission on et profits alone,
this shalk be subject to & maxi-
mum limiy of Rs. 72,000 per an-
num; and

(d) Henceforward, perquisites
will be restricted to an amount
equivalent to the annual salary
subject to a maximum of BRs.
60,000 per antium to be reckoned
on the basig of actual expendi-
ture or liability incurred by the
company as provided under ex-
planation to section 198 of the
Companies Act 1956,  There
would, however, be geparate non-
interchangeable ceilings for ex-
penditure on pensionary bene-
fits, medica} treatment and hous-
ing. Within this overall Jimit,
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the perquisites that may be allow-
ed by the company will be as un-
del :=—

(i) Company’s contribution to-
wards Provident Fund:

Non-interchangable ceiling of 10
per cent of salary.

(ii) Company’s contribution to-

wards Pension|Superannuation
Fund:
Non-interchangeable ceiling of

15 per cent of salary,
(iii) Gratuity:

Payable in accordance with an
approved fund and which doeg not
exceed one-half month's salary for
each completed year of service sub-
ject to a non-interchangeable ceil-
ing of Rs, 30,000 or 20 months’ sa-
lary whichever ig less

(iv) Medica] benefity for self and
{family:

Non-interchangeable ceiling of 1
month’s salary subject to z maxi-
mum of Rs. 5000}- per annum.

(v) Leave and leavy travel con-
cession.

(vi) Housing including furniture,
fixtures, appliances, gas and elec-
tricity—Non-interchangeable ceiling
of 40 per cent of salary on the con-
dition that 10 per cent of salary

would be borne by the Managerial
Personnel;

(vii) Free use of company’'s car
with driver;

(viii) Personal accideny insurance;

(ix) Free telephong facllity at
residence,

(X) Fees of clubs, subject to a
maximum of two clubs. Admission
and life membership fees to chubs
will not b allowed.

250
5.2, Minimum Remungration

I'n the eveni of absence or inade-
quacy of profits in any financial year,
a cut of 10 per cent will be imposed
on the substantive salary whil, the
ceiling on perquisites will not be al-
tered. (No commission|bonug will be
payable in the case of absence or in-
adequacy of profits).

5.3. Excepliong

Expatriates and persong possessing
high or rare skills would not he cover-
ed by the ceilings on managerial re-
muncration, These cases will b, de-
cided o, merits.

5.4. Application of revised guidelines

The revised guidelines will nog be
applicable to the existing managerial
personnel in whose ecases approval
have already been accorded, for the
remaining duration of their current
tenure. Thev will be made applicable
to these persons on their reappoint-
ment on the cxpiry of their current
tenure.

Certlications given to Hindi Films
with Scenes of Violence

2184, SHRT SARAT KAR: Will the
Minister of INFORMATION AND
BROADCASTING he pleased to gtate:

(a) whether it is a fact that cer-
tificates have been given to the Hindi
films which contain the scenes of
violence, sex, dacoity and other
crimes during last three years; and

(b) whether some of such type
filmg which were issued certificates
have also been banned later on and
if so, the details thereof?

THE MINISTER OF INFORMA-
TION ANp BROADCASTING (SHRI
L. K. ADVAND: (a) During the
calendar years 1976, 1977 and 1978
the number of Hindi feature films
certified for unrestricted public exhi-
bition and certified for public exhi-
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bition restricted to adulls, wag as
under.—

-

Year ‘U’ certifi- ‘A’ certi-

cates ficates
1996 . 5 . 108 3
1977 . . . 128 6
1978 . . ) 103 19

————— - — -

The story content may, and i fact
does, invobve depiction of gcenes per-
taining to violence, dacoity and other
crimes, buy the films are examined
by the Board or Film Censorg i1 ac-
cordance with the provisions of the
Cinematograph Act 1952 and guide-
lines issued thereunder According
to these guidelines, the Board has to
ensure that anti-social aetivitles such
ag violence are ot glorified or justi-
fird, that ths modus gperandi of eri-
minals or other wisualg or words
likely to incite th, commission of
offence are not Jevicteq and that
pointless or avoidable scene. of vio-
lence or cruetly are not shown,

(b) The films “The Exorcist” (Re-
vised) (English) and *“Jadu Tona’
(Hindi) which were earlier certified
for publle exhibition restricteq to
adults, were uncertified hy the Cen-
tral Government in exercise of the
powers coiferred under section 6(2)
{a) of th, Cinematograph Act 1952
on 6-2-79.

In 1978 the Board also cancelled
the certificates in respect of the fol-
lowing India,, feature films:—

(1) TLAYA
(TAMIL)

(2) AVALUDE RAVUKAL (MA-
LAYALAM)

(3) SATHRATHIL ORU RATHRI
(MALAYALAM)

THALAI MURAI

(6 THAMBURATTY (MALA-
YALAV)
(5 CHAL  MAHANARANGA
(TELUGU)
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These films were exhibited in a form
other thap the ones in which they
were certified Applicants of some
of these films have challenged the
cancellation orderg in eourt, of law.
These cages are sub judice.

Contract with Foreign Oil Companies
for Exploration of Off-Shore and Om-
Shore Oil Kesources

2185, SHRI C. K, JAFFER SHA-
RIEF: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) what are the details regarding
contracts entered into by India with
foreign oil companies for exploration
of off shore ang on-shore oil resources
in the country during the last two
years avnd the areas allotted fo cach
company; and

(b) what is the number of cases
in which such agreements are pro-
pose to be reviewed?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRT H N BAHUGUNA): (a) No
contract for exploration involving
any lease of areas wag entered into
with any foreign company in the last
two years.

(b) Does not arise.

Names of Hydel Project in each Stafe

2198 SHRI DURGA CHAND: will
the Minister of ENERGY be pleased to
state:

(a) the nameg of Hydel Projects
in each Siate on which work is in
progress at present;

(b} the date on which each project
was cleared and the date on which
the work on each project started:

(¢) what was the scheduled dates
of completion in each case separately
and what are the reasons for delay;
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(d) what was the original estimat-
ed expenditure on each project and
what is the present estimate;

(c) by when the each project is
likely to be completed; and to what
extent there had been a loss on ac-
couny of non-completion of these pro-
jects as per scheduled programme;
and

(f) what effective steps are lLeing
taken 1o expedite the compleiion
of cach project?

THE MINISTER OF ENERGY
(SHRT P. RAMACHANDRAN): (a)
to (f). The information in respect of
sanclion=q hydro-eleciric projects, in-
cluding original and present cost
eslimates, is contained in the State-
ment laid on the Table of the House
(Placed in Library, See No. LT-4048'
7). The dela regarding the schedul-
cd dates of commissioning of the
various projects ig based on the posi-
tion which emerged at the recent Plan
discussions with the States.

Delays in the execution of hydro-
electric projects, where they occur,
can be caused by more than one factor.
The progress of civil and electrical
works, the timely availability of funde
and supply of equipment are the broad
areas between which coordination has
to be effected,

A separate Monitoring Cell has been
set up_in the Central Electricity
Authority (CEA) to watch the pro-
Bress of works on earh hydro-tlectric
Project in the country. Among other
i;‘-‘m, the equipments likely to be on
the ermclal path are identified and
: ¢ required gchedules for delivery
haorked out. High level discussions
B ve beew:barranged in the Ministry of

nergy with the manufacturers to
P:‘s“"e timely supply of the equip-

ents. ha:'hedﬂptﬂhﬁ::;d Cell in the
. eviged circulated
Objective formats, for the purpose of
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reviewing progress of works, to the
project authorities who are assisted
by the CEA in the matter of avail-
ability of scarce materials,

The State authorities, ag the imple-
menting agencieg for most of the pro-
jects, have been advised, from time
to time, to set up appropriate monitor-
ing organizations with a view to
speedily identifying ang resolving
bottlenecks in the execution,

Number of Villages Electrified in each
State

2187. SHRI DURGA CHAND: Will
the Minister of ENERGY 3Se pleased
to state:

(a) the number of villages in each
State which have so far been electri-
fied against the fotal number of wil-
lages in cach State and what is the
percentage;

(b) the number of villages in cach
State which are proposed fo e elec-
trified during the next five years,
year-wise; and

(c) by when all the villages in
each State are likely to be electrified?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
There are 5.76.936 cillages in India.
225,022 villages were electvified as on
B8lst December, 1978. State-wise
details are given in the statement en-
closed.

(b) The draft Five-Year Plan 1978—
83 envisages electrification of one lakh
additional villages in the country.
State-wise details are, however, not
indicated.

(¢) On the basig of the plans pre-
pared by different States electrifica-
tion of all the villages ig expected 1o
be completed by 1994-95.
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Statement
INHABITED VILLAGES ELECTRIFIED-1971 CENSUS

States/U.Ts. Total Vil Ypvil
No. of electrified clectrified
villages. as on as on

g1-12-1978 31-12-1978

Andhra Pradesh . . . i 27,221 | 15,080 554
Assam . ) - . - . 21,995 2,472 112
Bihar . ., . . ., . . 67,566 - 18,856 27'9
Gujarat , ) ) . P . . 18,275 . 8,922 48-8
Hatyana . . . . . . 6731 6,731 {100 0
Himachal Pradesh . . . . . 16,0916 8,048 476
Jammu & Kashmir, e e e 6,503 4,064 (b) 625
Karnataka . . S 26,826 15,455 57 6
Kerala 3 . . . ) . 1,268 1,230 97'0
Madhya Pradesh ) . " . 70,883 < 18,799 265
Maharaghtra. , i . . . . 35,778 22,518 62-g
Manipur . . : . . . 1,049 235 (a) 12'1
Meghalaya . . . . ., 4503 435 95
Nagaland . . . . . . g6o 257 268
Orissa. . . 46,992 14,257 3o0'3
Punjab , . . . . . . 12,188 12,126 () 1000
Rajasthan . . ., , ., 33,305 10,698 321
Sikkim . . . .. 215 48 223
TamilNada ., . . . . . 15,735 15575 987
Tipura. . . . . . . 4727 496 10°5
UttarPradesb , . ., . . 12,561 85,564 31°5
West Bengal. . . 38,074 11,964 L1

Total (States) . . . ., 5:71,251  2,23,780 39°2
A & N Islands. . . . . : 390 71 182
Arunachal Pradesh. ., . ., 2,973 146 49
Chandigarh. . = . . . . 26 26 100°0
D & N Haveli. R . . " . 72 52 722

— - b el

Delbi . . ' . ' ' 243 243 190°0
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——

3 4 5
6. Goa Daman & Diu. 409 347 848
7. Lakshadweep . 10 9 90'0
8. Mizoram ) . 229 15 65
. Pondicherry 333 333 100°0
Totar (U.Ts.) 4,685 1,242 26+ 5
ToTaL (All-India) - 575936 2,25,022 391

(+) —6e villages have been declared uninhabited.

(a) —Ason 31-g-1978.
T.V. Centre in Saurashira

2188, SHRI D. D. DESAI: Wil the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of T. V., setg ope-
rating in Saurashtra;
el vl
(b) whether it is a fact that they
depend on programmes from Pakis-
tan and Abu Dhabi; and

(c) if so, why hag the Government
not yet decided to give a T. V. Cen-
tre to Saurashtra?

THE MINISTER OF INFUBMA-
TION AND BROADCASTING: (SHRI
L. K. ADVAND): (a) According to in-
formation available from P&T Depart-
ment, 433 TV licences were in force
n Saurashtra region ag on 30--1978.

(b) It is occasionally possible to
Teceive television signalg in Saurash-
tra from Pakistan and Abu Dhabi.

reception is on account of freak
atmospheric conditions and does not

fall in the cat of
ice. egory a regular

(¢) In view of the constraints on
to resources, it is not possible
a Set up T.V. Centre in Saurashtra

the Sixth Plan period.

(b)—As on 30-6-1978.

Exploitation of areas in M.P. bearing
Lime Stone, Bauxite ang Rock
Phosphate

2189. DR, VASANT KUMAR
PANDIT: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that Ma-
dhya Pradesh has large mineral areas
with various types of mining raw
materials of which hardly 50 per cent
is properly tapped and utilised;

(b) whether Directorate of Fe-
gional Research Laboratory Hydera-
bad had appointed a committee and
had recommended getting up a Na-
tional Laboratory, working under the
Council of Scientific and Industrial
Research in M.P. for Mines/Mineral/
Forest Resources;

(c) whether Government have re-
gerved large areas bearing lime
stone, Bauxite and Rock-phosphate
in M.P. to be exploited by the public
sector, if so, what are the plans; and

(d) whether Government consider
releasing such areas for exploitation
in minerals by private sector?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a),
(c) and (d). Madhya Pradesh is one
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of the principal mineral producing
States in the country. During 1978,
Madhya Pradesh reporteg production
of 22 minerals including minor mine-
rals as a single group. Thig State is
the sole producer of diamond and dur-
ing 1977 it was the largest producer
of diaspore, pyrophyllite and hlme
stone, second largest producer of iron
ore, bauxite, corundum and dolomite
and the third largest producer of coal
and manganese ore in the country.

The State Government, at the in-
stance of the Central Government, has
reserved large Lime stone and Bauxite
bearing areas for exploitation by the
public sector units of the Central
Government. The State Government
hag also reserved certain Lime stone
and Bauxite bearing areas for exploi-
tation under the State sector, most of
which are already under active ex-
ploitation, Certain limestone bearing
areas in Satina, Jabalpur, Durg and
Bilaspur Districts in Madhya Pradesh
and bauxite bearing areas in Shahdol,
Bilaspur, Mandla, Suruja and Raigarh
Districts and Baihar Tahsil of Bala-
ghat District have been reserved keep-
ing in view the current and future
requirements of public gector steel
and aluminium plants respectively.
Some of the bauxite deposits in
Mandla, Bilaspur and Shahdol Dis-
tricts are already being utilised by
Bharat Aluminium Company Limited
for production of aluminium at their
Korba smelter. In respect of deposits
in Surguja, a project repori for setting
up of a large export-oriented alumina
plant was got prepared by Russian
Consultants, but the project could not
be taken up ag it was not found feasi-
ble. Further exploration in thig Dis-
trict is continuing. In respect of
certain bauxite areas in Satna Dis-
trict which were earlier reserved, the
State Government has been advised
that there was no objection to release
the area from reservation. Regard-
jng Line Stone areas, the reser-

* watlon has to be done with  refer-

ence fo long-team needs of the exist-
ing steel plants, Certain Lime Stone
areas in Madhya Pradegh are already
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supplying to Bhilai, Rourkela and
Durgapur steel plants.

Madhya Pradesh Government has
reserved the rock phosphate deposits
of Jhabna District for exploitation in
the Public Sector, The State Govern-
ment is already working the deposits
in some areas of Jhabua and Sagar
Districts,

The need for continuing reservation
of areas for exploitation under Public
Sector is reviewed from time to time.

(b) Based on the recommendations
of the Commitiee constituted by the
State Government, which included
representatives of Council of Scienti-
fic and Industrial Regearch, a proposal
for the seiting up of a laboratory
under the C.S.LR. in Madhya Pradesh
has been approved by the Governing
body of C.SLR. The Committee has
identifiel three major areas of thrust
for research ang developmeny efforts
in the State namely (i) forest (ii)
minerals and (iii) agro-products.

Increase in the price of Peiroleum
producets due to hike in price of
crude oil

2190. DR. VASANT XUMAR
PANDIT: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Government are con-
templating to increase the prices of
Petroleum products due to hike in the
prices of crude oi] in international
market;

(b) what is the total quantity of
imported crude oil and petroleum
profucts during the years 1878, 1977
and 1878 and what are the anticipat-
ed imports required for the yesr
1879;

(c) whether the Bombay Taxi-
men's union hag protested against
such price increase; and

(d) in the event of price rise, what
will be the incidence of burden on
the common consumer, industrial
production and Transport fare and’
freights?

) " ,’e V' J:(

¥
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THE MINISTER OF PETROLEUM,

CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
Various alternative proposals are
under consideration. No final decision
hag yet been taken.

(b) Tatal quantity of crude oil and
products impoxted in 1876, 1877 gnd
1078 and estimates for 1979 are given
below:—

in ‘000 tonnes.

Crude  Products

1976 . . . 14032 2340
1977 - - . 14850 2709
978 . . ) 14697 3888
1999 . . 16500 175
{Estimated) # &
(c) Yes, Sir.

(d) The basic prices of petroleum
producis have not vet been changed.
dnformation relating to the burden
arising out of the changes effected by
the Finance Bill, 1979-80 is not readily
available,

Effect on Taj Maha] and Gbana Birds
| Sanctuary due to pollufion

t 2191, DR. VASANT KUMAR
PANDIT: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether it ig a fact that re- .

nowned orniologist scientists have
glven several warning of a grave
threal ty the Ghana Birds Sanctuary

8t Bhaatpur due to Mathura Oil
Refinery,

(b) what new gtudies and surveys
-have Government made to fing the
Quantum of pollution and its effect
wn the Birds Sanctusry, if so, what
re the findings; and

() what preventive steps have
ib“n Planned by Government to pre-

vent environmental pollution by the
Refinery, causing drastic affect on the
entire ccology of Uttar Pradesh and
Rajasthan?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir. Apprehensions had Leen expres-
sed in some quarters about the possi-
ble adverse effects of pollution from
the Mathura Refinery on the Ghana
Bird Sanctuary gt Bharatpur,

(b) The Government had asked the
Expert Committee which was earlier
appointed by the Government to
advise Indian Oil Corporation Ltd. on
the pollution control measures to study
and report on the effects of the effl-
uents of the refinery on the Bharat-
pur Bird Sanctuary also. The Com-
mittee after detailed studies and on
the basis of discussiong held with Dr.
Salim Ali ang advice received from
renowned world authorities op the
preservation of birds such as the Royal
‘Society for the Protection of Birds
U.X, the Nature Conservancy Council
UK, and the Wild Fowl Trust ete.
has in its report submitted to the Gov-
ernment come to the conclusion that
“go far as the effect an the Bharatpur
Bird Sanctuary is concerned, it has
beeh establisheq that there is no
likelihood of any adverse effect either
on the birds or plant life at Bharat-
pur on account of the Refinery”.

(¢) The Government arc determin=
ed to take all steps as are necessary
to ensure that the environmenta] im-
pact of the Mathura Refinery is
minimum. The Expert Committee
appointed by the Government has
suggested various measures to be
adopted by ILOC, in implementing
efftctive pollution control measures.
As per the Committee r2poit {he
increase in the 1level of surhur
dioxide, which is the main atmos-
pheric pollutivn from the refinery, at
Bharatpur would be negligible. Sa
far as liquid efluents are concerned,
the Expert Committee has observed
that there are no chances of the
refinery’s efffuent ever coming in con-
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tact with water courses around the
Bharatpur Bird Sanctuary even during
floods or by accidents. So far ag the
effluentg to be dischargeqd into Yamuna
river ig concerned, it would be {reat-
ed sq that the quality is of acceptable
level. As far as possible this waler
will be used for irrigation purposes.
Even when it becomes necessary to
discharge it into the Yamuna river,
the river water will be suitable for
human consumption after wusual
municipa) treatment even during dry
geason.

Report of Press Commission

2192. SHRI K. LAKKAPPA: Will
the Minister of INFORMATION AND
BROADCASTING be pleaseq to state:

(a) when the Presg Commission is
likely to submit itg Report; and

(b) whether the Commission is
likely to submit an interim report
before submitting itg final report, and,
if so, when it ig expected?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. X, ADVANI): (a) The Commis-
sion wag expected to submit its report
by 1st June, 1879. However, it has
sought extension of its term upto 31st
December, 1878 by which time it
should be in a position to submit its
report.

(b) The Commission does not have
any plan to submit an interim report.

‘A’ and ‘U’ Certificates granted to films
containing sceénes of violence

2193. SHRI CHHITUBHAI GAMIT:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the number of films containing
scenes of violence, sex, dacoity and
other crime which have been given
1A’ certiticates and T certificates; and
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(b) whether there have been ins-
tanceg where a certificate was issued
despite rejection by the Censor Board '
during the period from the 1st April,
1977 to the 30th December, 19787

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K ADVANI): (a) During the cal-
endar years 1977 and 1978 the total
number of Indian and foreign feature
filmg certified for unrestricted public
exhibition ang certified for public
exhibition restricteq to adults was as
under: —

e e il = e

Year ‘U’ certificates .."A? certificptes

1977 662 87
1978 859 99

The story content may, and in fact
does, involve depiction of sceneg per-
taining to violence, dacoity and other
crimes, but the films are examined by
the Board of Film Censors in accord-
ance with the pravisions of the
Cinematograph Act, 1952 and guide-
lineg issued thereunder. According to
these guidelines, the Board hag to
ensure that anti-social activities such
as violance are not glorified or justi-
fied, that the modus operandi of eri-
minals or other visuals or words likely
to incite the commission of offence are
not depicted and that pointless or
avoidable sceneg of violence or cruelty
are not shown,

(b) One fim “Chanda Marutha™
(Kannada), which was refused &
certificate by the Boardq of Film Cen-
sors, was later certified by Govern-
ment.

Production of Nutrients Fertilizers in
Bihar

2194. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a)y the total production of nutri-
ents fertilizers in the State of Biher

by
¢ Thviy p
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during the year 1978 as against the
requircmeats of the State; and

(b) the necessary stepg Govern-
ment propose to take to meet the full
requirements of the State?

e — - o e——

THE MINISTER OF PETROLEUM;
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) The
production and requirements of ferti-
lizers in Bihar during the year 1878~
79 are given pelow:

Expected production in 1978-79

(Figures in '000 tonnes)
Requirements for agricultural
year 1978-7g (February, 1978—

January, 1979).
PO, N P,0, K
17 136° 77 29'14 1511

(b) As against the requirements of
Bihar State given in reply to part (a)
above, the Ministry of Agriculture
have made the following allocations
for supplies to be made by the domes-
tic manufacturers: —

(In ‘ooo tonnes)
N POy Ky
103- 95 2022 2'8o

The remaining gap was to be met
from the imported fertilizers supplied
by the Central Fertilizer Pool.

Racket in Sale of Indian Feature
Films

2185, SHRI EDUARDO FALEIRO:
Will the Minister of INFORMATION

AND BROADCASTING bg pleased to
state:

(a) whether Government are aware
that a multi-crore racket involving
Ulega)  video-taping and selling of
Indian featyre films abroad has put
the film export trade in a Quandary
and is causing loss of foreign ex-
change to the extent of more than
Tupees § crore per yeer;

(b) whether Governmeny is aware
about 300 {itles of Indlan Filmg in-
cludng current box office hits lke

‘Don’, ‘Satyam  Shivam Sundaram’,
‘Hecralal Pannalal', Pati1 Patni Aur
Wobf, and Parvarish’ have already
been illegally wvideo-iaped and sold;
and

(c) if so, what gteps hatve Govern-
ment taken to destroy this racket?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). Gov-
ernment is aware of trading of Indian
feuture filmg to unauthorised terri-
tories and also of the availability of
video-tapes of Indian feature films in
international market without due
sale of such rights. Howaver, the,
{ota] exports of Indian feature fllms
in the last 3 yearg have ranged bet-
ween Rs. 7—9 crores per year, It is
thus unlikely that the quantum of
loss of foreign exchange resulting
from this activity, could be anywhere
near Rs. ¥ croreg per year. Govern-
ment have no information on the
exact number of titles that have been
video-taped and sold or whether
‘Don’, ‘Satyam Shivam 3undoram’ too
have been duplicated.

(e)” M/s. Esquire Video Film Ser-
vices Pvt, Ltd, Bombay have been
given licence for the manufacture of
video-cassettes of Indian filme This
firm has entered into an agreement
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with the Indian Motion Pictures Ex-
port Corporation appolnting the latter
as its sole gelling agents for the sale
of the video-tapey manufactured by
this firm. It iy MoPET Ws will put
some check op the illegal video-taping
of Indian filmg %ow going on in
foreign countries.

Production of Power Alcohol
from Sugarcane Juice

2196. SHRTI A, R, BADRI NARA-
YAN:

SHRI P. M. SAYEED:
SHRI M. V. CHANDRA
SHEKHARA MURTHY:
Will the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are con-
sidering th, technical feasibility and
economic viability of producing power
aleohol, directly from sugaicane
juice;

(b) if so, whether this process has
already been adopted in one Iforeign
country;

(c) if so, whethey fina} decision has
been taken; and

(d) if not, when the same is likely
to be taken?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir A Committee of technical ex-
perts ig being constituted who will,
tnter-alia, examine the technical fea-
sibility and economic viability of pro-
ducing alecohol direct from sugarcane
juice.

(b) Brazil is reported to have car-
ried out this experiment.

(¢} and (d). The final decision by
the Government wil} depend on the
recommendations of the Technical
Committen referred 10 ™ the reply
to part (a), which will have to be
followeg up by such detailed lechno
economic feasihility studies ag may
be calied for. -
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Agency Handling Publicity of Beng<d
Lamps Limited

2197. SHRI ¢. K, CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS b, pleas-
ed to state:

(a) whether it is a fact that the
advertising and publicity of Bengal
Lamps Ltd. is handleq by an agency
called “Adsystem”;

(b) whether it is also & “fact that
the advertisemen; budgef of the
company has increased ®ofiiderably
after this new advertising agency has
started handling the advertiserrents; 4
if so, the year-wise expenditure of
advertisement for three years;

(¢) whether Government have
looked into the fact that this adver-
tising agency is one which is manag-
ed and run by the close relationg of
the Directors of the company; and

(d) it so, whether Government pro-
pose to take any action against the
company for indulging in these ille-
gal practices?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): Ta)" Yes, Sir.
It is presumed that the question re-
lates to M/s Bengal Electric IL.amp
Works Limited:

(b) Yes, Sir. The year-wis, expen-
diture spent on advertisement are as
follows for the three years:

—_

Year ended Amount
Rs.

31-3-76 8,84,20¢

31-3-77 17,265,304

g1-3-78 16,46,588

{c¢) and {d). A relative of the ma~-
naging director of the company ig re-
ported to be working in. “Adsystem™.
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‘However, this relationship is not one
which attracts the provisions of the
Companies Act, 1856. As such, there
is no question of taking any action
for indulging in any illegal practice
on this account.

Expansion of Goa Shipyard

2198, SHRI VASANT SATHE: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) whether Government have for-
mulated 8 plan for expansion of Goa
Shipyard during the Five Year for
1978-79 to 1982-83; and

(b) if so, details of the plan formu-
lated/finalised and cleared by the
Planning Commission and the order
of investment likely to be available
for execution, of the proposal during

1979-80 and the progréss réported for
1978-797

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) and (b).
The Government have not formula-
ted any specific expension scheme for
Goa Shipyarq for the Five Year Plan
from 1978-79 to 1982-83. However,
schemeg have been sanctioned for
augmenting facilities as and when re-
quired. Currently, the Goa Shipyard
is implementing g project for creating
additiona} facilitieg such ag construc-
tion of fitting-out jetty, dredging, ex-
pansion of Assembly Bay, etc.

Joint venture, with Anstralia

Dlm?o. SHRI MADHAVRAJ SCIN-
A: Will the Minister of STEEL AND
MINES be pleased to stafe;

. with regard
A Selting up joinf ventures with
utralia in mining was discussed

®) it g0 .
come ) 'dmﬂ’ therein and out

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIpA MUNDA): (a)
and (b). The subject was discussed
with the Australiay Prime Minister
during his recent visit to India. The
discussions were essentially of a pre-
liminary nature and nothing concrete
has emerged as yet,
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MR. SPEAKER: Papers to be laid.
(Interruptions)s¥

MR, SPEAKER: I have nol allowed
anybody. Don’t record anything.

(Interruptions)**

MR. SPEAKER: Nothing is being
recorded.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I rise on a point
or order.

MR. SPEAKER: What is your point
of order.

SHRI JYOTIRMOY BOSU: Sir,
under Rule 332, I rise on a point of
order, Yoy had made an observation
vesterday. ‘In fact, the Leader of the
Opposition came {o me and wanted the
permission to make a statement'.

MR, SPEAKER: That subject is not
here. You cannot raise g point of
order unless the subject is before the
House.

SHRI JYOTIRMOY BOSU: Under
Rule 332, it makes it mandatory upon
You to comply which gays. ..

MR. SPEAKER: That is not the
point of order, You have not given
any notice for raising the point of order
or anything of that sort.

(Interruptions)k&

MR. SPEAKER: Nothing will be re-
corded.

12,01 hrs,

PAPERS LAID ON THE TABLE

ANNUAL REPORT AND AUDITED ACCOUNTS
OF CHLDREN'S Frum SOcirry, BOMEAY
ToR 1877-78

Agﬂsmmwmom'non

ADD BROADCASTING (SHRI L. K.
VANI): ] beg to lay on the Table—

_— -
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(1) A copy of the Annual Report
(Hindi and English versions) on the
activities of the Children's Film So-
ciely, Bombay for the year 1977-78.

(2) A copy of the Audited Accounts
(Hindi and Englsh versions) of the
Children’s Film Society, Bombay Ior
the year 1977-78.

|Pleced e Lilrary., See No, LT-
4024/79].

NOTIFICATIONS UNDER SUPREME COURT

JupGes (CONWLITIONS OF SERVICE) ACT,

1958, Hign Courr JupGEs (CONDITIONS

OF SERVICE) ACT, 1954 AND A STATEMENT

FOR NOT LAYING TS Nof@16icaTions mv
TIME

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): [ beg to lay on
the Table—

(1) A copy of the Supreme Court
Judges (Travelling  Allowance)
Amendment Rules, 1978 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 990 in Gazette of
India dated the 12th August, 1878,
under sup-section (3) of section 24
of the Supreme Court Judges (Con-
ditions of Service) Act, 1938,
[Placed in Library. See No. LT-
4025/79),

(2) A copy of the High Court
Judges  (Travelling Allowance)
Amendment Rules, 1978 (Hindi and
English versions) published in Noti~
fication No. G.S.R. 991 in Gazette of
India dated the 12th August, 1878,
under sub-section (3) of section 24 of
the High Court Judges (Conditions
of Service) Act, 1954.

(3) A statement (Hindi and English
vergions) showing reasons for delay
in laying the Notificationy mention-
ed at (1) and (3) above,

[Placed in Library. See No. LT-
4020/79).

*¥Not recorded.
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NOTIFICATIONS UNDER MINES  AND

MiNERaLs (REGULATION ANp DEVELOP-

MENT) AcT, 1957, AND REVIEW ON AND

ANNUAL REPORT OF STEEL AUTHORITY OF
INp1A For 1977-78

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA): 1 beg
to lay on the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (1) of
section 28 of the Mines and Minerals
(Regulation and Development) Act,
1957 —

(i) GSR. 2(E) published in
Gazette of India dated the 1st
January, 1979 making certain
amendments to the Second Sche-
dule to the Mines and Minerals
(Regulation and Development) Act,

1857. ([Placed .in Library. See
No, LT-4027/79],

(ii) S.0. 265 published in Gazeite
of India dated the 20th January,
1979 specifying 318t December,
1980 as the date within which all
mining leases granted before the
commencement of the Mines and
Minerals (Regulation and Develop-
ment) Amendment Act, 1972 shall
be brought into conformity with
the provisions of the said Act and
rules made thereunder.

(iif) G.S.R. 67(E) published in
Gazette of India dated the 13th
February, 1979 making certain
amendment to the Second Schedule
to the Mines and Minerals (Regu-
lation and Development) Act, 1957.

(iv) G.SR. 305 published in
Gazette of India dated the 24th
February, 1978 regarding exercis-

* ing of powers under sub-section
(4) of section 21 of the Mines and
Minerals (Regulation and Develop-
ment) Act 1857 by certain State
Governments.

[Placed in Library. See No. LT-
4027/78).

MARCH €, 1970
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(2) A copy each of the Tollowing
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companieg Act, 1956:—

(i) Review by the Government
on the working of the Steel Autho-
rity of India Limited, New Delhi,
for the year 1977-78B.

(ii) Annual Report of the Steel
Authority of India Limited, New
Delhi, for the year 1977-78 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT=-
4028/79)

REVIEWS ON AND ANNUAL REPORTS OF

NorTe EASTERN ELECcTRICc PowirR CoOR-

PORATION LTp SHILLONG FOR 1977-78

AND NaATIONAL PRrROJECTS CONSTRUCTION
Lrp. NFw DELHI FOR 1977-78.

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): I beg to lay
on the Table a copy each of the follow-
ing papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956 :—

(a) (i) Review by the Government
on the working of the North Eastern
Electric Power Corporation Limited,
Shillong, for the year 1977-78.

(ii) Annual Report of the North
Eastern Electric Power Corporation
Limited, Shillong, for the year 1977-
T8 along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No. LT-
4020|70].

(b) (i) Review by the Government
on the working of the National Pro~
jects Construction Corporation Limit.
ed, New Delhi for the year 1977-78.

(ii) Annual Report of the National
Projects Construction Corporation

oy
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Limited, New Delhi, for the year
1977-78 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon,

[Placed in Library. See No, LT-
4030,79],

NOTIFICATIONS UNDER NAVY Act, 1957.

THE MINISTER STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): I beg to lay on the
Table a copy each of the following
Notirications (Hindi and English ver-
sion<) under section 185 of the Navy
Act, 1857:—

1} The Naval Ceremonial, Condi-
ticns of Service and Miscellaneous
Regulations, 1979, published in Noti-
fication No. S.R.O. 26 in Gazette of
India dated the 20th January, 1979.

(2) The Navy Leave (Amendment)
Regulations, 1978, published in Noti-
firation No. S.R.O. 57 in Gazette of
India dated the 24th February, 1979.

[Placed in Library. See No. LT-
4031/79],

1203 hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from

the  Secretary-General of Rajya
Sabha;—

“In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to inform
the Lok Sabha that the Rajya Sabha,
at its sitting held on the 5th March,
1978, agreed without any amendment
to the Working Journalists and Other
Newspaper Employees (Conditions of
Service) and Miscellaneous Provigiong
(Amendment) Bill, 1079, which was
Pasted by the Lok Sabha at its sitting
held on the 218t February, 1979.”

rti—

and Scooter 27%
Drivers in Delhi (CA)

12,04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

STRIKE By Taxi anp ScooTEr DRIVERS
N DELHI

SHRI P, M. SAYEED (Lakshadweep):
I call the attention of the Minister of
Shipping and Transport to the follow-
ing matter of urgent public importance
and 1 request that he may make a
statement thereon:

“Reported sirike by Taxi and
Scooter drivers in Delhj causing hard-
ship to the public”.

THE MINISTER OF STATE IN
CHARGE( OF THE MINISTRY OF
SHIPPING AND TRANSPORT SHRI
CHAND RAM): Under the Motor
Vehicles Act, State Transport Authority,
Delhi, which is a quasi-judicial autho-
rity constituted by Delhi Administra-
tion, hag the power to fix fares to be
charged by taxis and scooter rickshaws
for the Unjon Territory of Delhi. The
existing fares in Delhi were fixed by
S.T.A. Delhi in March, 1974. Conse-
quent on the increase in the price of
petro]l and mobil oil, following the
presentation of the Union Budget on
the 28th February, 1978, the Secretary
of the State Transport Authority, Delhi,
had convened a meeting of the Autho-
rity on Monday, the 5th March, 1978,
to consider the demand for increase in
the fareg to be charged by taxis and
scooter rickshaws It is unfortunate
that the taxi and scooter rickshaw
operators did not wait for the decision
of the State Transport Authority and
have gone on strike with effect from
3rd instant. I deeply regret the hard-
ship caused to the public, specially
those who arrive from outside by
trains, buses and planes, because of
this strike,

v
\

In order to alleviate the hardship to
the commuters, I had {ssued necessary
instructions to the Chbairman, D.T.C.
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[Shri Chand Ram)]

to ensure that! additional bLuses ate
-operated on rouies where there is
heavier demand Jue to this strike by
taxis and scooter rickshaws.

The meeting of the STA was held
yesterday and the STA has allowed the
increase in the fares of taxis and
scooters. The increase in the tares
allowed averages 25 per cent gver the
existing rates io compensate for the
increases in input costs since March
1974, when the rates were earlier fixed.
I am happy 1o iniform the House that
the taxi and rickshaw operators have
withdrawn the stirike since yesterday
evening.

SHRI P. M, SAYEED: Mr. Speaker,
Sir, it was some years back when we
happened to be on ithe other side of
‘the House, the Minister and also most
wof the Members on this side of the
House perhaps, you may be remember-
ing that—and when the then Finance
Minister, Sh#i ¥. B. Chavan presented
his budget in this House, if my memory
is correct Shri Atal Behari Vajpayee
and also shri Lal Krishna Advani Ji,
both of them, had happened to come
on the bullock cart to the Parliament
House. Because of the hike in the
global petrol price in those days. the
then Finance Minister had io increase
the price of petrol. Now at that time
they came on bullock carts; now that
they are occupying {he other side of the
House, they have forgotten; the pinch
of increasing petrol price has affect-
ed. ..

MR. SPEAKER: I did not see any
bullock cart this time.

SHRI P. M. SAYEED: This is what
I am saying; they had forgotten those
days. I do not blame them. All this
.‘happened because of the bullock budget
.presented by the Finance Minister. I
do not blame him because he had done
justice at least to his political base. It
js an unprecedented tax on common
‘pecple, thousewife, fixed income

group. . .
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MR. SPEAKER: This is addressed
to the Mimster of Transport. You are
raising the guestion of taxation.

SHR1 P. M SAYEED: The whole
thing arives pecause of that.

MR. SPEAKER: Thatl will come up
again.

SHRI P.M. SAYEED: 1 am giving
the hackground io the hon. Minister.
What can the taxi drivers and three
wheelers do? On 28 February budget
was presenled  here the very next
day 1 think Thursday, all the tems,
wele (ousther, nn item was left from
the hands of the Finance Minister He
has hcaten down all his predecessors
in mobilisation as well as deficit finan-
cing; in bolh he has created a record.
What can taxi driver and three wheeler
do? His soap, his bidi, his coal and
kerosene and cooking gas, tyres, tubes
has been taxed and the price has in-
creased the very next day, 1st March,
1979. Added to this the Administrator
of Delhi has threatened the taxi
drivers and three wheelers with dire
consequences if they increased unila-
terally the fares. Passengers were
used 1o paying something to drivers
and they used to accept it from 28th
onwards upio 3rd, when they resorted
lo strike Three clear days werc there
if they were gerious enough to solve
the problem; they could have called
a meeting and decided as they say that
48 hours notice was necessary. Only
yesterday., they me! and decide! on
25 per cen| inecrease in fares. It is
those very people who are in the Delhi
Administration, they themselves are
there, the bullock-cart strategists; they
are ruling over the Delhi Administra-
tion, and they take no note of the
serious difficulties that are caused to
those people coming from various parts
of the country by bus, plane and train.
I want to draw the attention of the
House to a very serious matter. Be-
cause of the increase in petrol price
most of the persons who are travelling
by taxis and three wheelers will now
be going by bus. The Delhi Adminis-
tration hag got 1850 or so buses, half
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of them siay in the middle of the road
and block the road. [ want to ask
only two or three questions. Taking
intu account all the difficulties caused
tv the consumers, will the Government
be serious enough to look into the
hike on petrol and withdraw it?

MR SPEAKER: He cannot answer
that question. That would be answer-
ed by the Finance Minister,

SHRI P. M. SAYEED: I do not think
even the Finance Minister can do that.

MR, SPEAKER: I do not know that.

SHRI P. M. SAYEED: Considering
the importance of the matter and the
hardship it has caused all round will
he at least recommend to the Minister
concerned to withdraw this duty, or
consider the matter afresh? Secondly,
what are the arrangements that the
Mimst.y and the transport authority
are going to make in order to provide
additional facilities to these passengers
who are going to travel by bus on
accrount of the enhancement of the
price of petrol? Perhaps my third
question also you will not allow me
to ask. On account of this price hike,
these 5000 taxi drivers and 17,000
three-wheeler are not only not going
to he off the roads but they will not
be able to get any customers. They
will become unemployed very soon,
because many people will not be able
lo afford the new rates. Government
have announced that within ten years
they will solve the problem of un-
employment. Now this measure will
create additional unemployment, How
are the Government going to tackle it?

SHRI C'IAND RAM: Most of the
points which the hon. Member raised
could very well be raised in the
diseussion on the budget. So far as the
arrangements for transport of passen-
gir s that we are making mre concern-
be We are going to increase the num-

r of buses under operation, Recent-
Fﬁ:e have increased the number by
tora 600 buses from private apera-
i The figure which the hon Mem-

mentioned is wrong. We are not
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plying only 1,000 buses, we are plying
2,400 buses, We are going to increase
it by 236 buses during the course of
the year,

Another point that he paised was
tha: the public were inconvenienced by
thig strike. Now that the taxi and
scooter drivers have consented to call
off the strike, I think there 1s no ques-
tion of any hardship.

So far as the question of possible
unemployment is concerned we will
consider it.

SHRI P. M. SAYEED: Why was there
a delay in fixing the revised rates?
Why did you take five dayvs?

SHRI CHAND RAM:; The budget
was presented in the afternoon of 28th
February under the procedure laid
down by the STA’ 48 hour notice has
to be issued hefore any change in the
fares. The taxi and scooter drivers
could not increase the fare before that.
That would be illegal. When the repre-
sentatives of the taxi and scooter dri-
vers made a representation, the STA
said that they should not increase the
fares pending a decision by the STA.
Some of them had assured. Now, the
48 hours' notice expired on the evening
ot 3rd. 4th was Sunday and there could
not be any meeting held on that day.
On 5th the meeting was held and the
decision was taken, They are satisfied.

SHRI VASANT SATHE (Akola): It
is the callous handling by the Ministry
of this entire <question of fare hike
resultani  on the price increase of
petrol which led to the sufferings, that
the people had to undergo in the last
five days, It is no satisfaction to hear
from the Minister about what has hap-
pened, Although the budget proposals
increased the price of petrol from the
28th, he was leisurely following the
routine methoq of giving 48 hours’ no-
tice and then telling the taxi people
and the scooter people that it was jlle-
gal and all that. He should have rathr
adviseq the Finance Ministry not to
impose the rise from 28th and to wait
for three days more or five days more,
if he wanted that. The price of petrol
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[Shri Vasant Sathe]
was increased from the 28th.

As far as the hardships of the people
are concerned, they are not bothered.
On 5th only, after a hue and cry was
raised in the House that the Govern-
ment woke up. Otherwise, it would
have gone on leisurely, appealling and
telling the taxi people and the scooter
people that it is illegal ang all that.
You know the attitude of the emplo-
yerg towardg taxi people and scooter
people.

It is a general hardship and 1t 15 go-
ing to be caused to the public at large.
Because of the price hike, cveryone
is going to be affected. Are they go-
ing to increase the bus fares also?
That is also probably threatened.
Then, they will say that buses cannot
run. So, the common man will be
made to suffer in every possible man-
ner because of their attitude. He will
be fleeced virtually.

As 1 said yesterday, the Minister
hag been taking this House for a ride.
Yesterday, you fixed the Calling At-
tention at 530 P.M. You told us that
the Minister had written to you say-
ing that, as he was busy in the Rajya
Sabha, he would not be able to come
and, therefore, other Minister may be
allowed to reply. You were patient
enough to concede to that, on the bas~
is that the Minister, Mr. Chand Ram,
was busy in the Rajya Sabha at 5.30
P.M. I am told, subject to correction,
that the Rajya Sabha adjourned at
5-12 P.M. He took the House for a ride
he should have come to the House.

MR. SPEAKER: Much cailicr than
that, you had sent a letter asking me
to postpone it.

SHRI VASANT SATHE, This was
beeause I was told that the Minister
alsp had written to you and, there-
‘fore, 1 wrote to you. But the point is
this. We were told that the Minister
could not come and, therefors, some

Minister was to reply. Because
we¢ could not get a satisfactory answer
from a different Minister who was not
dealing with the portfolio..........
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MR. SPEAKER: If I may interfers,

the reason given was that the House

was very keen that it may be taken
up the next morning.

SHRI VASANT SATHE: I am talk-
ing of the Minigter’s responsibility;
I am talking about his misleading,

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):

He did not want petrol; he wanted
audience.

SHRI VASANT SATHE: What we
wanted was that the Minister concer-
ned should reply, not Prof. Madhu
Dandavate. Prof. Madhu Dandavate
cannot reply. He can talk of railway
hike. He cannot talk of bus fare hike
or taxi fare hike, I say, the Minister
concerned was absent. Why did he not
come to the House? He will have to
reply to that. Why did he not come
here at 5-30 P.M.?

Another point is this. The Members
of Parliament cannot go from home
anywhere because, apart from the fact
that the taxis and scooters are very
costly, from home they are not avai-
lable also for going to any function. I
want to draw your kind attention to
this. The Constitution Club organizes
every Wednesday an evening function,
and I have been requesting you to
make some arrangement to collect
Members from North Avenue, South
Avenue, Meena Bagh and other places
Members cannot go there because, in
the evening, after going home they
do not get taxis I have been request-
ing that a bus arrangement should
be made for this. Tomorrevs, on the
7th, they are going to have a very
good ‘Quawwali’ function, and every
one would like to attend that. Bul how
can we go? Will wou kindl; make ar-
rangement for buses in the evening
also, not only for coming to the House
but for going from home to the Cons-
titution Club....

MR. SPEAKER: And to come back.
SHRI VASANT SATHE: Yes, Sk

2
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Then, what are you going to do ab-
out buses? Are you going to increase
the bus fare? And how are you going
to arrange additional buses to relieve
the sufferings of the commuters?

SHRI CHAND RAM: So far as my
absence from the House yesterday is
concened, I am only sorry....

SHRI VASANT SATHE: Where did
you go after 5,12 p.m.?

SHRI CHAND RAM: I had fust re-
quested you, Sir to postpone the Call
Atiention. At that time 1 never ex-
pected that the Rajya Sabha would
adjourn much earlier, Later when you
insisted saying that you had given an
assurance and because I had my Bill
it the Rajya Sabha which could not be
postponed, I thought jt fit to request,
and 1 requested, my hon. friend, the
Minster of State in the Ministry of
Home Affairs, Shri Dhanik Lal Man-
dal, to reply on my behalf, especially
because he happens to be in charge of
the Union Territory also.

As you know, this Transport of
Delhi does not directly come under
the Ministry of Transport and Shipp-
ing; so far ag the STA is concerned,
they are a quasi-judicial body and
they have to determine these things.

So far as hig question regarding in~-
crease in the bus fare is concerned...

SHRI VASANT SATHE: Where
Were you at 5.30 p.m.?

MR, SPEAKER: He had written

Rt_mh cariier, He need not answer
1s.

SHRI v .
; : ASANT SATHE: Did he go

MR SPEAKER 1 don‘t think he
thould answer that,

“‘:ﬁ VASANT SATHE: What
special attraction to go home?

and Scooter
Drivers in Delhi (CA)

SHRI CHAND RAM: I had been
given this impression that this Call
Attention Motion would be taken up
at 5.00 pm....

MR. SPEAKER: Mr. Sathe is more
interested in knowing whether yom
will provide a bus. ..

AN, HON. MEMBER: To go to
‘Quawwali’

SHRI CHAND RAM: Whenever
there is a request from hon. Mem=
bers, we do...

MR. SPEAKER: Mr. Sathe, you
send a request and he will do,

SHRI CHAND RAM: Otherwise,
it may remain unutilised. I think he
will not like the buses to lie idle,
without any passenger.

So far as the question regarding
his fear about increase in bus fare
is concerned, we have done our littl§
bit and we are not going to increase
the bus fare further. I can assure
him that.

SHRI BALWANT SINGH RAMO-
OWALIA (Faridkot): The taxi and
the three-wheeler business was al-
ready facing hardship due to increase
in the cost of maintenance and in
the prices of spare parts. The increa=
se in the price of petrol has further
added to their hardships. Now,
mild and strong attacks have been
made on the hon. Minister by the
Opposition. 1 certainly appreciate
the hon. Minister for his quick action
in getting the problem solved, He
interveneg very gquickly though he
was late jn corung to the House and
he tried his ievel best to prevent it
and to get the problem solved in
consultation with other concerned
bodies,

Now, so far as the situstion regard-
ing the taxi-owners and the three-
wheeler owners are concerned, there
is a 25 per cent hike in the fares. I
would like to bring to the notice of
the House through you the hardships
faced by the public. One is: in the
early hours of the morning whem
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peop'e come to the city and alight
from the trains in the railway stations
and also at the inter-stale bus termi-
nal when they come by the night
buses, they have tg stand in the queue
to get a taxj or an auto-rikshaw.
When you say, ‘I have to go to New
Delhi or to the Meena Bagh in New
Delhi or North Avenue or South
Avenue’, they refuse to take the
passengers and the cases of refusal
are jncreasing both by the taxi-
owners and the three-wheeler auto-
tikshaw owners. I want to know,
will the Minister help the people
from these refusals?

Secondly, the existing normg are
that only 2 persons are allowed in an
auto-rikshaw, Now with the increase
in the price of petrol, the fares have
increased, So will the Minister allow
the auto-rikshaw drivers to carry
three persons in the auto-rikshaws so
that some relief is there for them?

MR. SPEAKER: It doeg not arise.
Yes...the Minister,

SHRI CHAND RAM: So far as the
refusal to take the passengers to their
destinations is concerned, we have
been receiving complaints regarding
that and we have taken steps in that
regard and we have in fact directed
our Traffic Police to look into this
aspect. .. (Interruptions)  They have
created a ceil and the Delhi Directo-
rate of Transport also have created a
cell to Jlook into these complaints.
Then through the Press and the TV
they have told the public to take the
assistance of the Trafic Police or in=
form the Directorate of Transport in
case of such refusals and they have
given the {elephone number glso...

SHRI K. GOPAL (Karur): What is
the number?

SHRT CHAND RAM: And as soon
as & complaint is received that a
particular auto-rikshaw driver or a
taxi driver has refused to take the

passenger. . .

MARCH 6, 1070

and Sovoter - 388
Drivers in Delhi (CA)
MR. SPEAKER: May I inform you,
Mr. Minister, that in Bangalore they
post a Policeman and he directs.

SOME HON. MEMBERS: Also in
Madras.

SHRI CHAND RAM: In fact, even
to-day I have consulted the Traffie
Superintendent and the Delhi Direc-
torate of Transport and they have
assured me that they will see that
these complaints do not recur,

His secongd question regarding
allowing auto-rikshaws to carry three
persons, that will be considered.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour). At the outset, T would
like the hon. Minister to take the
initiative of calling a conference at
Delhi of all Transport Ministers of
States and also Finance Minister after
the Parliament has cleared the Budget
to decide ag to what will be the real
policy, as to what is the policy that
should be adopted in order to save the
people who are toiling and running
the taxis and scooters and at the same
time see what best can be done for
the passengers and the users, I would
like to have an assurance now ¢n that
from the hon, Minister,

Here, in this case. if the call atten-
tion had taken place yesterday, it
woulg have been one thing. To-day I
will have to cover what has happened
before and what will happen to-
morrow. .. (Interruptions), Complica-
tions have heen created,

On 2nd of March, 1979, the taxi and
scooter operators, after waiting for
over 72 hours, ..

12,25 hrs,

At this stage some persons from the
Visitors' Gallery shouted some slogans
and threw some leaflets and a piece
of black cloth on the floor of the
House,

Sir, on 2nd of March, 1979, after
waiting for about 72 hours, the taxi
and scooter operators met the Chief
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| Executive Councillor. .. (Interruptions)
On 2nd of March the taxi and scooter
operators after waiting for about 72
hours met the Chief Executive Coun-
cillor, Mr, Sehni and officials of the
State Transport Authority and they
expected an ad hoe increase in fare.
They did not go on strike till 2nd
March. They showed patience. When
on 26th at 5 P.M. they took a decision
that they are going to levy new im-
position why on earth Mr, Chand Ram
and his Ministry and State Transport
Authority of Delhi could not convene
meeting the same evening and decide
the moatier then and there. I must
thank the taxi and gcooter operators
thal they waited almost for 72 hours
even when they were made to pay
25 per eont extra on the rost of
petrol. They have been generally
very praceful. T do not know of any
casp of violence, The authorities
withovl applying mind came with g
heavy hand ang warned dvivers not
to charze ang ask for exira money
althnu 'b they had to pay about 20 per
ceot hirher price for the petrol and
lubr'eant:.  Through various media
poiice were informing public lo refuse
paymrnt nf such inereased fares and
they wanteq eomnlaints to be trans-
mitted to certain te’ephone numbers,
For an emargent meeting of the State
Tran<port Authority a 48 hours' notice
is necesaory. T would like to ask why
notice was not served on 28th evening
itself so that the meeting could have
been held on 2nd evening and thus
increase granted ang thousands and
thousands of people could be saved of
ubter horassment at the railway sta-
tion, airports and hospitals.

Sir, over and above the price of
Petrol, price of cars has touched sky
high level which js now about
Rs. 45,000. So, taxi driving has be-
Come very unremunerative. In North
Avenue now the total number of taxis
available js not more then nine
Whereas earlier there used to be forty.

¥ say that
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Now, 8ir, look at the comparison.
At Caleuttg ' the government inter-
vention has endeq the strike. At
Bombay prompt action hardly creat-
ed any problem.] must admire the
Maharashtra government for prompt
decision. Here the Director or irans-
port, Mr. Fotedar taking shelter un-
der the pretext he didi not receive
official information about the settle-
ment in Bombay. Every paper
carried news about it | It
is foolish to say decisiong taken
at Delhi could not possibly be
influenced by what happened else-
where, It is fool hardy. The demand
for increase in fare was purely ad hoc.
If the Parliament decides to reduce
the Aduty, the fare could be reduced
simultancously. But then, Sir, the
high cost of the cars should not be
lost sight of. Then there is also 30 -
per cont rise in prices of tyres and the
quality of tyrc has become sub-stan-
dard Tt iz the total inefficiency lazi-
ness and fool-hardiness on the part of
authoritics concerncd that has caused
immense hardship.

MR SPEAKER: Please put the
question now.,

SHR] JYOTIRMOY BOSU: In
some of the today’s newspapers it has
been stated that night charces, that is,
between 11 PM to 5 AM will be
10 per cent and in some other papers
it is mentioneq that it will be 20 per
cent. The n~nt is whether this will
be on the fr-» shown on the meter or
it will pe over the meter fare plus 25
per cent. That b : not been clarified.
The definition of the word ‘night’ has
not been clearly defined. What js the
relevant time—the boarding time or
alightening time or the journey time.
The government should have given a
press notification clarifying all these
things. In some papers it is stated
that there is g rise in the waiting
charges and the luggage charges. In
some other papers it has been stated. ..

SHRI VASANT SATHE: His taxi
always goes off the road.
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SHRI JYOTIRMOY BOSU:... that
the waiting charge has been increased
to Re. 4 an hour and the luggage
charge to 50 paise per piece. But the
dimension and weight of the luggege
hag not been shown,

MR. SPEAKER; Please come to the
question. You have made @ Ilong
speech.

SHRI JYTIRMOY BOSU: Sir, the
Ambassador car can easily take five if
not six passengers, besideg the driver.
But, although I have been writing to
the Home Minister for the last 3 or
4 months to announce this, he is sit-
ting light over t(his. If the cost is
more, by carrying more passengers,
it is compensated in one way. But it
is not being done, Shri Dhanik Lal
Mandal is sitting tight over it. I
would like to know whal he is doing.

MR SPEAKER: Mr, Bosu, please
conclude, Please come to the ques-
tion.

SHRI JYOTIRMOY BOSU: I am
coming to the question. This ricketty,
tin-pol car calleq Ambassador...

MR. SPEAKER: No, no, You cannot
go on like this. You cannot go into
all these aspects. We are not on cars.
We are only on the subject of strike.
Please come to the question.

SHRT JYOTIRMOY BOSU: Taxi is
what?

MR SPEAKER: You cannot go on
like this,

SHRI JYOTIRMOY BOSU: Is taxi
bullock-cart, Sir?

MR, SPEAKER: I dont know
about that, Please comg to the ques-
tion.

MR. JYOTIRMOY BOSU; I am
coming, Sir.

MR. SPEAKER: You have taken
more than 7 minutes.

MARCH &, 1070 and Soooter
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SHRI JYOTIRMOY BOSU; Why
have the tyre priceg been raised?
What is the profit figures of Dunlops
in India?

MR, SPEAKER: Mr, Bosu, all those
are matters not related to this. It
does not arise, please. This subject
does not arise. Please come to the
question.

SHRI JYOTIRMOQY BOSU: 1lam
not referring to Rajdoot o Ambas-
sador....

MR. SPEAKER: Now you go on to
cultivation of rubber, cultivation of
trees and so on. All that you will
come to' No please You have made
your point a!l right, Now let the
Minister reply.

SHRI JYOTIRMOY BOSU: I would
like to have an explanation from the
hon Mini-ter, Let him give the ex-~
planation before the House, why Mr.
Fotedar, a responsible authority
connected with this matier. |

MR. SPEAKER- Yes, that is a valid
point, when the Maharashtra Govern-
ment had done it. ..

SHRI JYOTIRMOY BOSU: Why
did he not convene a meeting im-
mediately when the Budget was laid
un the Table of the House, Why is it
that within 48 hours a meeting was
not held. And, why was the fare
rise not accorded?

MR SPRAKER: That is the only
relevant point.

SHR1 CHAND RAM: Sir, I have
only clarified the legal provision
There is the legal provision under
which the State Transport Authority
could not unfiaterally raise the fares,
as demanded by the taxi drivers,
without hearing all the interests
concerned.

MR, SPEAKER: The point was
made about ad hoc increase.

SHRI CHAND RAM: That was the
legal provision. He knows that the
Budget was taken up at 5 PM . I
must have been contluded at &8 PM.
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MR. SPEAKER: Later on.

SHRI CHAND RAM: So, it could
not be held on that day. On the
next day the necessary notice was
issued. As I said 48 hours’ time is
required. And, as you know, 48
hours ended in the- evening of the
3rd. 4th was a Sunday. And on the
5th, Sir, this meeting was held, So,
these are the things which happened.

And so far as the increase in fare is
concerened, we have taken into
account. ...

SHRI JYOTIRMOY BOSU: But
how could the Maharashtra Govern-

ment do it?

SHRI CHAND RAM: Sir, accord-
ing to the information supplied to me,
t1ll yesterday, Maharashtra had not
ncrcased the rates. This is the in-
furmation that has been supplied to
me

SHR1 K GOPAL Two days back it
appeared in the newspapers that the
Malaashtra Government had already
me say that the number of taxis has
intreased the fares....

SHIRI CHAND RAM: An assurance
m: v have been given, Here also an
assirance was held out. The taxi
dvivers have their many unions.
Thar unions met the Director of
Transport, Delhi and the State Trans-
port Authority. They have been told
that they should mot increase the
fares unilaterally without any back-
ing of the legal provision. And, they
undertook that they will not increase
the fares.,.,

SHRI VASANT SATHE: They
have to pay for higher petrol. Who
will suffer for that?

tMR. SPEAKER: You please answer
he other one. That point has been
covered,

SHRI CHAND : The legal
mwmhﬁn"téng‘mﬂadm
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SHRI VASANT SATHE: They go

on paying 25 per cent more for petrol.
Don't give any gratuitous advice.

MR. SPEAKER: Mr. M, V. Chan~
drashekara Murthy-I have called the
next Member—Shri Chandrashekars
Murthy, You have answered the
point,

SHRI JYOTIRMOY BOSU: Let him
complete his reply.

SHR] CHAND RAM: Sir, Mr. Bosu
made some point saying that the
number of taxis have decreased, Let
me say that the number of taxis has
not decreased.

According to the information which
has been supplied to me, the number
of taxis has 1ncreased from 4000 to
5600. They have increased the num--:
ber of taxis rather than decreased.

SHRI JYOTIRMOY BOSU: They
have been registered, but have not
come on the road,

STIRI M. V. CHANDRASHEKHARA
MURTHY (Kanakapura): Sir, as you
are aware, thousands of taxis and
scooters went off the road for four
days in protest against the rise in
petrol price following the imposition
of ncw duties in the Union budget
presented to the Parliament on the
281 February. There was a lot of
hu~ - *d ¢~v throughout the country
and Governmori had not taken note
of it till vesterday evening. This is
the most unfortunate and irresponsi-
ble behaviour on the part of the Go-
vernment.

The Minister in his reply has stated
that the State Tramsport Authority
is empowered to raise the fares in
respect of taxis and scooters. This is
the most irresponsible reply by the
Minister. Ultimately, the Govern-
ment is responsible for all the hard-
ship caused to the people.

should have entered into a dialogue
with the taxi and scooter people and =
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proportionate increase in the fare
should have been approved which
would have avoided the strike.

I would like to know from the Go-
vernment, why the Government slept
over the matter for the last four days
and whether the Government ispre-
pared to withdraw the imposition of
duties on diesel at least, otherwise

rise in fares in buses would hit the
commonman,

MR. SPEAKER: You need not re~
ply to the last question; tp the other
questions, you have already replied.

1243 hrs.
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STATEMENT RE: APPOINTMENT
OF A JUDGE TO THE DELHI IlIIGH
COURT

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
{SHRI SHANTI BHUSHAN): Sir,
during the course of discussion on the
Special Courts Bill on 1st March,
1979, a reference was made 1o the
‘Kissa Kursi Ka' Case and in that
context an Honourable Member, Shri
Vasant Sathe, made the observation
that an assurance had been given to

_ the District and Sessiong Judge, Delhi,
who tried that case, that if “You hand
over the conviction, you will be made
a High Court Judge”, As this re-

. mark hag cast a most unfortunate and
falge aspersion on the Judiciary as
well gs government, I have sought
this opportunity to take the House
into confidence at this stage itself and
apprise the Members of the real
faots, p

MARCH 8, 1979
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Shri Vohra ig the senior-most offi-
cer of the Delhi Higher Judicial Ser-
vice. The proposal for his appoint-
ment as Additional Judge of the Dethi
High Court was, in accordance with
the procedure laid down, initiated by
the Chief Justice of the Delhi High
Court. At that time there were 20
Judges in position in the High Court
and five appointments remained to be
made, Although there ig no legal re-
quirement to this effect, an effort is
made to keep the proportion of ser-
vice Judges at one-third of the total
strength of the High Court, At that
time therc were six service judges in
the Dethi High Court and the Chief
Justice of the Delhi High Court had
mentioned that his recommenclation
to appoint Shri O. N. Vohra would
be in keepng with the resolution of
the Chief Justices’ Conference reqard-
ing the desirable proportion of ser-
vice judges in a High Court,

The Chief Justice of India who was
consulted advised that Shri O, N. Vo-
hra he appointed as Additional Judge,
Delhi High Court. As Shri Vohra had
an excellent record and the proposal
1o appoint him was in order in every
respect, it was approved by the Pre-
sident,

When the recommendalions of the
Chief Justice of Delhi High Court and
the Chief Justice of India had been
recerved the proceedings in the ‘Kissa
Kursi Ka' Case were at an advanced
stage and the recording of the pro-
secution evidence was almost com-
plete. It was felt that it would not
be in the public interest to elevate
him till the case had concluded since
any such step might necessitate re-
examination of witnesses by his suc-
cessor causing great inconvenience
both to the defence and the prosecu-
tion The Chief Justice of the Delhi
High Court, with whom I diseussed
this aspect agreed with this view and
was of opinion that while a decision
on the proposal could be taken at
that very stage, the actual notifica-
tion might be held up till the con-
clusion of the ‘Kissa Kursi Ka' Case-.
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This course was also approved by the
Prime Minister and the President_

IL will thus be seen that approval
to the proposal to appoint Shri O. N
Vohra was accorded in the wusual
course and had no link whatever with
the decision in that case. Indeced, it
wae accorded well before the conclu-
gsion of that case so that no suspicion
should arise that the outcome of the
Kissa Case determined or could de-
termine the decision of the appoint-
ment of Shri O, N, Vohra as Judge.
It is only the notification of his ap-
pointment that, for the reasons men-
tinned above, was held up for some
time  This notification is now pro-
posed {¢ be issued.

I am sure Members of this House
inrluding those on the Benches of the
Oppno-ition will agree after this re-
ciel of facts that the imputation of
anv motives is most unfair to Govern-
ment as well as the Judiciary.

1248 hrs.

MATTERS UNDER RULE 377

MR, SPEAKER: Now matters un-
der Rule 377,

(Inferruptions) **

MR. SPEAKER: Nothing will be
recorded. Now Mr, Dhondge,

(i) DAMAGE CAUSED TO THE STATUS OF
NETAJT SuUBHAS CmANDRA Bosz AND
MAHATMA GANDHI IN ANDHRA PRADES

b dten (wRy) o wwe amgw
ﬁmsw%m#q&uﬂaﬂwlﬂtm
T ® WA oY 4TH WTET BT ST WTEiny
T & | W WA & e gfvaw fared frd

¥ s@ra 4Y oy 9% 23 orvady 1979 WY Rawoy
REGE T ]

(ii}) MAHARASHTRA StaTE Roap Trans-
PORT CORPORATION

SHRI R, K. MHALGI (Thana): Sir,
under rule 377, I wish to raise the
following matter;

According tg the provisions of Sec-
tion 23 of the Road Transport Cor-
poration Act, 1950, the Government of
Maharashtra and the Central Govern-
ment provide capital contribution to
the M.SRT.C.: in the ratwo of 2:1;
This capital coniribution is provided 1o
the Corporation in order to cnable it
to meet the expenditure of ecapital
nature, such as purchase of chasys,
lands and machinery, construction of
depots, bus stations ete, The M.S.R.
T.C. started incurring losses from the
year 1870-71, and by 1974=75, the
tolal accumulated losses were of the
order of Rs. 1941 lakhs, The State
Government took several measures to
supplement the steps taken by the
Corporation to put its finances on
sound footing. One of the measures
was to provide capital contribution
of Rs. 500 lakhs in addition to the
contribution of Rs, 100 lakhs already
paid to the Corporation during 1974-
75. The State Government also paid
to the Corporation additional capital
contribution of Rs. 100 lakhs in the
year 1876-T7.

The addtional capital contribution
paid by the state government in the
years 1974-75 and 1976-77 thus comes
to Rs, 600 lakhs and the ghare of the
central government comes to Rs. 300
lakhs. The central government dis-
owned their responsibility to pay the
matching contribution of Rs, 300 laieay
on the ground that the ad hoc con~
tributions amounting to Rs, 600 lakhs
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made by the state government were
over and above the ceiling filled by
the planning commission and were
in fact made for restoration of funds
to the depreciation reserve fund. The
state government has already pointed
out to the Government of India how
this view is directly in conflict with
the view held by the Planning Com-
mission in this regard. This issue
was also taken up with the Minister
of Railways and as desired by him
certain information required by the
Planning Commission to take a deci-
sion has already been forwarded to
the Commission,

The central government, Ministry
of Railways should therefore, imme-
diately see that the arrears of caprtal
contribution of the order af Rs. 350
lakhs be cleared to the Maharashtra
State Road Transpart Corporation be-
fore the close of the current financial
year. that is 31st March, 1979. Since
the hon. Minister is in the House, I
should like him to make a statement
on my 377,

‘(ill) SHORTAGE OF WAGONS FOR TRANS-
PORTING SALT

SHRI VASANT SATHE (Akola): It
is reported in the Sunday Standard,
Bombay dated 4-3-1979 that salt mer-
chants along the western railway are
facing a cripling shortage of railway
wagons for transporting their pro-
ducts to consuming centres in various
parts of the country and as a result
the piles of salt packed in gunny bags
are lying along the wharves. In Fe-
bruary for example less than half the
demands for wagons made by the tra-
ders and manufacturers was met by
the western railway authorities. In
fact the backlog of unmet demands
has increased to one month, This is
happening despite the fact that the
gonal quota on a monthly basis has
feen fixed by the government salt
department, The situation is getting
eritical and there is every possibility
of shortage of salt at the consuming
centres, Shri Dandavate is here and
he can make a note,

MARCH 8, ¥
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THE MINISTER OF RAILWAYS
PBOF'. MADHU DANDAVATE: | am
listening to what you say very care-
fully, |

SHRI VASANT SATHE: In view
of the above I urge upon the govern-
ment to take immediate action in the
matter and ensure that adequate num-
bers of wagong are provided to meet
the situation. I hope the Minister wil}
not become namak haram,

360

(iv) SETTING UP OF A PETRO-CHEMICAL
ComPLEX 1v KERALA

SHRI K. A. RAJAN (Trichur): The
Cochin refinery had submitted to the
central government a proposal to ins-
tal a secondary procuring facility in
the refinery for the conversion of the
furnace oil into LPG and diesel nil.
After the implementation of this faci-
lity the refinery can process hundred
per cent Bombay High crude or im-
ported crude or a mixture of Bombay
High and imported crude, Thig pro-
ject is estimated to cost Rs. 30 crores.
It is highly remunerative also.

Once the proposed secondary pro-
cessing facility is installed high ex-
tane value petroleum could be avail-
able with the coming up of the above
mentioned catalytic cracking unit the
entire straight run naphtha will be
available for fertiliser and petro-che~
mical production and the catalytic re-
former and the naphtha desulphurica~
tion units will be available for more
productive use for making valuable
aromatics, In view of the above it is
proposed a new aromatic complex
ghould be set up, based on the naph-
tha available from the Cochin refinery
and using the catalytic reformer and
naphtha desulphurication mentioned
above,

The Kerala Chief Minister had
writen to the TUnion Petroleum
Minister forwarding a copy of the
scheme and requesting for starting
an arcmatic complex in Kerala.
The &State government hes also
offered to invest Rs. 25 crores
for down-stream” project, Wow pre-

o
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peration of a project report for petro-
chemical complex is being antrusted
with M/s. Engineers India Ltd. The
establishment of the complex will help
to diversify production at FACT, Co-
chin and also Hindustan insecticides.
I request the Union Government to
take urgent steps for sanctioning a
petro-chemical complex in Kerals,

(v) RETRENCHEMENT OF THE WORKERS
or SIiMPLEX CONCRETE PILEs (INDIA)

Private LT,

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Sir, under rule 377,
I want {o mention the following mat-~
ter of urgent public imrortance,

The workmen of Simplex Concrete
Piles (India) Pvt. Ltd, are under
constant repression from December,
1978, The management has un-
leashed a reign of terror on the
workers with the direct help {rom
Delhi Police, The management of the
above Company vindictively terminat-
ed the employment of 120 workers at
Okhla site and Ashok Road-Windsor
Place site on 20th December 1978 even
without paying them their earned
wages On 8th January 1979 they
again retrenched 60 workers at the
R. K. Puram site, In all these attacks
perpetrated on the workers, the Delhi
police directly helped the management
and terrorised the workers by carry-
ing on arrests and dismantling the
houses of the workers and preventing
them from carrying on their protest
movement. On 28th January 1878, 70
workers were arrested by the Melhi
police in their attempt to suppress the
movement against the Simplex
management,

I strongly condemn the role of the
Delhi Police and demand of the Delhi
Administration that the police force be
restrained from interfering with the
legitimate movement of Simplex wor-,
kers and take immediate steps for
their reinstatement of 180 retrenched
workers. 1 also urge upon the Minis-
ter to effectively intervene in the mat-

ter for reinstatement of the retrench-
ed workers,

PHALGUNA 15, 1900 (SAKA)

rule 377 3032

12,58 hrs,

RAILWAY BUDGET 1979-80—
GENERAL DISCUSSION—contd,

MR. SPEAKER: We will now take
up further discussion of the Railway
Budget, Shri Mohanarangam will
continue his speech,

SHRI RAGAVALU MOHANARAN-
GAM (Chengalpattu): Mr. Speaker,
yesterday I was discussing the passen-
ger amenities, especially for Jong dis-
tance passengers, Before dealing with
the various aspects of the difficulties
felt by the passengers in the Southern
part of the country, I would rather
like to quote the budget speech of the
hon, Railway Minister, Prof, Madhu
Dandavate. In the concluding portion
of his budget speech, he has sought
the co-operation of all sections of the
House and the people for the develop-
ment of our country. There he has
talked about the lofty peaks of the
Himalayas and the sacred shores of
Kanyakumari. I appreciate his res-
pect for the development of the coun-
try from the Himalayas to Kanyaku-
mari and his patriotism for our coun-
try, Because, whenever he comes
down the Vindhyas, he talks of pat-
riotism and of the area from Himalaya
to Kanyakumari.

Yesterday an hon. Member was
pointing out that when there is a will,
there is a railway and when there
ig no will, there is survey only.

AN HON, MEMBER: It was men-
tioned by your voter.

SHRI RAGAVALU MOHANARAN-
GAM: Yes, my voter, Shri O. V. Ala-
gesan, On page 18 of the Budget
speech it is stated:

“Surveys for a new broad gauge
line from Karur to Madrai and
gauge conversion from Madurai to
Tuticorin in Tamil Nadu were ap-
proved in the supplementary grants
obtained in January 1979.”
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But, when there is no will, there is
only a survey. I think our hon. Rail-
way Minister is not having any will
and that is why steps have not been
taken to take up construction work on
these lines, And for the past one de-
cade we have been asking for the lines
from Madurai to Tuticorin and Karur
to Madurai and Madras to Erecde.

MR, SPEAKER: The House stands
adjourned till 2 O'Clock,

13.01 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Colck.

-
———

The Lok Sabha re-assembled ajter
Lunch at Five Minules past Fourteén
of the Clock.

o

[Mr. DEPUTY-SPEAKER in the Chair]

RAILWAY BUDGET, 1979-80—
GENERAL DISCUSSION-—contd,

MR, DEPUTY SPEAKER: Shri Mo-
hanarangam; You may begin the third
instalment of your speech

SHRI RAGAVALU MOHANARAN-
GAM: Mr, Deputy-Speaker, Sir, my
speech on the Railway Budget is a
very lengthy speech. I started my
speech yesterday evening at 5-20 P.M.
and I um still continuing my speech,

MR. DEPUTY SPEAKER: It is the
third instalment of your speech,

SHRI RAGAVALU MOHANARAN-
GAM: Yesterday, I was discussing
something about the passengers, spe-
cially the passengers by long-distance
trains. Today, I am going to speak
something about the passengers by
short-distance trains.

MR, DEPUTY SPEAKER: I sup-
pose, your speech also will be a short
one,
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SHRI RAGAVALU MOHANARAN-
GAM: I am the only member speak-
ing on behalf of the Anna DMK party,

MR. DEPUTY SPEAKER: All right,

SHRI RAGAVALU MOHANARAN-
GAM- I hope, what I speak will be
understood by our Minister uf State
for Railways here. I think, he has
sufficient knowledge of thp language
in which I am speaking at present, I
will speak in such a way that my hon,
Triend will also understand.

I am going to speak about the Mad-
ras city and what I speak about the
Madrag city will be applicable to all
the leading citics of our country.
There is a short distance railway line
from Tambaram to Madras Beach.
Thousands and thousands of passen-
gers are iravelling daily from Tamba-
ram 1o Madras Beach, There are
aboui 32 to 35 cleetric trains which
are runnineg on that line and more
than 1.25.000 monthly season ticket
holders are there. If a passenger
starts from Tambaram, within 35 mi-
nutes he has to reach Madras beach.
Most of the passengers travel hanging
arounq windows and there are about
half a dozen accidents every month.
Adding to their difficulties, the hon.
Minister of Railways has enhanced
the rates of monthly season tickets.
In the past 25,000 used to purchase
first class season tickets. 1 undeq:stand
something about the law of diminish-
ing returns and increasing returns
Thinking we will get more revenue by
increasing the first-class rates, he has
inereased it by three times. But, &s
T have told you already, about 1,25,000
passengers are travelling from the
Madras Beach to Tambaram, out of
which 25,000 people will be first-class
season ticket holders. If you increase
the rate for the first-clags season tic-
kets, it means that this 25,000 will be
reduced to 5000 to 8000 and the bal-
ance will travel only by second-class
and not by frst-class—while ak
ready they are hsnging st the
doors and windows, Most of thes®
25,000 will trave] only by second-class
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and not by first-class as the Hon K Mi-
nister had said during his speech on
the Railway Budget. Not only that:
even milk vendors and vegetable ven-
dors coming from Vivipuram, Chengle-
pet, Tambaram etc, are now (ravel-
ling by first-class even though the
first-class fare is higher than that of
the second-class, for the simple rea-
son that they can carry their milk ete.
safely, But now une can expect them
{o purchase only second-class season
tickets since the rate has been increas-
vd by three to {our time. 1 would
therefore request the lion. Minister
to consider this aspect and re-uce the
rate {0 the old Jevel. Moreover, we
arc talking of decentralisation now:
we were going to  shift some urban
ropulation to the rural areas, But if
the season ticket rate is doubled or
trebled, nobody will go to the rural
wreas: they will confine themselves 1o
ihe city area, Already the population
here is 25 to 30 lakhs gnd it will
double itself in 10 to 15 years. I
would therefore request the Hon. Min-
ister to reduce the rates,

Now, I have already told you, both
m person and through letters 1o the
Hon, Minister about a very import-
ani Railway Station which s consi-
dered to be the gate of South India.
Just like the Gateway of India, we
have a gate for the entire South India,
and that is the Egmore Rallway Sta-
tion, It was constructed years ago
and the platform is only four to five
feet, Passengers get down at this
Railway Station in order to go to Ti-
ruchi, Madurai and other parts of the
country, Thousands and thousands of
Deople are getting down at Figmore
Railway Station and, after getting
t_i-awn, it takes fifteen minutes for them
Just to come out. I have already ask-
ed the Hon. Minister to re-model it
or Tepair it or construct it afresh, 1
do not know why the General Mana-
ger of the Rallways and other officer
concerned and the Railway Minister
and the Minister are
not in a position to look after all these
small, petty things.

Now, I have told you wilh regard to
the Madras City. You may think I
am always talking about Madras, but
that is because I can talk only about
the place I come from and represent.

The Madras Cily consists of two
parts, the north and the south. There
is a Railway gate which divides the
two paris. About 15 lakh people are
staying in southern Madras City and
about 15 lakhs are in north Madras
City. but the entire city population is
dependent on north Madras because
lakhs and lakhs of pecple are work-
ing in north Madras only. We have
industries, companies and Government
«ffices mostly in nerth Madras City.
RBui this Railway gale completely
divides the city into {wo paris. and
all ihe people. going by car, cycle or,
otheiwise. have to cross the railway
gate {0 go to north Madras eity. Un=
less and until they cross the railway
rate people {from  south Madras can-
not go to north Madras. Bul the peo-
ple have to wait for hours together
just for opening of the gales, Especial-
lv from eighi to ten in the morning
and during peak hours, for about one
or two hours the gates are not open:
they are closed, completely preventing
people from going from the southern
city to the northern city. It is not an
exaggeration to say that there was &
case of a lady in an advanced stage
of pregnancy having to complete
everything in the car itself because
she was not in a position to crosg the
railway gate. I would request the
hon, Railway Minister to have over-
bridges and under-ground bridges
constructed at least for the city area.
For the past 25 years we have been
representing for this, From Madras
city to Guindy it is only 11 miles and
from Guindy to Tambaram it is six
miles; so, it is a question of only 17
miles and there are only seven or
eight railway gates. If you spend
Rs. 2 or 3 crores, you can easily have
these seven or eight over-bridges or
under-ground bridges constructed, By
this, the problem of the entire city
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population, 35 to 40 lakhs of people,
will be definitely solved.

Two or three days ago the Minister
for Energy has pointed out that they
have coal in ebundance, Qur Minis-
ter of Rallways was also saying some-
thing about wagons; he was saying
that he was having thousands and
thousands of wagons and that if any-
body wanted 'wagons, he could give.
In Madras, the brick industry, the
textile industry and the salt industry
are suffering a lot because of the
shortage of coal. Singareni and Chand
are prepared to send 150 wagons of
coal. When I asked our Railway Min-
ister he sald that he had wagons, But
we have received replies stating that
at present they have no wagons and
that, unless and until they get the
wagons, they are not in a position to
send coal from Singareni and Chand
to Madras area, The entire south is
suffering because of this. The salt in-
dusfry, the textila iIndustry and the
brick industry are depending on the
coal which comes from the northern
part of the country. I do not know
why our Railway Minister is not in
a position to give the wagons, I want
to be intimated of the exact stage at
which the matter stands at present
with regard to wagons, I hope the
Minister of State in the Ministry of
Railways will give a proper reply as
to why they have failed to give wa-
gons for being sent {o the southern
part of this country,

I have already spoken for the tra-
velling public, the passengers, Now,
what about the railway employees?
They have been asking for bonus, but
the Government say ihat Railways is
not at all an industry; it is only a
government department; that is why
they are not in a position to give
bonus to the railway employees, What
.are the rules on the basis of which
bonus is given to the employees of
ifhe Life Insurance Corporation? There
are also some government undertak-
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ings where the employees are given
bonus. I would like to knoww why
Government have falled to give bonus
to the railway employees, That may
be one of the reasons why accidents
occur very often in the Railways.

A person who joins the Railways
as a clerk has to retiteonly as a
clerk. He is not getting promotion.
20 years before, if a father of a girl
asked a boy as to where he was work-
ing and if the 2oy replied that he was
working in the Railways, without any
hesitation he was giving his daughter
in marriage to the person working in
the Railways. But now if anybody
says that he is working in the Rail-
ways, no father of a girl would come
forward to give his daughter in mar-
riage to him, because, whatever may
be his position in the Railways, once
he enters the Rallways in any capa-
city, he will reire only in the same
capacity in which he entered, I know;
some of my class-mates are still work-
ing as Clerks in the Southern Railway
General Manager's office, in the Ac-
countg Department; they entered as
Accountg Clerk in 1958 and they are
still working as Accounis Clerk, They
say that they are not getting any
promotion.

Mr, George Fernandes used to talk
about railway employees. He was the
champion of the railway strike in
1974. He was the person who was
demanding that an employee, after
serving continuously for ten years in
a particular post, should automatically
get the promotion, I can show thou-
sandg and thousands of employees
who are working for the past 20
years in the same scale of pay; the¥
are still waiting for promotion. What
Mr. Fernandes said in 1974 is still in
existence; the position is  still the
same, Prof. Madhu Dandavate and
Mr, George Fernandes have not been
in a position to solve tihis problem.
Bo, 1 request the hon. Minister to do
something here, After reaching 8
certain stage or at least the maximum,
even though they may not be given
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promotion, they should at least be
given the next scale of pay. This
should be sp not only in respect of
employees working in the Railways
but also those working in other Cen-
tral Government Departments, This
request has been there for the last
two years from our side of the Ben=
ches.

Next, Sir, I come to claims. ‘We
are just settling claims within 37 days
and we are going to reduce the time
lar fo 2 {0 3 weeks only.” This is
what the Railway Minister has said.
Sir. {hat is not the case. Settlement
of claims is completely dependent
upon the person’s approach. There is
a relationship between the persons
whg claim and the persons who settle
the claim. If the person is somewhat
an influential man, then settlement
will be done within 3-4 days and if
the person does not have such an in-
fuence, it will take years to settle it.
So the average he can show as 37
days or 25 days or 24 days. Sir, that
is the pitiable condition of our Indian
Railways,

Then he talks high of the Railways.
He talks about the unification of the
nation and he is seeking co-operation
from all sections of the community.
He was pointing out something about
the lofty peaks of the Himalayas and
the sacred shores of the Kanyakumari,
‘The entire area, the length and
breadth of the nation is common to
me. I am an Indian citizen. I do not
belong to Gujarat or Maharashira, I
am the man who loocks after the entire
thing. The entire 650 million people
of this country are completely depen-
dent upon me’ —this is what the
Rallway Minister says, Ag I already
told you, if you just see the rallway
Budget, our State of Tamil Nadu has
been completely neglected. Al that
he is pointing out {s about some sur-
veys but there is no implementation.
Where is the Madras-Trivandrum
route? Where is the Madras-Tuticarin
Toute? What shout the bridges? What
about new lines? He Bas ooened only

6 new lines in the whole country. Has
he given at lepst one new line to the
southern part of the country? 1 come
from tlie South. There is such a dis-
crimination, Sir, I am not talking
about the north and the south, but
that may be talked about—North and
South. That diserimination is shown
in the railway budget. But I hope,...

SHRI RAM MURTI (Bareilly):
Tamil Nadu has already toc many.

SHRI RAGAVALU MOHANARAN-
GAM: No, Sir. You are imagining
impossibilities, Let us not imagine
impossibilities. I come from the deep
southern part of this country. I am
speaking from my heart. I am not
speaking from my lips. I am not
speaking on the basis of regional feel-
ings, Sentimentally I am speaking, IT
you come to the south, can you Show
me after Villupuram any broad gauge
line? You cannot show....

SHRI RAM MURTI: Why do you
want hroad gauge?

SHRI RAGAVALU MOHANARAN-
GAM: That is not the case. You are
here only. You have not crossed the
Vindhyas. You, Members, spoil the
unity of the mnation—nof{ the M'inis-
ters. They just listen to me properly.
I am representing 25 million people
from my part of the country and it is
my bounden duty to represent my
constituency people. I know where 10
say, what to say, to whom to say and
how to say. I told about the hon.
Members, They are imagining im-
possibilities. Let not our hon. Minis-
ter imagine impossibilities, They are
creating all sorts of complications.
There is a hue and cry especially in
the southern part of this country, The
southern part has been completely
neglected and even though they have
included something in the Railway
Budget, I hope in the Supplementary
Budget they will have some new lines
for the southern part of this country,
especially for the place I represent;
not only that, from Madras to Kanya-



1t Y

1079-80 Gen. Dis,

‘I am not interested in exp]am-

mm wwm

ﬂ!ﬂﬁ!ﬁ

MARCH §, 1979

Rly,
With these words, 1 thank you, Sir.

AN HON. MEMBER: Any way he

[Shri Ragavalu Mohanarangam]
has made a good speech.

kumari they have to do a lot and I
hope they 'will do it and I also hope

they will double the performance.
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SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Mr. Deputy-
Speaker, Sir, first and foremost I
would like to state that while every-
body hag been welcoming this Rail-
way Budget and been paying compli-
ments to the Railwgy Minister, I
would like to say that the one thing
in which the Railways have improved
is in the PRO work particularly in the
publicity that the Minister gets him-
sclf and that the Railways also get.
But apart from that, when he is talk-
g about surplug budget, I am rather
surprised because I would like to
know where is the operational effi-
ciency, 'where is the report about that
and where is there any mention in
the Minister's speech about the action
on the various recommendations of
responsible committees of this Parlia-
ment, the Public Accounis Committee
and the Estimates Committee.

Let me take just one point and that
15 with regard to pilferage, You are
today wanting to raise the suburban
fares though till now you yourself said
it was g social burden, At the time
of the sirike in 1974, 1 would like to
remind Prof. Madbu Dandavate that
speaking from this side of the House
he said that these social burdens
should go, that Government should
bear the social burden as is done in
vther countries, And  particularly
with regard to the suburban fares
wha{ did we say? Those who travel,
the commuters of the suburban rail~
ways, are precisely employees of big
husiness houses, employees of the De-
pariments of Government, and em-
Ployees of big business firms. The
burden should go on those employers
and not on the railways and on the
tax-payers, And today what are you
t?ning? You are going outside all
limits in order to inflate your vrofit.
You want now to place the burden
Drecisely on those employees. Who
re they? They are the hard working
employee population of this country
and that {3 why as Shrimatl Ahilya
Rangnekar satd, today you are having
ttouble In Bombay, in Calcutta and

in Madras, genuine distress, genuine
difficulty, genuine opposition of the
commuters of the suburban railways.
Therefore, first and foremost, if you
want to mop up your profit, if you
want to infiate your profits—and every
year You  say: “Here am I,
Madhu Dandavate, come to the galva-
tion of the Indian railways, giving
you a surplus budget” Somebody
called it a hat-trick. Why he mixes
cricket with Physics and Rajlways, I
do not know. But any way, you want
to do that. Don't do it by burdening
the hardworking employees who are
commuting in the crowded conditions
that Shrimati Rangnekar has already
described. Why is it that you cannot
do face saving and have your surplus
from at least checking the pilferage,
from at least checking the wastage
that is there by clearing the various
claims that are there, as the Esti-
mates Committee has pointed out? I
would like to read what has been said:

“The Committee have already
drawn the attention of the Ministry
of Rallways to the fact that in 45 to
49 per cent of the cases during the
last 5 years Railways have been held
liable for the loss and damage caus-
ed to goods while in their custody
for which they had to pay a com-
pensation of Rs. 12 to 15 crores per
year.”

This Report was presented to the
Lok Sabha on 25th April, 1978 and
what is there in this well dressed up
speech with a very poetical ending as
to what you are doing about that in
order to see that your surplus is main-
tained? Instead of that, you run after
suburban commuters. Ig this moral?
It is a totally immoral act that the
Railway Minister is trying to perpe-
trate on the public and onh the poor
commuters of the crowded suburban
railways.

Since I do not have lime, I cannot
go further into details of performance,

The other thing is that the Minister
is never tired of telling me is that he
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will make g constant endeavour {o
keep a2 constant eye on  integrated
transport policy. Where is that?
Again, 1 would like to draw the atten-
tion of the Minister to what the Pub-
!ie Accounts Commitlee has said about
it. And they have poinied out—it is
not only one or twg Members who
have stated that road transport is tak-
ing away business from the Railways
because they are cheaper, more effl-
cient, this, that and the other. That
is not the only reason. The reason is
alsp because you are not courageous
enough to have an nlegrated trans-
port policy to see that where you
have gol good roads and where you
have got cerlain goods that need to
go by roads, they go by road.

Some smoke is coming from some-
where.

MR. DEPUTY-SPEAKER: You con-
tinuc speaking. We will take care of
the smoke,

SHRI K. GOPAL (Karur): She s
making a fiery speech, that is the
reason.

SHRIMATI PARVATHI KRISH-
NAN: The Public Accounts Com-
mittee has said;

“The Committee find that there is
not only lack of co-ordination at the
national level between the two
modeg of transport but as a matter
of fact there is a severe competition
between the two. The road trans-
port has certain inherent advantages
over rail transport such as ., As
pointed out in paras above over the
years the Railways' share of the
total freight has conlinuously gone
down and with the diversion of
short distance and high profit-yield-
ing traffic to the roads, the Railways
have virtually become carriers of
only bulk commodities and other
long distance freight which the
roads do not find profitable to trans-
port or which cannot be convenient-
ly transported by road.”
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The two things link up—pilferage
and integrated transpor{ policy. TFor
that gauge conversion i8 necessary,
and that is also recommended here.
You are refusing Gauge Conversion to
Tamil Nadu., We are served mainly
by the metre gauge. Except for the
Southwest Broad Guage. Shri Mohan-
arangam and Shri Alagesan have al-
ready talked about it. I am not going
to repeat it because I talked about it
last year, the year before, year after
vear. Your pilferage on Southern
Railway is tremendous because you
come up to Salt Cotaurs by meter
gauge, and while vou are waiting for
transhipment, pilferage takes place.
So, on the gne hand vou are paving
claims; on the other hand you are los-
ing freight traffic because why should
those who can send their goods by
road gafely send them bv rail and have
them pilfered?

Since the Minister my dear friend
Shri Sheo Narain is sitting here I now
come to catering. You state that you
are going to departmentalise catering.
In October 1 wrote to vou that on
the Tinsukia Mail which had depart-
mental catering was now being given
to a contractor. I have g'ill got your
reply: “I am having the matter looked
into”. While you are looking into the
matter the contractor is minting
money And the same thing with the
Katihar Refreshment Room. A com-
mitment was made that it would be
departmentalised. What happened?
It i still going on. I do not have the
time to go into further details but you
know them.

One thing 1 want to say about this
PRO work. In this connection I was
very pained at what happeneq when
I earlier raised the fact that the Rajl-
way Minister or the Railway Minis-
try or the Railway Roard or some-
body there sent me something with
the Railway Minister's smiling visage
en it It was in Hindi, I did not know
what it was about. What did he
say? He said. “Oh, you are & Mem-
ber of the Language Commitiee.” 5o,

e
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it was sent to you" But where was
the Engligh translation of the covering
letter, that was my question. He
did not bother to answer my question,
but he gave some footling assurance,
aand he told everybody in the Lobby,
the Speaker and everyong; why did
she object, she is a Member of the
Language Committee? Is thiz the way
to ircat a Member of Parliament?

May I read out what your report
says about the Publcity?

‘The P. R, Directorate was instru-
mental in the production of a docu-
mentary....During the year ynder
review, 15 press conferences and
briefings

—1 think tha: beats you Mr. Vaj-
pavee and Mr, Kaushik—

addressed by the Mimster for
Rallways, Chairman and other Mem-
bers of the Board..

—God knows why thev need a press
tonference.—

w

..were arranged to apprise the
general public of the improvements
brought about in the working of the
Indian railways.”

One of the press conferences was in
Patna where the Railway Minister
niade a statement about Hindi. There
was a tremendous feeling of distur-
bance in Tamil Nadu over it, I raised
It with him, and he promised that a
clarification would be given. The cla-
rification has not come to thig day in
Spite of 156 press conferences. Is this
the way to treat the people in the
South? Atter that, may I point out,
because the Minister was so valient
In defending the whole process, 1 am
Now getting letters in Hindi? I do
not know what is bappening to my
representation, Is that right that 1
should get replies without a transla-
tion? 15 this the way to'treat us, 10
Write to ug in a language that we do
not understand? 1y that the way to
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implement the Official Languages Act?
Here I am getting replies af.er yeplies
in Hindi. Why? That is because the
Minister treated th.s issue in a shab-
by and shoddy manner on the floor of
the House and outside in the lobby
also, I take great exception tg this, I
am very much hurt by it also.

My last point 1s about the workers.
Shrimati Ahilya Rangnekar was very
eloquent about Mr. George Fernandes
gving promises and statemenis, but
she did not say a word about the Mi-
nister of Railways making such state-
ments. He 1s the person who is res-
pons.ble, he 1s the Minister of Rail-
ways, he has made a statement that
bonus 1s coming, and that a sub-Com-
mittee has been appointed. 1 was
there in Secunderabad before the par-
liamentary by-election, whery he goes
and says to the Railway Workers
“Vote for Janata becausc we are giv-
ing you bonus in the next Budget”
The Budget has come. The only bonus
you have given is to yourself, a bonus
by increasing the suburban fares, but
no bonus has been given to the Rail-
way workers. On the sub-Committee,
Shri George Fernandes is also there,
the Minjster of Labour is also there.
They are ear-biting ‘he new Finance
Minister, trying to brain-wash the new
Finance Minister, but he has got his
tilt towards the colleagues of Mr. Raj
Narain and the green turbans. I do
not know what is going to happen to
bonus to Railway Workers.

I warn you, Mr. Minister, the work-
ers are on the march. Inspite of all
the activity of the chamcha organisa-
tions that you may have, the railway
worker i not going to stand by with-
out getting his bonus. In respect of
wages. I was astonished to receive a
letter from the Minister of Railways,
who was here on our side in 1974 when
we were on strike demanding an in-
dustrial wage for the Railway workers,
which reads:

“Ag you are aware, the wage
structure of Railway employees
is determined alongwith other Cen-
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tral Government employees by pay
commissions appointed by Govern-
ment from time to time..”

He has become more loya] than the
king, more loyal than Mr. Stephen
used to be when he was on that side,
more loyal than many of those who are
on this side were, he is becoming more
loyal....

“...Consequently the question of
wage structure for Railway emplo-
yees alone being determined gepara-
tely from other Central Government
employees does not arlse”

Where i my friend, Mr. Fernandes?
He was there in jai] saying “we want
an industrial wage”. I continue to say
that we want industrial wage. On the
top of all that he says—(he probably
thought that I would not read this
letter, but because it happened to be
in English, I read it, thank God it was
pot in Hindi)-

“In addition to the wages, railway
employees are also entitleg to a
variety of benefits, such as free
medical facilities, free and conces-
siona] travel, recreation facilities,
holiday homes, scholarships, etc. ete.
taking into account the monetary
values of these additional benefits, it
cannot be said that railway employe-
es are by any standards under-paid.”

This is really a shocking statement,
for Madhu Dandavate to make as the
Minister of Railways. How can we
expect bonus from him?”

Therefore, in addition to what Shri-
mati Ahilya Rangnekar has gaid about
wages, I woulg like to say one more
thing, that thig concept iz the most ill-
conceived one and a prehistoric con.
cept. The flenkeys sitting in Railway
Board have written this and he has
signed it. 1 do not know why he has
signed it. In Railways, the minimum
scalg is Ras. 196-—232. The other acales
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have been read out by Shrimati Ahilys
Rangnekar. But what she has not
pointed out was that the disparity is
even sharper in respect of other cate=
gories like fitters, turners, carpenters,
chargemen and foremen.

Children’s educational allowance,
which has been referred to in this
letter has been worked out at Rs, 4
per chily whereas in other public sec-
tor undertakings, it works out to Rs.
23/- per child.

The only benefit that accrueg to the
Railwaymen is in respect of leave and
travel concessiong which flow from
the conditions of service. Railwaymen
have been enjoying this concession as a
part of their services. Airline staff—
Mr. Kaushik knows—get similar con-
cessions and they get fabulous pay
scales, one must note that the cost of
passes is not debited to the railway
account, Ag regards the privilege
licket orders, the raillwaymen pay
one-third of the fare and the rest two-
thirds is not debited to the railway
account,

I wonder how Prof. Madhu Danda-
vate could write that letter. It was
not Prof. Madhu Dandavate who wrote
it. It was Prof, Madhu Dandavate,
the Minister of Railways, who has
written it.

3

Now, the Minister of Railways, Prof.
Madhu Dandavate is here. ] would
like to repeat that the demand is that,
firstly, you drop this absolutely atro-
cious idea of raising the suburban
fares, Probably, there iz some move
on that he will do it. Little birds
have been whispering various things.
May be, the person to whom you have
given this assurance will also add her
voice to my request...,

SHRIMATI MRINAL GORE (Bom-
bay North): This is not fair. How
does she know? I protest it. She
should not say that.

MR. DEPUTY SPEAKER: How do
you conclude that she was referring to
you?
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AN HON. MEMBER: The cat is

_out of the bag.

¥

SHRIMATI PARVATHI KRISH-
NAN: Apparently, the ghoe pinches..
{(Interruptions)

SHRIMATI MRINAL GORE. Na-
turally, she refers to either myself or
to Shrimati Ahilya Rangnekar.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Will
you yield for a second?

SHRIMATI PARVATH] KRISHN.
AN: I can look after myself.

PROF. MADHU DANDAVATE: You
referred to “she”. I can give an assu-
rance to this House that at the end of
this debate, whatever 1 have to say,
1t will not be addressed to one “she”
but to all the “she”s.

SHRIMATI PARVATH] KRISH-
NAN: Unfortunately, Shrimati Gore
was not present yesterday. If she
hag waited for me to finish my sen-
tence, she would have been wiser,
Yesterday, Mr, Alagesan was talking
aboui meeting hig wife. I had other
people’s wives in mind also. That is
all There was no need for all this
heat beating generated.

In conclusion ] would tell Prof.
Madhu Dandavate, to kindly fulfil his
Promigse of bonus to the railwaymen.
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railway budget for 1979-80. There are
many points i1 thig budget which de-
serve to be commanded. 1 do not agree
with what my hon. friend Shrimati
Puarvathi Krishnan  has said, 1 have
noted down the speech of the hon.
Member, to quote Prof. Dandavate,
‘charming lady of this House’. She
made out that on public reiaticns Prof.
Dandavate has set a new siandard.
What has her complaint? No com-
plaint generally about the railways,
but complaint only ahoul receiving
letters in Hindi. Then there was &n-
other remark, rather irrelevant,
she made out a wronz, allega-
tion about Mr. George Fer-
nandes, he never gave the type of
assurance that she sought to make out
in this Heuse. 1f one glanced through
her speech, one would realise that she
really had very little to make out
against the budget itseif. 1 need not
dilate on this. Then  she said thal
Prof Dandavate had held 16 press
conferences. A minister or ministry
holds a press conference when there s
something to communicate. T do not
know whether Prof. Dandavate held
all these press conferences himself
but ministry had definitely scmething
to communicale. so that explains the
need for all these press conferences. I
need not dilate further on this point.
About bonus I agree with Mrs. Parva-
thi Krishnan that something should be
done expeditiously.

1 congratulate the hon. Minister for
having a 16 point development pro-
gramme, particularly with regard to
West Bengal. I represent an urban con-
stituency, Calcutta South, I consider it
my duty to record that the present
Railway Minister {ook note of the
various points made out from time to
time by the representatives of West
Bengal and has thought of possible
ways to include 16 such projects, so
far as West Bengal is concerned people
would be happy to see me conveying
my gratitude to Prof. Dandavate for
taking a decision on doubling of the
railways between Dum Dum junelion
and Barasai, 15.2¢4 km. and in taking
uv the extension of the railway line
from Kalyani to Kalyani township.
Recenily, I had visited the area and I
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had seen after enquiry that work is
proceeding there acvording to sche-
dule. May I make a special request fo
Prof. Dandavate? Let him set a tar-
get for himself, let him not announce
it to the House, let him do the task.
Let him complete the task at least one
month earlier. I know this is his
move.

PROF. MADHU DANDAVATE: We
are doing il one month earler.

PROF. DILIP CHAKRAVARTY.: It
is the Janata Government which met
one grievance which wag persisttng for
long 18 years to have two Railway
Stations in my Constituency. So with
that background I would reguest him
now to do it at least one month earlier.

About metropolitan  projects. Cal-
cufta is having one. These are really
outside the Railway plan and I have
some inkling that the Planning Com-
mision seems to be hesitant to sanc-
tion the necessary quantum of money
as speedily as expected. 1 can tell
you, all M. Ps. from West Bengal tried
blard to see that this work is speedily
completed. Last year there was alloi-
ment of Rs. 15 crores for the whole of
the country on this head. This year
there has been an increasc to Rs. 18
crores. I do not think it is a welcome
increase. I expecteq more of this
Rs, 16 crores have been allotted for
Calcutta and the rest for Bombay. We
need more, not only for Calcutta but
also for the enfire country. This
aspect needg special attention of the
Railway Minister,

Now I would like to make a special
case for the city of Caleutta. I would
invite memberg from other parts of the
country kindly to pay a visit to the
city of Calcutta, a city of debris, so
much so that the system of transport
has been completely disrupted.

PROF. MADHU DANDAVATE:
Traditional Calcutta likes underground
work.

MARCH 6, 1979
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PROF. DILIP CHAKRAVARTY: Yes,
Starting from 1905. So, I would lke
the work of the MTP in Calcutta to be
speeded up. All the main rosds lead-
ing to the office areas in the city of
Calcutta are not communicable, Buses
and trams cannot ply on many of the
roads in the city. So, this requires an
urgent solution, speedy solution and
work must be speeded up .

I would like to point out about an-
other part of the State of West Bengal
Purulia which is a transferred terri-
tory to the State of West Bengal. It
wag transferred from Bihar as a result
of the recommendations of the States
Reorganisation Commission, I have
seen the area so many times. It needs
its metergauge lines to be converted
between Purulia and Ranchi via
Muree, which is only about 23 kilome
ires. Representations have been made
so many times to the Minister. This
conversion would result in boosting up
the economy of the District. The Dis-
trict of Purulia contains a large per-
centage of the Scheduled Castes and
the Scheduled Tribes population. Re-
cently our Minister of State Shri Sheo
Narain had been to this District. Peo-
pie submtted a Memorandum and he
did not exactly ecommit 1 shall not
wrongly quote the Minister, But he
did say that he would be considering
it. The Railway Minister would be
considering. I draw the attention of
Prof. Madhu Dandavate to this long
standing demand of the particular
area in West Bengal.

1 congratulate him as I have Been
the promising extension of work in
Bihar, Assam and other areaf—con-
version of Barauni-Katihar from
meter gauge to broad gauge. There
are many others {0 be converted. I am
not quoting.

Assam also needs special attention
from the Railway Ministry. I find
that a provision has been made for ad-
ditional traffic facllilies on Chama-
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gram—New Jalpsiguri—New Bongai-
gaon section. Further there has been
a commiiment for the construction of
a new broad-guage line from Gauhati
to Burnihat. That will be nearly
28.21 kms. There has also
been a commitment to have
a conversion between New Bongaigaon
und Gauhati. These are much awaited
things which the Railway Minister has
thought fit to include in his programme
for the year. I congratulate him for
this. I know the grievances of the
people of Assam. I had been there for
14 years. So, I would like to make a
special plea for the problems of the
backward areas, backward regions of
the State of Assam. Likewise, I would
like to draw his attention to see that
Arunacha] Nagaland, Mizoram Sikkim
including Tripura need special atten-
tion. I have seen all these areas, In
Tripura, there has been a semblance,
an apology for a railway connection
from Cachar District to Dharamnagar.
But Tripura also needs special atten-
lion from the Minister. What are the
systems of communication? I have
seen all these areas. These require a
special consideration from Delhi in-
cluding the Railway Administration.

I would point out certain general
trievances of the poorer sections of
the people. I would urge upon the
Minister to have some facilitles for
reservation for return journey parti-
cularly for second class passengers
from the starting station. What is
the thing prevailing now? If I go from
Caleutta to Bombay, 1 purchase a
ticket from Calcutta for the same and
in Bombay I have to stand in a long
Queue, wasting time. I am a poor
man. I have to wasle my time for
Quite a few hours to  get reservation
during my retrun journey. Let there
be a guota fixed for second class pas-
Sengers for return journey particularly
1 all long distance trains. That will
fave time of the passengere. Possibly
’F can quite easily be done. This prac«
lice prevails in Rajdhani Express. I
believe there is a quota for Rajdhani
Express for different parts of the

couniry. 80, I would urge upon him
to ix up a quota for second class pas-
sengers particularly for long distance
journey.

I would mention a few more com-
mendable things for the benefit of my
friends, opposite. The  Minister has
assured that private contract system
will be abolished. I welcome the as-
surance. Along with it, I would like
to point out that I have one apprehen-
sion in my mind. Whenever good
things are attempted to be
done, there are officials, bureau-
crats, who would come up
to scuttle these things because this
will take away the area of their power
and jurisdiction. So, I would like to
utter a word of caution to the Railway
Minister and request him to announce
a timebound programme with regard to
the abolition of private contractors.
From what I know of Prof. Dandavate,
his imagination hiy power of execu-
tion, let us hope it will be possible for
his to do this wihin six months.

A word about the Catering Corpora-
tion. I welcome this suggestion but
at the same time, I cannot help point-
ing out this, This must be everybody’s
experience, may not be the experience
of Members of Parliament but experi-
ence generally of the passengers, long
distanee passengers. The khanas
which are brought from the pantry car
or taken from the particular stations,
are kept, deposited near the lavatory.
If you once have a look at the point
from which these are served to the
passengers, nobody would like to have
them. My friend, Shri Sheo Narain,
is not here. We all appreciated him
last year for introducing the Janate
Khana, We would like to see that
things are improved, qualities are well
looked after and things are offered in
a clean way. .

Then I would suggest that when the
Catering Corporation is set up, let it
combine tourism within its fold, Pre-
sently, private entrepreneurs earn
lakhs and lakhs of rupees as profits, If
tourism is also organised under the
agis of the railways, then they will
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promote internal tourism and offer
them good food and other facilities for
travel, which will benefit the tourists,
pligrims, students, farmers and others,
not to speak of the licensed railway
porters, who are not organised and
whose problems nobody bothers about.
It will benefit even this sector of the
population.

I would welcome the double-engined
trains that have been introduced bet-
ween Madras and New Delhi, T congra-
tulate the Minister for this. T trieg to
understand what problem it solves.
Previously, there were 13 coaches in
the Tami} Nadu Express, including two
generalor cars and one pantry car
which ief{ 10 bogies for passengers
including first class. Now there are
21 bogies in the double ¢rgined train,
giving 8 more bogies for the second-
class passengers So, more than
double the numher of passengers would
be carried by this train. I learn, —I
do not knnw, I speak subject to correc
tion——that th:s has done away with
waiting lists and the attendant corrup-
tion has also  disappcared. So, I
would request the Minister to consider
whether such double engined trains
can be introduced between Delhi-Cal-
cutta, Delhi-Bombay and other dis-
tant areas. This will help the passen-
gers because then they need not stand
for long hours in queues for getting
either tickets or reservation,

Shrimati Mrinal Gore has dealt
with the structural changes in great
detail. One of my friends, who is no
longer here, regrets to see Professor
Madhu Dandavate as the Railway
Minister,

PROF. MADHU DANDAVATE: He
sald it in fun,

PROF. DILIP CHAKARVARTY:
Then I also say it in  fun. The rail-
ways were ushered in this country in
1853. In 1424 the railway budgelis
were separated from the general bud-
get. From 192¢ upto 1976 nobody
thought of effecting any structural
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changes in the railway finances. Prof,
Dandavate has slarted doing it. I
refer w page 10 of his budget speech,
which gives out five points on which
this change hag already been effected.
That is why I started by commending
the Railway Minister for nresenting
this budget.

I would like to point out another as-
pecl. We all should be proud of this
that the Indian Railways have started
offering consultancy serices abroad.
I1 cannot be smiled away, it is a thing
for which cvery one of us—I, you and
everybody—-shoulid feel proud Indian
Railways have undertaken a complete
takeover of the management of the
Nigerian railway system. I consider it
to be a feather jn the cap of the Indian
railways. (Interruptions). The Indian
Raillways are sending a management
team to supervise the construction of
540-kilometre railway line in Irag. We
have submitted our tender for a con-
tract to construct the railway line in
Iraq, but we did not get it. Brazil got
it for other exiraneous considerations.
But still the Indian wmanagement has
been referred by the Railways in Iraq.
That also gdds another feather to our
cap. So, 1 congratulale not only the
Minister, but through the Minister our
experts in rallway management.

Suburban services improvement has
been talked of. Some improvements,
1 uppreciate, are going to be effected.
I would hke the Minister to consider
whether frequencies of services can be
introduced without any further delay.

I must add a point of criticism be-
fore I conclude. It is good that the
Railway Minister has not increased
the railway fares for long distance
trains. It has been apprecisted. But
why lay all the burden for Improve-
ment in railway amenities on only the
passengers who are the monthly ticket-
holders?

MR, CHAIRMAN: You must con-
clude now,
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PROF. DILIP CHAKRAVARTY: 1
will just take one or two minutes.
Why lay the entire burden on the sub-
urban passengers who are monthly
ticket-halders? From Seaidah and
Howrah more than 20 lakhs of people
come {o the city of Caleutta every
day for working in the Government
Departments and in different establish-
ments, Who are they? They do not
helong 1o ihe top income brackets of
the ccuniry. They are the poorer
sections. My sister, Mrs. Mrinal Gore
says that in Bombay city 41 per cent
of the city pooulation live below the
poverty ling, In Calcutta and suburbs
it will be nearly 60 per cent, Is it fair
to increase the fares of the monthly
ticket-holders? The increase in the
iares of suburban passengers in a way
has been done. I ¢ould appreciate the
thinking of Prof. Dandavale because
he wanted some resaurces, he thought
of giving some additional amenities
and his predecessors up to the year
1976 lett all these accumulated pro-
blems for him, They thought it wise
to play to the gallery, and not to find
“ul resources in order io introduce
amenities, It is gaod thal he has
starleq thinking of amenities and he
assured us of the same, but I would
hke him to consider by what other
methods he can find out the money,
not in the way he has suggested in
the Budget, While saying this, I have
the backing of the Chief Minister of
West Bengal whom I met only this
mormng. He has also either sent the
tommunication to the Railway Minis-
ler or he will do it shortly.

PROF. MADHU DANDAVATE: I

et him yesterday, you met him
today,

PROF. DILIP CHAKRAVARTY:
Yes. He told me that he met you and
talked to you. Last year while pre-
Senting  the Railway Budget, Prof.
Dandavate made a commitment which
I communjcated to the college and
University teachers, a commitment of
extfzgdlnz single fare double journey
Tlf:cnzties to college and university

achers. Byt unfortunately some-
4397 Lg—13
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thing happened thereafter, I need not
dilate on that. I would like to re-
mind him of the necessity of extend-
ing the facilities to college and uni-
versity teachers.

A lot of pressure is being brought
on the Railway Minister by some
friends making it appear that they
are the only people who are f{for
bonus to the railway people. It is not
a fact. I wouid like Prof. Dandavatle
and other friends in the Cabinet to
arrive at an equitable decision, not
any decision, but a decision in favour
of granting bonus to railwaymen, Do
not force them to launch a movement
to secure this,

Before I conclude, I would like to
say that there is a lat of wastage of
money year after year through pilfer-
age and ticketless travel. There is a
saying in the country that if pilferage
and other loopholes can be checked,
the railways can be built with gold,
not to speak of steel. This may be
an exaggerated statement but if one
makes a calculation it will be in the
neighbourhood of Rs. 200 crores that
we lose year after year, may be more.
He must be knowing more than my-
self, being the Minister. So, let him
try to plug the loopholes and see that
there is a genuine all-round improve-
ment in the rallway administration.

SHRI V. M. SUDHEERAN (Allep-
pey): I would like to express my
hearty thanks to the hon, Railway
Minister fer making provision in the
Budget for the construction of {he
Ernakulam-Alleppey railway line in
Kerala, for which there has been a
strong demand. It is a fulfilment of a
long cherished dream. The people of
Kerala as a whole welcomed the
announcement of the Minister. This
railway line will definitely promote
all-out development of Alleppey. To
the south of Alleppey there is a long
belt of valuable mineral sands and
proposals to exploit the deposits in
a big way have been formulated. In
due course, by extension of the rall~
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way line from Alleppey by an indus-
trial siding, it will give considerable
advantage to the exploitation of the
mineral resources. The coastal rail-
way line will be a reality only when
it is exiended from Alleppey to Kayan-
kulam. So, I request the Minister to
take necessary steps for the extension
of the proposed line to Kayankulam.

Asg far as railway development is
concerned, Kerala has been neglected
in the past. A State-wise study of the
route K.Ms. of railway lines shows the
clear discrimination in this regard.
Out of a tota] of 60,693 route K.Ms. of
railway lines at the close of 1978,
Kerala's portion is only 887 KMs, I
hope the Railway Minister will do
justice te. Kerala by tiaking up new
projects, i.e, mainly the Trichur-
Guruvayur-Kullippuram and the Telli-
cherry-Mysore lines, Priority should
be given for the construction of the
coastal line connecting Mangalore with
Bombay which will reduce the distance
to Bombay from Kerala. Kerala's de-
mand for electrification of railway
linegs has clse to be taken into con-
sideration.

The long-awaited Trivandrum Divi-
sion has not come into existence, No
final decision has been taken so far
in this regard. I do not know why this
question is being dragged by the Rail-
way Ministry. I do not know why
the Railway Ministry sticks to its pres-
cribed length of railway line needed
for a Division, Why not relax the
question of the length of the railway
line and take an immediate decision
about the Trivandrum Division? Other-
wise, the people of Kerala will genuine-
ly suspect that it is a motivated at-
tempt on the party of the Railway
Ministry to create confusion. I would
request the hon. Minister to talk to
gll concerned and take an immediate
decizsion aecceptable to all I think he
is visiting Kerala on 16th Aprih. He
can utilise that occasion to have de-

' lailed talks.
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The general budget presented to this
House by the Finance Minister is an
onslaught on the middle class. The
railway budget will also definitely up-
set the family budget of the urban
middle class. The rise in the season
tickets for suburban and non-suburban
travel and in freight rateg plus supple-
mentary charges on the latter are
enough to cause sufficient harm to the
national economy,

The Minister should realise that the
commuters who use season tickets will
be hard hit. The increase proposed
will make the monthly fares almost
double. They will find it very diffi-
cult to balance their family budget.
The rise in freight rates is equally bad.
The prices of all essential commodities
will mncrease as a result of it. The
grains, pulses, oiis, manures and allied
materials that the farmer needs, petrol,
coal and cement will cost more. There-
is a rise in prices of all essential com-
modities, about 10 per cent, as a result
of the general budget. So, I request
the Minister to withdraw these anti-
people proposals.

Better calering and amenities were
proposed in the past and are again
propesed, bul in actual practice how-
ever, lhey have remained on paper.
Although departmental catering is pre-
ferred, unless there is strict supervi-
sion, it is bound to stagnate and even
deteriorate. I do not want to guestion
the Railway Minister's claim that the
Government mainiains better relations
with the railway employees. But
majority of the employees are not al
all satisfled. The Government's com-
mitment to give bonus for railwaymen
has not been implemented so far. Some
of my friends also have pleaded for
this and I hope the Minister will take
this aspect into consideration.

The Station Masters are not provid-
ed with suitable uniforms. I
request the hon. Minister t{o make on
the spot study to see what kind of
uniforms are supplied to them. It is
not at all suitable for them. When they
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wear that, they look like clowns. Last
year this provoked a strike, but even
now it has not been seitled. T would
request the hon. Minister to see that
this problem is sclved.

Even small problems of the em-
pioyees should be heard and solved
promptly. Then only better relations
can be maintained. Railways should
be treated se an industry. There should
be a pay revision for the rallway em-
ployees. 'The existing wage structure
1= unsicentific and out-dated. I request
{he hon. Minister to appoint a sepa-
ralc Pay Cammission exclusively for
Railway employees so that they can
submit a report on pay revision.

During 1977-78 alone, 172 passengers
were killed and 425 passnegers were
injured due to railway accidents, This
figure is very high compared to that
of the earlier 14 years. Earnet efforts
shoald be made so that the safety of
the passengers are ensured. 1 hope
the Minister has taken some steps in
repard.

1 welcome ail the good proposals of
the Minister to improve the efficiency
of the Railways. The Minister of
Railways is a Minister of good inten-
fions. Let his good intentions be
fruitful. Once again, 1 request him
{o withdraw all the anti-people pro-
pesals like rise in season tickets,
freight charges, etc.
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with regard to the concessions given
to the Second Class passengers com-
muting within 50 km. an enhancement
has been made and a regular
rate has been proposed. I think
that the approach of the Paran-
jape committee is not good, is not
correct and that is why there has
been suggested an increase in the
season ticket fares. Instead of that,
what I would suggest is this. The hon.
Minister wants this House to grant
Rs. 25,000 «crores at the rate of
Rs. 2000 crores annually. Right
from 1951 every year there has been
an increase of Rs. 200 crores on an
everage and the investment is nearly
75 times when we compared it with
the figure of 1951. The question is:
it the Railways have increased the
number of stations by one and a half
times and the rolling stock also, taking
the whole thing, has increased 3 times
and after calculation I find that the
investment is 75 times.... (Interrup-
tions). All right, it is 70 times. Then
the question is: where is the money
going? Therefore, I would suggest to
the hon. Minister that as he has the
great distinction of presenting a
separate Budget which could act as a
mini Budget, he can show the direc-
tion, Socialist as he was and I think
he is still a Socialist he can show a
beter direction. Therefore, I would
sugest first that hereafter in his re-
port, he must tell us in what direction
is going and how he is going to pro-
ceed to implement the Directive Prin-
ciples of our Constitution. Or are you
side-tracking that? That is the first
question. Whether it is passed by the
House or not, you are bound by the
Directive Principles because they are
accepted when they were returned
back from the Rajya Sabha. There-
fore, it is a double obligation. Whether
it was the previous regime or this
tegime, this is the appropriate place
and not the court, where you
must give your reasons, and also
say, these are the matters with
regard to the State policy and
to this extent we have imple-
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mented. But there iz not a word
about it

Secondly, the number of employees
on the Railways is around 17 lakhs.
All the railways are running in such a
manner that here and there somebody
is appointed. Right from the Railway
Board downwards, every community
must participate in its working in-
culding the scheduled castes and
scheduled tribes people. There are

numerous complaints. We had exa-
mined so many managers of diffe-
rent railways such as Eastern

Railway, Western Railway and Central
Railway and we found so0o many ex-
cuses. Therefore, my first submission
is that the hon. Minister should look
into the constitutional obligation and
not dispose of these malters my mere-
ly a report in three lines, He must
seek information and periodicaily, he
must go through it and pass imme-
diate insiructions so far as implemen-
tation of the consitutional safeguards
is concerned.

Now, Sir, regarding the rise in the
season passes, I say that is not justi-
fled. Even though the calculation
made is given and an the basis of such
a calculation it is said that the rate
in the season passes should be in-
creased, what I submit is that if
economic consideration is to bhe
taken inte account then you
will have to categorise people accord-
ingly. You will have to deal with
diffegent categories of people and give
different concessions to different
economic categories of people, Either
you go by social category or you go
by economic category and deal with
that accordingly. Further I have to
impress on ohe more point with regard
ta goods trains. There are several
wagons. Whom are the railways
really serving? Are they serving the
masses of Indian people? 3o far as
passengers service ig concerned, only
ten per cent of the revenue is from
First Class, that is to say, the passen-
ger revenue ig coming from the masses
and they are the masters of the situa-
tion. Now, there i no information
on how the wagons, that is, the goods
train services, are utilised and by
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what categories of the peovple There
are TOW cooperations; there
are some farmers and they want cer-
tain transport facilities. For the
onions or for potatos and so many
things are lying idle.  Therefore, I
would suggest to the hon. Minister
that you give a litle more information
with regard to how you are utilising
these goods wagons and whether be-
cause of the use of goods wagons
being utilised by the monopolists, they
are getting more profits or whether
you are realy rendering the services
to such of the sections who use the
transport as cheap rate; kindly see
that the transport facility is given to
them at cheap rate. What I suggest is
that the hon, Minister should look
o these matters. There are certain
cther matters also like the schools.
There the scheduled caste bkoys or
scheduled iribes boys have not been
given their places. They treat them
m such a manner as if they are not
the concerned of anybody—whether
the mater is within the Educalion
Ministry or within the Railway Minis-
lry, and nobody knows that.

Now, Sir, finaily, so far as railwa)s
are caohcerned, we are going to sanc-
lion Rs. 2500 crores. Let there be
some method with regard to awarding
01 petty contracts. In the Committee
when we asked whether they were
giving the petty contracts to the
scheduled castes at all, their reply was
in the negative. They are moi even
prepared to give petty contracts to
them I wouid request the hon. Minis-
1er_ if he has more information to
satisly the House that the people from
‘he scheduled castes or scheduled
Inbes community ang other backward
classes are given some place in the
petly contracts.

. With these words even though the
mlfﬂget is on the whole satisfactory,
cn‘»wf-&rasthemainstructum is
ednt'emed. that requires to be chang-
Com For that implement Paranjpe
. Millee gnd other Committee's
R?*’;ts- But, how is it that from
by 7““ crores, when it is now going up
toxs,” PEF Cent, you are running at a
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These are some of my suggestions.
With these few words, whatever good
things the hon. Minigter has done, I
thank him very much for that.

Tro oot ferg (Wrree) © gwrafa qdey,
i :

grav fadt o & "1y
farwameama Agt @ @1 | T AT HweEl 9T
fea o & fad wfawea # wae wfafy
forre r ar
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He must be complimented for his
politica} courage. The Railway would
not have had to go in for such an in-
crease in a single dose, but for the fact
that lus predecessors had all along
avoided looking squarely at the sensi-
five issue of heavy subsidy.,

wa fta g

aafy W, @ S § fe W @
9w aga dar §, AfFR 22 @ w1 A ER-
Free gu &, o7 %7 faw §, w9t wEwe § 1 W™
7 AT que §, afeq o9 avw ® arg w
% fod &g Fgar & fr ww 9 & € =qwedr
gNiT | &% ANT F W ATEETE ST Qg
&1 9T TR AE WY A FWH F urid 99 T
T@? %1 draver Frwer o | xw ford gmane
® i & g el ot ol W
? e wror Bwr & AT waae, o faindt -
TR e g, AR i R e
UTEN U7 ¥ W@ & 1 wretww oRete ®
e 22-2-1979 ® g@Sor * Aad—

“Performed the miracle of present-
ing a third surplus Railway budget
in a row.”

fegem zew v 4—

“Prof, Dandavate has justifiably
claimed that improved operational
efficiency and better inventory
Mmanagement were responsible for
the surplus.”

e , wHg it §, WO A
W“‘w:ﬁﬂﬂﬁ %H‘tw“

11 fgogm & wodt qfeifiaw & feam
“The Dandavate Touch”

gorfw Teew A agr e Q"fg&'
m —fir WY ol o § & adr

“Being fair on fares"—QOver the
last three years the financial
management of the Railways has
heen sound enough. It is equally
true that even the increases in
tariff now proposed are by no means
intolerable, Even the passenger fare
rewision relates to a heavily sub-
sidized service in the metropolitan
area.

e g §—

Mr. Dandavate justified the stift
budget on the ground that Railway
must step up generation of internal
resources to meet the cost of their
development.

Tamafy wdew, o fad T 4 3 W
g1 & wumar

s fafgmr & s
Restructuring of Railway finances.
gau— The budget of double surplus
- A7 w7 a1 f og oy a9 § --

People's budget.
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country, as no provision has been made

Ministey is not

OBUL REDDY (Cud-
Sir, the Railway Budget

K.

SHRI

dapah):

L amw |
presented by the hon.
helpful to the backward areas
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to lay new railway lines in the
Rayalaseema area. I am sorry to say
that he has not at all taken into con-
sideration the development of back-
ward areas of the country.

1 come from Cuddapah district of the
Rayalaseema ares of Andhra Pradesh
which is the most backward area of
the country. Rayalaseema comprises
5 districts, viz. Cuddapeh, Kurnool,
Anantapur, Chittoor and Ongole.
Rayalaseema, in Telugu, is otherwise
called as ‘Rallaseema’ which means an
area of stones. Rainfall is scanty in
this area, and there are no irrigationa)
facilities. The area iz producing a lot
of minerals such as barytes, steatite,
limestone, china clay, asbestos etc.
Almost all the minerals are being
exported to foreign countries,

Due to lack of transport facilities,
the mineral; produced in this arca
could not be transported to the har-
hour in time for export to honour the
loreign contacts. There are thousands
of wagong pending allotment since
long periods., As there are no ade-
quate railway transport facilitics,
ONGC's requirements are often de-
layed, This is the only area in the
country from where the entire re-
quirements of Barytes powder for
ONGC are supplied to all their dril-
ling sites all over the country. If
edequate railway transport facilitles
are provided, the mining industry in
Rayalaseema could be exploited fully,
thereby providing work for the people
of thisy backward area. Since g de-
tade, there is 4 good foreign demand
for the minerals produced in this
%rea as some of the mineral powders
are used extemsively in of] well
drilling,

Two new cement factorieg are under
tonstruction, and they are likely to be
‘ompleted and come to production by
the end of thig year, and next year.
gmsnrc workshop is set up in
R:ﬂdapah, to meet the needs of this

Valaseemg gres, amd g number of
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other industries, big and small, have
come up since g decade. Some of the
products, produced in this area and in
these industries, have got export
markets.

In thig ares, huge quantities of
flooring materialg are produced, and
some of them are also being exported.
Rayalaseema also produceg plenty of
fruits such as mangoes, oranges,
plantaing and lemons, which are sup-
plied all over the country. Agricul-
tural crops like cotton and groundnuts
are also grown in the area, if there are
timely rains.

For the last 100 years, i, after the
construction of the existing railway
lines during the British raj, no new
railway lines have been located un
this area, in spite of our persistent
eflorts,. When the hon. Prof. Danda-
vate took up this portfolic and
announceq a policy to give importance
for the development of backward
areas in laying new railway lines, we
hoped that our area of 5 districtg will
be certainly developed, In @ handbook
published by the Railway Ministry,
the hon. Minister has stated that
construction of new railway line;y and
extension of the existing lines wil] be
taken on those considerations; in the
areas where there are mineral depo-
sits which cannot be exploited with-
out development of Railway f{rans-
port and having raw materials and
potentia] for the development of major
industries like steel, cement, fertilizer
and refineries, etc. which offer you
substantial traffic. It is also published
that the financial returng of the invest-
ment are not insisted upon in the case
of laying new railway lines in back-
ward areas of the country.

Therefore I wish to propose two sl
ready partially surveyed new lines for
the development of Rayalaseema area.
The first one connecty Dharmavaram
junction with Ongole district via
Pulivendula, Proddatur and Kangiri
in South Central Reilway. Dharmava-
ram is a junction and Ongole is a dis-
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trict HQ and all the other towns
connected gre talug HQ where there
are no railway lines. The second lne
connect; Katpadi junction with Kur-
noo] via Rayachoti, Cuddappah, Prod-
datur, Jammlamadugu and  Kolik-
untla, The first makes a direct link
between Bangalore ang Calcutta-
Madras line in the east coast through
important towns of backward districts
of Anantpur, Cuddappah snd Praka-
sam disiricts. The second one lLinks
Kaipadi in Tamilnedu with the capi-
tal city of Andhra Pradesh through
important towns and district head-
quarters.

Both the above lines were partially
surveyed long back under the name of
Krishna Pennar line and the Deccan
line. Both the above lines accelerate
the industrial development of Rayala-
seema in a big way and also improve
the employment potentialities of this
backward area. If these lines are
constructed this Raliaseemna could be
converted into Rattnalaseema, The
Government it appears ig only trying
to develop already developed areas
and not the wunder-developed. Any
democratic government with pro-
gressive policies cannot ignore the
underdeveloped arems. This area of
Rayalaseema has been ignored since a
long time in the matter of construc-
tion of new lines. Therefore, I
earnestly request the hon. Minister
of Railways to take up the construc-
tion of these two new railway lines
immediately to serve the long felt

needs of this backward area of
Rayalaseema.

———
11.5¢ hrs.

MOTION RE: CONTEMPT OF THE
HOUSE

MR. CHATRMAN: Aj the House |s
aware, at about 12.25 P.M. today, two
visitors who have discloseq their
names as Swami Ansnda Bharat] and
Shri ‘Gururaj threw some paperg from
the Visitors’ Gallery on the floor of
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the House. The Watch and Ward
Officer took them intp custody jmme-
diately and interrogateg them. The
visitors have made written statements
but not expressed regret for their
action,

I bring it to the notice of the House
for such action ag the House may
deem fit.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to move:

“This House resolves that the per-
sons calling themselves Swami
Ananda Bharati S/o0 Shri Ven-
Jkannacharya and Gururaj S/o Shri
Advi Reo, who threw some papers
from the Visitors’ Gallery on the
floor of the House at about 12.25
hours today and whom the Waich
and Ward Officer took into custody
immediately have committed a grave
offence and are guilty of the con-
tempt of this House.

“Thjs House further resolve; that
they be kept in the custody of the
Watch and Ward Officer {ill the
rising of the Houge today and there-
after released with a warning.”

MR. CHAIRMAN: The question is:

“This House resolveg that the
persons calling themselveg Swami
Ananda Bharati §/0 Shri Venkanna-
charya and Gururaj S/o Shri Advi
Rao, who threw some papers from
the Visitors' Gallery on-the floor of
the House at about 12.26 hours today
and whom the Watch and Ward
Officer took into custody imme-
diately have committed a greve
offence and are guilty of the con-
tempt of this House.

This House further resolves that
they be kept in the custody of the
Watch and Ward Officer till the
vising of the House today and
thereafter released with g warning.”

e
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“Workers’ participation in the
management of companies has been
recommended by a high-power com-
mittee appointed tp study the Com-
panies Act, 1956 and the Mono-
polieg and Restrictive Trade Prac-
tices Act, 1960 headed by Mr.
Justice Rajendra Sachar, The Com-
mittee hag submitted jts report in
the last week of August, 1978 re-
commending to the Government inter
alia workers® participation at the
boarg level covering....”

T ey ¥ g wY wvd ey ) oA
# ow W@t o of, IR W i aw &
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it mfehdew o foid gD well o
amy & fis
“The Committee on Iadustrial
Relations Law appointed by Central
Government on July 18, 1978 headed
by Union Labour Minister, Mr.
Ravindra Verma, has alsp submitted
its report to the Government, fav-
ouring workers’ participation at
Board leve] through a separate
legislation.”

iy ! OUT WY Q9ET WY
= wrd {

18.00 hrs.

The Lok Sabha then adjourned till .
Eleven of the Clock on Wednesday
March 7, 1979/Phalgung 16, 1900
(Saka’.

———



